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LOK SABHA

LOK SABHA

Friday, July 26, 1996/Sravana 4, 1918 (Saka)
(The Lok Sabha met at Two Minutes past
Eleven of the Clock)

[Mr. Deputy Sreaker in the Chair]

ORAL ANSWERS TO QUESTIONS
[Translation]

Foreign Debt

+
*241. SHRI DADA BABURAO PARANJPE
SHRI RAJESH RANJAN ALIAS PAPPU YADAV:

Will the Minister of FINANCE be pleased to
state

(a) the loans received by the Government from
various countries as on March 31, 1996. country-wise:

(b) the repayment of loans and payment of interest
made as on March 31, 1996, country-wise.

(c) whether the ioans received from some countries
are lying unutilised,

(d) it so, the details thereof during each of the last
three years, State-wise and project-wise.

(e) the amount as commitment charges paid by
the Union Government thereon; and

(fy the action taken by the Government for the
non-utilisation ot loans by the concerned States?

[English]

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) to (f). A statement is laid on the
Table of the House.

STATEMENT
(a) and (b). Information is given in the Annexure-!

(c) Yes. Sir. The unutilised amount of loans does
not represent the backlog. It only indicates the total
amount that can be drawn over a period of time and is
dependent on the time profile of various projects

(d) The details regarding loans ¢ommitted but
unutilised project-wise upto 1994-95 1s given in the
External Assistance Brochure 1994-95 published by
Ministry of Finance. A copy of the Brochure is
available in the Library of the House Information
regarding 1995-96 is given in the Annexure-1! Information
regarding unutilised amount State:-wise is given in
Annexure-lil

(e) The amount of commitment gharges paid on
undisbursed loan was Rs. 69.70 crores. 59.63 crores
and 58.94 crores during 1993-94. 1994-95 and 1995-96
respectively

(t) The Government has taken several steps 10
ensure better utilisation of foreign aid. such as release
ot 100% as ACA to State Governments in all sectors
release of 25% of the annual expenditure as advance
ACA to State Governments. disintermediation of aid flow
to Central Public Sector Undertakings to overcome the
delay in budgetary process. cancellation of restructuring
of projects where necessary. intensified monitoring of
projects and setting up of a Project Monitoring Unit in
Ministry of Finance as well as appointment of nodal
otficers.

ANNEXURE-!
Total Receipt, Repayment and Payment of Interest upto 31st March. 1996

Donor Currency in Mill

Si Name of the Currency Receipt Repayments Interest
No Country/
Institution

1 2 3 4 5 6
MULTILATERAL

1 ADB. us § 1607 580 76.607 332 849

2 1.B.R.D. us s 11459 923 4705 866 6093 897

3 1.DA. us § 8157 069 1368 460 1058 503

4 .D.A. SDR 7246.754 135.619 385 594

S I.FAD. SDOR 163769 18.567 14 398

6 OPEC us § 172 429 120.795 13.368
BILATERAL

7. Abu Dhabi UAE Dirhan 68.000 67.999 26 402
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1 2 3 4 5 6
8. Austria Austrian Schilling 1672.826 1072.312 488.540
9. Belgium Belgium Franc 4958 .446 2183.750 592.778
10. Canada " Canadian Dollar 924 846 357.286 70.461
11. Rep. of Czech Indian Rupees 1569.861 1183.935 252 .447
& Slovak
12. Denmark Denish Kroner 1148.753 286.460 10817
‘ Denmark us § 0.000 0.000 0.071
13. EEC (SAC) UK Pound 30.332 1.887 2.693
14. Germany Deutsche Mark 11242 881 5741.884 2973.322
15. France French Franc 10842.179 4920.486 4100.434
16. IMF Trust Fund SDR 529.009 529.009 9 331
17. lran Us ¢ 496.944 496 .944 196.327
18. Iran SDR 438.539 438.539 66.131
19. taly Deutsche Mark 144 .200 0.000 14700
20. italy us ¢ 161.187 38.756 20.940
21. haly Italian Lira 33125.000 33125.000 9675.779
22. Poland Indian Rupees 366.355 366.355 65.665
23. Quatar UK Pound 7.158 7 158 0.000
24. Japan Japanese Yen 1064723.064 295276 .397 324425.334
25. Kuwait Fund Kuwaiti Dinar 78.981 45 303 28.934
26. Netherlands Dutch Guilder 2555.347 1023.833 767.371
28. Saudi Fund Saudi Riyal 581.830 465.688 20.077
30. Sweden Swedish Kroner 1093.642 0.000 55.695
31. Sweden S Franc 157.000 0000 31.668
32. Sweden Uus ¢ 0.000 0000 0.083
33. Yugoslavia Indian Rupees 267.008 267.008 40300
34, Switzerland Swiss Franc 283 888 211544 124 280
35. UAE us $ 70.000 70.000 20.734
36. UK UK Pound 744 .086 708987 166.073
37. USA us ¢ 5063.630 3115189 1916.374
38 USSR indian Rupees 28402 024 3903 704 967 781
39 Australia us s 11131 0.000 0.218
40. Hungary Indian Rupees 122 647 122.647 21 519
41 irag Us s 182.746 182 746 6.310
42 ISO us § 5.708 0.000 0.000
43. Bahrain UK Pound 5 891 5 891 0.000
44, Romania Indian Rupees 53.260 53.260 0.000
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ANNEXURE-N

SRAVANA 4, 1918 (Saka)

Statement Showing Unutilised Amount Project-
wise As on March 31, 1996

(In donor currency millions)

SL. NAME OF AMOUNT UNUTILISED
NO. PROJECT OF BALANCE
LOAN/CREDIT
1 2 3 4
ASIAN DEVELOPMENT BANK
1. North Madras Thermal Power 180.00 91.02
2. Railway Project 190.00 151.52
3. Telecom Project 9750 3317
4 Road Improvement Project 188.00 5498
5. Rayalseema Thermal Power 18000 3830
Project
. 2nd Ports Projects 12269 3843
7 2nd North Madray 200.00 83.67
Thermal Power’
8. 2nd Roads Projects 250 00 105 46
9. Hydrocarban sector 25000 12500
Programme
10. 2nd Railway Project 107.70 6062
11, Power Efficiency Project 250.00 217 86
12.  TA Under Coal Project 285 00 274.55
13. Energy Conservation 3930 3930
Improvement
14 National Highway Project 24500 244 94
15 Capital Market 250.00 12500
Development Prog.
AUSTRALIA (Australian Dollar)
1 Exploration & Management 810 1.96
ot ground water - Tranch Il
AUSTRIA (Austrian Schilling)
1 Austnan Capital Goods 120.00 8.06
BELGIUM (Belgium Franc)
1 XX Capital Goods Credit 250 00 207.09
2 XIX General Purpose 25000 89.98
Loan
DENMARK (US Dollara)
1. IREDA Project 15.00 15.00
FRANCE (Deutsche Mark)
1. Rastriya Ispat Nigam 8.69 032
FRANCE (French Franc)
1. General Credit (Proj S10M) 440.00 48.31
2. 1130 M Credit Project 1054.35 144.97
3. Testing of Equipment 7535 12.56

for CPRI

Oral Answers 6
1 2 3 4
4 East Katras Proj. Achievement 3.72 1.83
5. Draft Credit Agreement 125.15 -10.86
6.  Study for Coal Friquetting 560.00 479.79
Equipment
7. Water Management for 207.90 207.90
DWSSDU
8. Wave Mgt. Proj. at Jaipur 43.00 43.00
& TA for Kottadih Coal Mine
9. Mixed Projects 37135 37135
GERMANY (Deutsche Mark)
1. NLC(Il 517.00 10.04
2 Ramagundam NTPC 129.54 3.89
3. NLC() 532.00 25.50
4. M.P Rural Water Supply 4500 42.91
5. H.D. Breakdown Cranes 30.07 0.98
of Rlys
6 Farakka Thermal Power 50.58 2343
Station
7. Rajasthan Minor lIrrigation 12.30 1.43
Project |
8. Ramagundam Op.en Cast 17239 34.16
Mines i
9 Rail Coach Factory 8. 55 0.88
Kapurthala
10 Dadri Power Project 48490 82.06
(NTPC)
1 Uran Combined Cycle 31000 1233
Power Station
12 Raillway Investment 7770 56.43
Programme
13 Lift Irrigation Orissa 5500 46.26
14.  Rajasthan Rural Water 40.00 32.50
Supply Phase |
15.  Fertiizer Sector 70.00 770
Programme IV
16. Maharashtra State 2974 2974
Electricity Board
INTERNATIONAL FUND FOR AGRICULTURAL
DEVELOPMENT
(US Dollar)
1 Raj. Command Area §5.00 678
2 Sunderban Development 17.50 183
Project
3. Il UP Tubewells 35.30 075
‘4 Orissa Tribal Development 12.20 4.97
S. TN Women's Development 13.15 504
- Project
6. AP Tribal Development 2161 1301
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1 2 3 4 1 2 -3 4
7. Maharashtra Rural Credit 29.44 27.10 30. Yamuna Action Plan Proj 17773.00 17761.50
8. A.P Participatory Tribal 26.71 24 .91 31.  Srisailam Power Trans. 3806.00 3804.00
Development » : System
9. Mewat Area Development 15.08 13.88 32. Ghandhar Gase Base 19538.00 7523.60
JAPAN (Jzpanese Yen) 33 Szmbmheﬁ C:,ic'leA ia 24482.00 20842.10
. monia . .
1. Eastern Gandak Canal 1630.00  11.30 yog Mandal Ammon!
Mvdro Proi Plant Proj.
ydro Fror. 34 Anpara B Thermal 17638.00 14330.30
2. Ujjani Hydron Electric 1500.00 187.90 Power Proj.
Proj. 35. Bakreshwar Thermal  27069.00 26862.90
3. Teesta Canal 8025.00 1439.70 Power Project
4. Assam Gas Turbine 30000.00 1939.10 36. Faridabad Thermal 23536.00 23536.00
5. Srisailam Left Bank 26101.00 748530 Power Project
Power Stn. 37. Bridge Across River 10037.00 10036.90
6. Assam Gas Power Stn. 13552.00 124710 Yamuna Naini
7. TN. Small Scale 3198.00 3153.20 88 Four Laning of National 11360.00 11360.00
Industrial Deve. Highway V
8. Raichur Thermal Power 23142.00 4013.80 39 Srisailam Left Bank 22567.00 14708 10
Station Power Proj.
9. Ghatghar Pump Storage  11414.00 11378.00 40. Srisailam Power Trnm  9546.00 9546.00
Pro;gct ) Project |l
10. Tourism infra. Deve. ‘ 9244.00 5838.10 41 Assam Gas Turbine 15821 00 13350 50
11. Upper Kolab irrigation 3769.00 1590.40 Power Proj. Ii
Project 42. Bakreshwar Thermal 8659.00 8613.40
12. Upper Indrawati Irri. Proj. 374400 179170 Power Unit 3
13. -‘Ramagundam Fertilizer 11132.00 11132.00 43 Purulia Pumped Storage 20520 00 20479 70
14. Mysore Paper Mills 2381.00 231510 Project
Modernisation 44 Kathagudam A Thermal  5092.00 4769 80
15. Basin Bridge Gas 11450.00 1888 90 Rehab Proj
Turbine I 45.  National Highway 5 Imp.  5836.00 5835 00
16. Gandhar Gas Based 13046.00 689 60 Proj i
Combined Cycle 46 National Highway 24 Imp. 4827.00 4827.00
17 Kolaghat Thermal Power Stn. 171 00 570 47 Madras Sew Reno. 17098 00 17098 00
18. Teesta Canal 6222.00 374750 & Func Imp Proj
19 Indira Gandhi Afforestation 786900 6137 50 48 Lake Bhopal Conser & 7055 00 6997 00
20 Quality Control Health 7954 00 7767 50 Mgt Proj
21 Power System 24379.00 23845 40 49  Rajasthan Forestry Deve 4219.00 4033 00
improvement Project
22. Anpar Power Transm-  19318.00 1471170 50.  Industrial Pollution Control 1525.00 1524 60
ssion Sys §1  Hydrocarban Sector 33000.00  -85.00
23 Karnataka State Comp. 16050.00 16050 00 )
Land Mgmt KUWAIT (Kuwaiti Dinar)
24 Gandhar Gas Based Power 4259900 1873 60 1 Kalinadi Hydro Elect 7.00 298
25. Urban City Water Supply  6788.00 5009 20 Projc. Stg I
26. Afforestation Project Aravali 8095 00 4424 90 2 Kerala Fish Prawn 700 688
27. National Highway No. Il 485500 4724 00 Cul Dev. Pro
28 Ajanta Ellora Conservation 374500 3206.30 O.P.E.C. (US Dollars)
29. Anpara B Thermal Power 13224.00 84.70 1 Ramagundam Project 30.00 083
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1 2 3 4

2. Rewa Hospital Proj. 10.00 9.89
M.P.

3. Basti Dist. Hospital 6.50 4.89

4. Raichur District Hospital 9.00 9.00

5. Kerala Rainfed Farming 10.00 10.00
Dev. Proj.

SAUDI FUND (Saudi Riyal)

1. Koraput Railway Project 103.20 41.37

2. Ramagundam Ther. Power 172.00 109.96
Proj. i

3. Jawaharlal Nehru Port 141.00 32.33
Trust Proj.

SWEDEN (Swedish Kroner)

1. URI Project 765.00 8 00

2. Chandrapur Podgehe. 53500 20635
Maharashtra

SWITZERLAND (Swiss Franc)

1. Swiss Mixed Credit 60.00 -1.29

2. Swiss Mixed Credit | 60.00 24 94

INTERNATIONAL DEVELOPMENT ASSOCIATION

(US Dollars)

1. 2nd National Agriculture 77 174 5.503
Research

2 National Agril. Extn. Il 77.528 -0.116
Project

3. 3rd National Seeds 155851 19.656

4 Integrated Water Shed 65.189 38.744
Dev. Plains ’

5 Integrated Water Shed 86.237 46778
Dev. (Hills)

6 Tamiinadu Agri. Dev. Project 96.914 40.408

7. Shrimp & Fish Culture Proj. 98.475 89.341

8. Maharashtra Forestry Proj 138.307 105.938

9. West Bengal Forestry 37084 14799

10. U.P. Sodic Land Recl. 61851 51384
Project

11. Bihar Plateau Development 126.159 109.735
Project .

12. A.D.P. Rajasthan Agri. Dev 113415 72.900
Project

13. A.P. Forestry Project 87.282 79.258

14. Forest Research Edu. Extn. §2.323 43933
Project

15. Rubber Project 103.905 92.369

16. Agricuiture & Human 59.500 56.272
Resources

17. Assam Rural Intrastructure 126.000 12%.000

Oral Answers 10
1 2 3 4
18. Madhya Pradesh Forestry 58.000 54.915
19. Jharia Mine Fire Control 13.487 9.925

20.

21,
22.

23

24.
25.

26

27.
28.
29.
30.

31.

32

33.

34.

35
36

37.

38.
39.
40.

41.
42
43.
44
45,
46.

47

48.

49

50.
51.

Project

Renewable Resources
Project

National Agriculture Project
Industrial Tech. Dev. Project
Industrial Poliution Control
Project

Industural Pollution Prevention

Gujarat Rural Roads Project
Second National Highway
Project

Upper Ganga lIrrigation Project
Maharashtra Irrigation Project

National Water Management
Project

Upper Krishna Ph. Il
Irrigation

Punjab Irrigation Project
Dam Safety Project

Water Resources
Consolidation

TN. Water Resources
Consol. Project

Hydrology in India

Onssa Water Resources
Consol.

S5th(Bombay & Madras)
Population

Vocational Training Project
Sixth Population Project
2nd Tamil Nadu Nutrition
Project

Tech. Education Project

Integrated Child Dev. Services

7th Population Project
Tech. Education |l Project
1.C.DS. -ll Project

Child Survival & Sate
Motherhood

National Aids Control Project

National Leprosy Elimination

U.P. Primary Education Project
Cataract Blindness Control Prj.

Distt. Primary Education Prj.

Family Weltare (Urban Slums)

128.272 122.790

148.875
66.697
36.617

44.840
40.110
31.364

27.887 26.882
116.704 17.720
181.636 125.371

125.358
169.083
130.536

0.000
-7.518
0019
169.208 18.396
171.429 77.554

148.884 125 064
294.289 262.026

282.900 270.462

142.000 137.992

290900 276.693

57.099
182.409
83.025

15.102
88.379
30.859

77 657 24.084
239.490 115187
85811 38370
73054 22637
27 334 193.487
221813 205.338
240374 35880

91.230 60.441
94.106 71.449
181.942 128.106
134.212 123.180
283 .490 262.597
79.000 7%.008
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1 2 3 4 1 2 3 4
53. Family Weltare Project 98.606 93.409 19. Financial Sector Project 350.000 200 000
54. A.P. Referral Health System 142.937 140.951 20. Railway Modernisation Project 252500 3 563
55. T.N. Water Supply Project 78.747 29.958 21. States Road Project 115.000 31673
56. T.N. Water Supply Control Prj  36.500 -11.567 22. Second National Highway 153.000 153.000
57. Gujarat Urban Dev. Project 66.125 1.481 23. Dam Safety Project 23.00 23.000
58 U.P. Urban Development 142.190 33419 24. Madras Safety Supply & 53 000 17.296
Project Sanitation
59. 3rd Bombay Water Supply 130682 23.281 25. 3rd Bombay Water Sewage 20.000 20 000
Project Disposals
60. TN. Urban Development 264889 73.734 26. lind Madras Water Supply 275000 269 806
Project Project
61. Hydrabad Water Supply & 95.293 46.560 27. Bombay Sewage Disposals  167.000 167.000
Sani. Project
62. Mah. Rural Water Supply 117.276 79.374
Project ANNEXURE-Iit
63. Kar,nataka Rural Water 103.794 93054 _ Statement Showing State-Wise Unutilised Loans
supply & Sanitation Project as at the end of 31 31994, 313 1995 and 31.3.1996
64. Maharashtra Emergency 276822 198 674 (Amount in Rs. in crores)
Earthquake Reconstruction STATE/ 31394 31395 313096
Project , 1. Central 36850 64 22390 78 22011 43
65. Bombay Sewage Disposals 25.000 20000 2 Andhra Pradesh 1386 18 133843 2466 21
INT;::‘:;:ONAL BANK FOR RECONSTRUCTION AND 3 Bihar 35970 324 35 379 34
DEVELOPMENT 4. Gujarat -157 99 -44 39 65 42
1. 1l National Dairy Project 200.000 110.371 > Haryana 3556 78171 94392
2. Tamil Nadu Agricultural Dev 20000 20 000 6 Karnataka 207323 183160 116101
3 Coal Mining & Quality 322776 16221 ; ;Z:r:a orageen ?‘:‘; ;; fzg 33 22; ;i
4 i::::t Power Project 126 000 26 425 9 Maharashtra 356413 392012 5102.0¢
S. National Capital Power Supply 373 000 50.357 10. Orissa 238 95 199.51 118137
6. Taichar Thermal Power Project 367.000 128 812 11 Punjab 310 31 239 02 264 23
7. Nathpa Jhakri Power Project  485.000 293 854 12 Rajasthan 75822 82670 824 05
8. Maharashtra Power Project 354 000 183 155 '3 Tamil Nadu 283230 126295 2699 65
9 Northern Region Transmission 485 000 363 455 14 Uttar Pradesh 263597 2669 83 2001 38
Project 15. West Bengal 1048 61 119058 2065 34
10. Power Utilities Efficiency Prj 265 000 184 301 16 Mutistate 481111 483931 524387
11 Second Maharashtra Power 350.000 270 444 TOTAL 57123.52 42130.12 47155.07
Proect T e R
12 Ind\’Jstnal Fin & Tech 289372 0000 [Transiation]
Assistance Project SHRI DADA BABURAO PARANJPE Hon Deputy
(2 B Do et 1z0o00 7azs S S0 108 Conrl Comrmartpag ten e
14 Electronic Development Project ~ 8.000 3676 Have those steps been taken by State Governments
15 Industrial Tech. Development  135.000 38 592 and have the results thereof been to the expectations of
16 Cement industry Restructuring 293.180 45707 the Central Government?
Project
17. Il Petrochemicals Project 12.000 8.798 [English]
18. Industrial Poliution Control 124.000 45.588 SHRI P CHIDAMBARAM  Sir. we have taken a

Project

number of steps 10 enhance the utilisation of Central
assistance. There are a number of problems. The
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. principal reason is inadequate provision. If the States
do not make adequate provisions in their budgets for
that part of the cost of the project for which they have to
make a provision. then external assistance cannot be
utilised for the Project to that extent.

There are also procurement and contracting delays.
There are start up and other procedural delays. | am not
happy with the utilisation of external assistance. and the
States must provide in their budgets if we have to
improve the utilisation of Central assistance.

[Translation]

SHRI DADA BABURAO PARANJPE : Mr. Deputy
Speaker. Sir Hon Minister has himself stated that this
is not satisfactory. | would. therefore. like to know whether
the Central Government contemplates to make special
efforts in this regard?

(Enghsh]

SHRI P CHIDAMBARAM : Sir. we are making special
efforts and | will list some measures that we have
taken For example. 100 per cent of the external
assistance is now given by way of ACA (Additional Central
Assistance). Of this we give 25 per cent as advance
ACA even before they make a provision and start
spending. We have also tried to rationalise the portfolio
and some projects where utilisation i1s extremely low
have even been dropped. We have tried to standardise
the bidding documents We have withdrawn
intermediation in respect of external assistance to public
sector undertakings and we now have a project
monitoring unit in the Ministry of Finance

Despite all this. the disbursement ratio is still
unsatisfactory It should be at least 20 per cent In 1994-
95 it was about 18 7 per cent which was a substantial
improvement over the previous year In 1995-96 it came
down to 15 3 per cent | am looking into other measures
that we can take in order to improve the disbursement
ratio

[Translation)

SHRI RAME SHWAR PATIDAR . Mr Deputy Speaker.
Sir. This unutilized loan has been registering an increase
during the last some years. It was sixty-one thousand
crore in 1992 1t was 65 thousand crore in 1983 and on
the 31st March. 1994 it increased to 83 thousand crore
rupees and therefore. the Government and the Ministry
of Finance set up a high power committee to go into 1t
Shri R.V.R.K Rao was appointed as Chairman of this
Committee The recommendation made by this
committee for the use of this utilized loan were not
implemented and thus those recommendations did not
have any fruittul effect on these unutilized loans. This is
why those loans increased to that extent. The
Government have to pay interest on these loans and on
the other hand the money remains unutilized. | would
theretore. like to know from the Hon'ble Minister whether
Government would constitute a Parliamentary

SRAVANA 4, 1918 (Saka)
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Committee to find out as to why this loan remained
unutilized so far and also to ensure that this is utilized
tully?

Mr. Deputy Speaker. Sir. the second part of my
question is that the amount of foreign loan is also
increasing and it has gone to the tune of lakhs of crores
of rupees and today we are facing situation that we
have to borrow new loans to clear the old ones. | would
like to know whether Government propose to bring a Bill
before the House under Anticle 292 of the Constitution
to fix a statutory ceiling and make a provision that
Government will not go for foreign loans in this respect.

[English]

SHRI P CHIDAMBARAM : Sir. the second part of the
question is really a policy matter on which | cannot give
a response by way of answer to a question. That is a
policy issue.

Regarding the first part of the question. | do not
know how the Hon Member has arrived at a much
larger figure than what | have As on 313 94. the
unutilized loan was Rs. 57 000 crore. | am omitting the
odd figure. As on 31.3.95 because of the portfolio review.
it came down to Rs 42.000 crore. and as on 31.3.96.
it was 47.155 crore

We have to have a disbursement ratio ideally of
about 20 per cent of the unutilized loan We must work
towards the disbursement ratio ot 20 per cent We are
now at about 15 or 16 per cent That is why | said that
| am not happy with the disbursement We give 100 per
cent of the loan to the States according to the normal
formula except to special category States But then the
project cost 1s never tully covered by the external loan
The project cost has to be recovered by the States own
resources as well as the external loan

it the State does not provide for that project in the
Budget which ought to be implemented say. in five
years. it will be implemented in ten years So. to that
extent on ilending that we do to the States will get
staggered over a period of ten years and the bulk of the
funds will remain as unutilized loan

Unless the States provide funds in their budgets
unless they spend it according to their time-table and
uniless they improve their monitoring systems the
unutilised part of loan will remain so All | can do is to
utge the States to improve their spending on plan
projects Well | can say that the same thing applies to
the Central Government Departments aiso The Central
Government departments also must budget for their
expenditure and must spend. Otherwise. the loan that
we receive from external resources will remain unutilised
| do not think that there 1s a need to appoint another
Committee. The problems are known The solutions
are known What is lacking i1s a will to implement the
solutions by the States. While | would be very happy to
consuit the Hon. Members. | do not think that there is
a need for another Parliamentary Committee.
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SHRI SUDHIR GIRI : Mr. Deputy Speaker, Sir. | want
to know from the Hon. Minister whether the rate of interest
on the foreign borrowings paid by the States is higher
than the rate of interest fixed at which we borrow the
loan from the foreign countries. | want to know whether
the rate of interest charged by the Union Government
from the State is higher than the rate of interest at which
we borrow money from the foreign countries. If so. what
are the reasons?

SHR!I P. CHIDAMBARAM : Sir. it is higher. The reason
is obvious The reason is that the exchange risk is
borne by the Central Government.

[Transiation]

SHRI BANWARI LAL PUROHIT : Mr. Deputy Speaker.
Sir. it is given in the Statement that a loan of Rs. 11.132
crore has been borrowed for Ramagundam Fertilizer
Plan which is lying unutilized. Also a loan of Rs. 24.379
crore has been taken for power system improvement
out of which an amount of Rs. 23.845 crore is lying
unutilized. We have borrowed the loan in general terms.
| would like to know from the Hon. Minister as to where
the loan amount that we have received has been kept.
We have to pay interest on that. | would like to know the
place where this unutilized amount is lying and whether
we are earning interest thereon.or whether that money
is lying spare? What is the position of that money?

[English)
SHRI P. CHIDAMBARAM : Sir, firstly. if the Hon

Member is referring to the Ramagundam Fertiliser Plant,
that is not in crores and that is in Yen...(interruptions )

SHRI BANWARI LAL PUROHIT : Like that
(Interruptions )

SHRI P. CHIDAMBARAM | just want to correct that
figure. Otherwise. an impression will be given that it I1s
Rs. 11,132 crore. It is Yen ... (Interruptions )

SHRI BANWARI LAL PUROHIT : Whatever it is. where
is it lying? . (/nterruptions )

SHRI P. CHIDAMBARAM : We do not pay interest
except to the extent that we actually draw the amount
We pay. what are known as. commitment charges. |
have given in my answer that the commitment charges
are not a very large amount Hf you will kindly see the
answer to part (e} of the question. which says = “The
amount of commitment charges paid in undisbursed
loan in the last three years was Rs. 69 crore. Rs 59
crore and Rs. 58 crore respectively” Therefore the
undisbursed part of the loan lies with the donor We do
not draw it until the expenditure takes place Therefore.
we only pay a small commitment charge.

SHRI G.G. SWELL (Shillong): Sir. obviously this is
a difficult question The Hon. Minister has supplied us
a mass of figures and information. it is difficult for us
to digest within the short time that we have here. He
has aiso referred to the external assistance brochure,
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which is available in the Library. Now. this needs a lot
of study.

Now, in regard to the interest which is given in his
statement. obviously the interest has been paid in
different currenties. But some of them look formidable.
For example, in respect of Japan. we are paying an
interest of Rs.3.24.425.334. It would help us to
understand if all these interests which we are paying in
ditferent currencies. are reduced to dollars and the total
amount of interest we have to pay would be better if we
do the total calculation which has not been given.

Now having said that, he has blamed the various
States for not utilising the loan which is given. May |
know which are the States which are morally derelict in
this matter and what steps have been taken against
those States? That would help us to understand the
position better.

SHRI P. CHIDAMBARAM : Sir, it will be difficult. but
it would not be impossible. It requires quite a lot of work
to reduce the interest payments to dollars because as
the Hon. Members will appreciate, these interest
payments are over a period of time and the exchange
rate varies from year to year and sometimes. even month
to month. Therefore. if it is necessary to do that exercise.
I will do it. But what is important is that we pay interest
only when the-amaount is actually withdrawn. We do not
pay interest when it remains unutiised and remains in
the hands of the donor. We only pay a small commitment
charge and | have given the figure. It is about Rs. 60
crore a year on the entire unutilized external assistance

As far as the question about the States 1s concerned.
| did not blame the States. | understand and recognise
their difficulties | also said that the Central Government
Departments are also equally lax in utilising the external
assistance. So. it 1s not my intention to blame the States
or to exonerate the Central Government Departments
There are ditficulties but we must overcome these
difficulties

As regards the States which have large unutilized
loan without again trying to blame anyone | would like
to say that Andhra Pradesh has Rs.2.466 crore This is
as on 31-3-1996 Maharashtra is the highest with
Rs.5182 crore Tamil Nadu is with Rs 2699 crore; Uttar
Pradesh is with Rs. 2001 crore. West Bengal with
Rs.2065 crore: Andhra Pradesh is with Rs 2466 crore:
and others are having about a thousand crore and below.

Now this is not a measure of inefficiency or whatever
it is. This is also a measure of the fact that they have
been able to pose many projects successfully and get
external assistance commitments. The fact remains that
the States must do better. Equally, the Central
Government Departments must do better in utilising the
external assistance

SHRI V. DHANANJAYA KUMAR : Mr. Deputy Speaker,
Sir. the alarming increasing foreign debt is the biggest
worry of the country today. Very often, sxplanations are
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being given that it is a regular feature of a developing
economy.

Sir, this year a provision is made in the Budget by
the Minister of Finance for payment of as much as Rs.
60,000 crore as debt servicing and it covers interests
on the borrowings. | would like to know from the hon.
Minister. whether this amount of foreign debt coupled
with the non-utilisation of the money which is borrowed
has accelerated further borrowing.

And Part (b) of my question is. that the Minister has
tried to give explanations as to why this non-utilisation
situation has occurred. | would like to know that
corrective measures are being taken by the Government
to see that this situation is eased out and the debt
burden as well as the interest burden is reduced

SHRI NIRMAL KANTI CHATTERJEE : Rs 60.000 crore
interest is paid.

SHRIV. DHANANJAYA KUMAR : A provision is made
in the Budget for Rs. 60,000 crore. It is interest only.
That is what | mentioned. Is it on account of this non-
utilisation?

SHRI P. CHIDAMBARAM : About the second part of
the question. | have already answered it while replying
to the second supplementary of the hon. Member who
has put the question.

The measures that we are taking to ensure greater
utilisation of external assistance are - on the first pan,
Rs. 60.000 crore is the interest on internal debt and
external debt. #f our internal and external debts are high.
surely the interest rates will be high. We do borrow: we
borrow both in the domestic market as well as externally.
We borrow in the domestic market because the fiscal
deficit 1s high. That is one of the reasons why | have
committed myselt to bringing down the tfiscal deticit to
below four per cent. We borrow in the external market
because we need tforeign exchange to meet project
cost. We also need foreign exchange to meet the gap
between domestic resources and the capital outlays
that are required.

As | explained a little while ago. we do not pay
interest on the undisbursed part of the externat
assistance We pay interest only when we actually draw
the money It remains in the hands of the donor We pay
what we call ‘commitment charges’ It we improve the
rate of utilisation then we will be paying more interest
because would have drawn the money. But equally we
would have got the benefit bcause the money would be
invested in Plan projects and that will start yielding
returns

SHR! V DHANANJAYA KUMAR = The problem s of
non-utilisation

SHRI P. CHIDAMBARAM : Sir. | had already answered
it. | do not know whether the hon Member was here
when | answered the question. | answered the second
supplementary; | gave the reasons for non-utilisation...
interruptions ). | had aiready given It.
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SHRI PRITHVIRAJ D. CHAVAN : Sir, the unutilised
amount of loans by the end of 31st March, 1996 is more
than Rs. 47,000 crore. it was also indicated that the
main reason for the loans not being utilised is the
problem of lack of matching funds trom the State
Governments. Is it not a fact that many of these schemes
and loans are earmarked for Central Public Sector
Undertakings? He himselt has replied to it.

Will the Hon. Minister give the percentage of
outstanding loans under the direct responsibility of the
Central Government Departments and Central Public
Undertakings? Could he give a Department-wise and
P.S.U -wise breakup? He can supply this information
later on.

SHRI P. CHIDAMBARAM : Sir, | think. | did give this
tigure. but | will give it again. Of this Rs. 47.155 crore
of unutilised amount. as on 31.3.1996. the Central
Government accounts for Rs. 22.011 crore. | cannot give
breakup according to the Departments or P.S.Us now.
But the Central Government is responsible for Rs.
22.011 crore. That is why in my first answer as well as
in the answer to supplementaries. as | said. is that not
only the State Governments but the Central Government
1s also not utilising the loans properly. So. | said, that
the Central Government Departments and Ministries
must also provide money in the Budget for these projects
and must increase the ratg of utilisation

[Translation]

MR. DEPUTY SPEAKER : Before | go to the next
question. | would like to congratulate you all. As the
House commenced yesterday. its sitting went on right
upto 7.20 A.M. today. | congratulate all of you for this. All
the Members got an opportunity to speak and an historic
record has been created. It 1s very good indeed. and the
credit for this goes to you all.

VAIDYA DAU DAYAL JOSHI . A record has been
created for the House sitting that long. Thetefore.
congratulations to all the Members of the House and to
the entire statf of the Secretariat. Olympic season is
going on and this House has also made a record. The
House sat tor such a long time. Theretore. all the
Members of the House should be congratulated by you
profusely and | also congratuiate them on my behalf.

[Enghish]
Lok Adalat
*243. SHRI SD.N R. WADIYAR - Will the Minister

of LAW AND JUSTICE be pleased to state

(a) the number of Lok Adalats organised in
Karnataka during the last three years.

(b) the extent to which these Adalats are able to
help the peopie.

{c) the number of cases/disputes settled in those
Lok Adalats during the above period;
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(d) whether the Government propose to organise
these Adalats in more frequencies and in new areas:
and

(e) it so. the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D.KHALAP) - (a) to (c). As per information provided by
the Karnataka Legal Board. 713 Lok Adalats were held
during the years 1993. 1994 and 1995 settling 89.755
cases of the nature of bank suits. civil/criminal/labour
cases. traffic offences. consumer cases. motor vehicle
claims cases and land acquisition cases.
Compensation of Rs. 342543747 was awarded In
14.710 motor vehicle claims cases and Rs. 21.10.67.144
in 7.346 land acquisition cases respectively

(d) and (e). Lok Adalats are voluntary efforts tor
resolution of disputes through conciliatory and
persuasive methods and are organised from time to
time by the State Legal Aid and Advice Boards etc tfor
taking up pre-litigative as well as cases pending in the
lafv courts

SHRI S.D.N R. WADIYAR . Sir. what i1s the number
of cases that are pending which can be settled or
resolved by the Lok Adalats and what i1s the frequency
with which the Lok Adalats meet and does the
Government propose to transfer a large number of
pending cases to the Lok Adalats for speedy disposal?

SHRI RAMAKANT D KHALAP ' Sir. the Government
intends to make these Lok Adalats a movement of the
people We would like to increase the frequency of the
Lok Adalats in the entire country and see that a large
number of cases which can be settled through the forum
of Lok Adalats are settled as expeditiously as possible

SHRI S.D.N.R WADIYAR My question was specific
What are the number of cases pending. especially in
the State of Karnataka. which could be resolved or
settled by Lok Adalats

SHRI RAMAKANT D KHALAP Sir the information
about specific number of cases which can be resolved
by the Lok Adalats is not available at the moment But
| can assure the hon Member that all those cases
except those criminal cases which are not of
compoundable nature. all civil disputes all motor
accident claims and land acquisition matters and all
such types of cases which are possible to be resolved
by recourse to Lok Adalats will be referred to the Lok
Adalats and resolved

SHR!I S D.N.R WADIYAR : Sir. my second
supplementary is  Does the State provide free legal ad
to those who are financially weak or to the weaker
sections of the Society? | would aiso like to know the
district-wise break-up of the cases that have been
disposed of and does the Government propose to extend
the family courts tor settiement of family disputes by
means of Lok Adalats?

JULY 26, 1996

Oral Answers 20

SHRI RAMAKANT D. KHALAP : Sir. again the district-
wise break-up is not available. | can give the year-wise
break-up. In 1993 there were 258 Lok Adalat camps
and the 54.289 cases in total were settled in that year.
In 1994 there were 205 Lok Adalat camps in which
15.019 cases were settled. In 1995 250 Lok Adalat
camps were organised in which 20.447 cases were
settled. Karnataka provides legal aid to persons with
income not exceeding Rs.9.000 per year.

[English]

SHRI RAMASHRAYA PRASAD SINGH : Mr. Deputy
Speaker. Sir. there is much talk in the country about the
Lok Adalats. that it is a very good move. and the cases
are being disposed of expeditiously. | would like to know
from the hon. Minister whether it is on the papers only?
| am asking this only because just now you told that the
district-wise figures are not available with you. It seems
that this is a project confined to papers only and you
have no figures with you. | would also like to know from
the hon Minister whether Lok Adalats in Bihar also ..

MR. DEPUTY SPEAKER This question relates to
Karnataka

SHRI RAMASHRAYA PRASAD SINGH : But this is
the question of the entire country. it does not relate only
to Karnataka. it encompasses the entire country. Lok
Adalats are being organised In the whole country and
it is why | am not asking this question wrongly | would
like to know whether Lok Adalats are being conducted
in case of Bihar also or not?

[English]
MR DEPUTY SPEAKER The question relates to
Karnataka only | am sorry | am not allowing it

[Translation]

SHRI SHIVRAJ SINGH Many small cases are
pending in the courts in the States Indeed. Lok Adalats
IS a unique experiment in view of the disposal of these
cases But in practice 1t has been seen In Karnataka
and also in Madhya Pradesh that these Lok Adalats are
organised in the district hardly once a year as a formality
Thousands of cases come up therein and they are not
disposed of properly. Many often. the cases are left atter
completing the formality which leads to the disputes
afterwards. | would like to know from the hon Minister
as to what steps are being taken by him to make the
proceedings of these Adalats more effective so that the
cases are disposed of properly and. therefore. more
cases could be taken up | would also like to know
whether Lok Adalats would be organised at block leve!
also in addition to the distrnict level and whether such
cases would be dealt with more etfectively. | would like
to know the efforts being made by Government in this
regard

SHRI RAMAKANT D KHALAP In this regard our
effort will be to organise the Lok Adalats in the entire
country - in each State. in each District and even in each
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“taluka”. We have embarked upon some steps in this
connection and perhaps when | come before you next
time, | will furnish tull information in this connection. |
am trying to spread a movement in the whole country.

[English]
MR. DEPUTY SPEAKER : | have allowed him.
(Interruptions)

SHRI P. KODANDARAMAIAH(Chitradurga) : Sir
there is a tfeeling among the legal circles as well as
among the general public that the system of Lok Adalats
is an off-shoot of the judicial delays happening in the
courts. | would like to know from the Minister whether
the Lok Adalats are there as a result of the delays in
the judicial processes and whether he is going to have
a dialogue with the judiciary to ensure that the delays
are avoided. Secondly...

MR DEPUTY SPEAKER " You are supposed to ask
only one supplementary

SHRI P KODANDARAMAIAH It 1s a small
supplementary and that is about evolving certain
procedure in the Government to ensure that the disputes
relating to lands and houses are not treated as
cognizable offences so that these are decided at the
local level either by the village Panchayats or at the
police station level

SHRI RAMAKANT D KHALAP We have had
dialoque with the judiciary on a number of occasions
In fact. there have been conferences of the Chiet
Justices. the Law Ministers and the Chief Ministers on
a number ot occasions. This system has been
developed as a result of the nation-wide debate that
had taken place because of the huge pendency of cases
iIn a number of courts This system has now been
evolved. This 1s a very successful movement that we
have had so far Our experience is still a number of
States have to undertake the constitution of various
authorities under the Act and also to take it to different
districts at the taluka level Therefore. | do not think
there 1s any need to have any more dialogue with the
judges Otherwise we will only be ending up in having
conferences and conferences The time has come to
implement the recommendations that have been made
from time to time

[Translation]

SHRI RATILAL KALIDAS VERMA - Mr Deputy Speaker.
Sir. 1 would like to know trom hon Minister. and you are
also aware of this fact that Gujarat. in my view. ranks
first in regard to the Lok Adalats. (/nterruptions )

[English)

MR. DEPUTY SPEAKER . You may ask questions
regarding Karnataka only (/nterruptions )

[Trans/ation)

SHRI RATILAL KALIDAS VERMA | am asking the
question only What | want to say is that the people of
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Gujarat have been very peace-loving and justice-loving.
In this connection | would like to know whether
Government propose to give some incentive to the State
where Lok Adalats have proved more successful as
also whether Government are contemplating to extend
these Adalats to Tehsil level and also to provide tinancial
assistance in this regard?

SHRI RAMAKANT D. KHALAP . The Government
have not considered this so far but it is not impossible
to consider your suggestion in future

SHRI JA| PRAKASH AGARWAL  Mr Deputy Speaker..
Sir. | would like to submit that so far the practice is that
no time 1s fixed as to when the Lok Adalat would be
conducted. Consequent to this the poor or the small
people have to pay large amount of money to the lawyers
and much of their money goes waste in this regard.
Would you kindly agree to this suggestion that a definite
time may be fixed for Lok Adalats. You may fix some
month or some weak or some day in a year for this
purpose so that the money which people have otherwise
to spend could be saved by them

SHRI RAMAKANT D KHALAP : Replying to the
discussion on Judges' bill in this House. | had said in
my reply that we would promote the alternative dispute
redressal system. The new Bill which 1s coming now
and the Adjudication and Conciliation Bill passed by
Rajya Sabha recently as well as Lok Adalats will arm us
to deal with all the cases pending in the Courts which
run into two and a halt crore.. (/nterruption)

SHRI JAI PRAKASH AGARWAL ' | would like to know
whether you will fix a definite time as to when Lok Adalat
will be set up or will it be set up as and when you
advertise in this respect ?

SHR! RAMAKANT D KHALAP | will consider this.

SHRI SHATRUGHAN PRASAD SINGH Mr. Deputy
Speaker. Sir. | would like to know from the hon. Minister
that when this scheme has been implemented for the
weltare of the poor. whether there is any systematic
programme under which the people are apprised of the
benefits theretof as well as the type of cases undertaken
by these Adalats | would also like 10 know the number
of years or months in which Government propose to
dispose of the cases pending in Lok Adalats?

SHRI RAMAKANT D KHALAP | am considering
this very carefully

SHRI SHATRUGHAN PRASAD SINGH ' Would you
kindty assure the House in how many days the pending

cases of the poor people wili be disposed of?
(Interruptions )

SHRI RAMAKANT D KHALAP - This is only for the
poor people. Our courts are also tor the poor
people ..(/nterruptions ) we all are tor the people. | will
sernously consider the suggestion given by you.

SHRI THAWAR CHAND GEHLOT - Mr Deputy
Speaker. Sir. now the Lok Adalats are being organised
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and in some district the cases are being disposed, of
under pilot project scheme also and the target per year
fixed for a Lok Adalat is 300 cases. A separate sum has
been earmarked to be paid as an allowance to the
witnesses. Because more cases are being disposed of
by the Lok Adalats. the number of witnesses appearing
before them is also more. But the Adalats do not have
adequate arrangements for the payment of allowance to
the witnesses. in this context | would like to know from
the hon. Minister whether the Central Government would
prepare and implement a scheme under which the
witnesses appearing before the Lok Adalats and also
in connection with the cases under pilot project scheme
are paid the allowance in time. Otherwise what is
happening is that many people do not want to come to
give evidence because they do not possess the railway
or the bus fare required for the journey to and fro. Wil
the Government take steps to bring about an
improvement in this situation?

SHRI RAMAKANT D. KHALAP : Sir. | am taking into
consideration the entire issue relating to Lok Adalats.
As | said earlier, not only Lok Adalats, but also any other
alternative system that may be available. will be taken
into consideration. | am thinking of organising such a
system that in the next couple of years. the entire

pendency of cases in all the counts in the country may

be brought down to a reasonable limit. This will include
taking cae cfbhatta to be paid to witnesses and all
that We will also take into consideration other things to
make the system more effective and to spread the system
from the highest level to the lowermost level and so on.

[Transiation]

SHRI THAWAR CHAND GEHLOT : Mr. Deputy
Speaker. Sir. | had asked him about the allowance and
he has furnished no information in this regard thereto.

MR. DEPUTY SPEAKER
information

. He has given the

SHRI DATTA MEGHE Mr Deputy Speaker. Sir. it
has been reported that more than two crore cases are
pending in Lok Adalats and the hon. Minister has given
an assurance about three to four times in the course of
his reply that the Government propose to extend this
system upto “taluka” level in this connection

| would like to submit that in the civil courts. small
cases continue for ten to twelve years and whosoever
lawyer goes there, he gets the date postponed after
making some payment On the other hand the Lok
Adalats easily come to the help of poor people and it
you take them to the taluka” level in rnight earnestness.
the poor people will be benefited. | would like to know
in how many years. how many months and in how many
days you are going to complete this time-bound
programme. This is the concern of a large number of
peopie. The hon. Minister should spell out the period in
which this programme is going to be implemented.
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[English] .

SHRI RAMAKANT D. KHALAP : Sir. at this stage |
cannot give any specific reply to this question.
[Translation]

SHRI DATTA MEGHE : | would like to submit that
you should do it within an year or six months so that the
people of the country know that we have extended the
Lok Adalats upto the "taluka” level. The Government
should come out with a time-bound programme in this
regard. otherwise it will be of no use.

[English]

SHR! RAMAKANT D. KHALAP : Sir, for this purpose.
| must tell the House that this system is to be
implemented at the State level by the State Governments.
Therefore. the State Governments have to frame rules
and create various authorities under the Act. For the
information of the hon. Member. | must also say that
many States have not performed their duty.

[Transiation]

SHRI DATTA MEGHE : The Lok Adalats have started
functioning in my State. Very good work is being done
in Maharashtra. The hon. Minister has said that he
proposes to extend these courts to “taluka” level. | would
like to know whether the hon. Minister proposes to
forward this type of programme to the Maharashtra
Government or to any other State Government?
[English]

SHRI RAMAKANT D KHALAP : Mr. Deputy Speaker.
Sir. we have the Legal Services Authorities Act, and
Chapter 1ll of this Act has been extended to 10 States
They are. Andhra Pradesh. Haryana. Himachal Pradesh.
Punjab. Orissa. Rajasthan. Sikkim. National Capital
Territory of Delhi. West Bengal and Uttar Pradesh. The
Legal Services Authority has been constituted in three
States. namely. Andhra Pradesh. Haryana and Himachal
Pradesh The State of Manipur has finalised the rules.
and the notification extending Chapter Il will be issued
very shortly

As regards other States. work has not been done.
| wouid request the hon. Members. from whichever States
they come, to kindly interact with their respective States
to see that they frame the rules. to see that the Act is
made applicable in its total respect everywhere and we
create the bodies. to be constituted under this Act. so
that right from the Taluka level up to the High Court level
these Lok Adalats could start functioning.

[Translation]
import and Supply of Gold to Jewellery Exportere
‘244 SHRI RAM KRIPAL YADAV
SHRI MRUTYUNJAYA NAYAK

Will the Minister of COMMERCE be pleased to
state. ’

(a) the total quantity of goid imported by MMTC under
the special import licence during each of the last three
years;
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{b) whether gold was given to jewellery exporters
under ‘Gold on Loan' Scheme launched by MMTC:

(c) it so. the details of exporters and quantity of
gold given to them during the above period, location-
wise;

(d) whether the payment has been made to MMTC
by the exporters after exporting jewellery in accordance
with the rules prescribed by MMTC,

(e) if not the reasons therefor and the total amount
payable to MMTC and the actual amount ot payment
received upto March. 1996

(f) whether any inquiry has been conducted by the
Government in this regard:

(g) it so. the outcome thereof;

(h) whether any ofticial is involved in the tfraud:
and

(i) if so, the action taken by the Government
against the ofticials involved thereon and the steps
taken to prevent such frauds?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) . (a) to
(i). A statement is laid on the Table of the House

STATEMENT

{a) MMTC s one of the agencies nominated
by Government to import gold duty-free for
supply to exporters of jewellery under
Paragraph 88 of the Exim Policy This is a
promotional scheme operated by MMTC to
enable the exporters of jewellery to get
gold at international prices. Besides this
scheme, MMTC. being a Super Star Trading
House 1s also enutied to special Import
Licence as export benefit which it utilises
to import goid on payment of concessional
rate of customs duty of Rs 220/10 gm tor
sale to domestic maret

The total quantity ot gold imported by MMTC
during the last three years i1s given below

Import Under

Year Impon Under
SIL Export
Promotion
(In Kgs ) {In Kgs.)

1993-94 0 13673
1994-95 3000 17369
1995-86 7000 20438
(b) Yes. Sir

(c) About 400 exporters of goid jeweilery have
been given gold on loan by MMTC. Total quantity of
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gold loaned by MMTC during the last 3 years state-wise is
given below :

(Qty. in Kgs)
STATES 1993-94 1994-95 1995-96 TOTAL
Delhi 5571 5125 3993 14689

Uttar Pradesh 1253 1107 1518 3878
Maharashtra 2760 3749 3564 10073

Karnataka 676 1581 2376 4633
Andhra Pradesh 0 82 166 248
West Bengal 619 474 1225 2318
Rajasthan 0 0 74 74
Gujarat 63 31 200 574
TOTAL 10942 12429 13116 36487

(d) Of this quantity of 36487 kgs. of gold issued on
loan by MMTC to exporters, MMTC has not recewed payment
for a quantity of 362 kgs. This works out to 1% of the total
amount of goid 1ssued on loan by MMTC to jewellery
exponters during the last three years.

(e) The break-up of this 362 kgs. of gold is as follows

(Y Gold loaned and jewellery 202 kgs
not yet exported

(ii) Jewellery exported but gold 160 kgs
not yet paid for

Reasons for the above are broadly as foliows

(i) Requests by some exporters for extension
of ume for effecting exports

(n) Unauthorised removal of gold from the
bonded premises

(i) Non-realisation of export proceeds

(f) to (i) In all these cases. action has been pursued
by MMTC in accordance with Director General of Foreign
Trade Customs Department. Department of Enforcement
and other enforcement agencies including the Central
Bureau of Investigation Action against officials suspected
ot negligence or collution has also been initiated

Government have constituted an Inter-Ministerial Group
under the Chairmanship of Commissioner (Customs).
Delhi to take coordinated action against defaulting
exporters of gold jewellery. Government have also tightened
up the procedures by reducing the period allowed for
exports to 60 days for gold supplied on loan. The jewellery
units iIn EPZ/EOUs are now also required to furnish bank
guarantees on graded scales from 10% to 100°c depending
upon their past export pertormance

[Translation]

SHR!I RAM KRIPAL YADAV ' Mr. Deputy Speaker. Sir. it
was a very important question but the hon Minister has
given very unsatistactory reply. | would like to ask the hon.
Minister whether it is a tact that gold was given without any
security?
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SHRI BOLLA BULL! RAMAIAH : Sir. as per the policy
of the Government of India. we have appointed different
Commissions for the purpose of exporting jewellery
tfrom this country. They are State Bank of India.
Handicrafts and Handloom Export Organisation. MM.T.C..
and State Trading Corporation. This is mainly for the
small scale sector where they have got the reputation
as the exporters of jewellery. and gold was given on
loan. But we realised that in some particular cases. we
had some problems. and we had initiated action in all
those cases. However. if you see the total amount of
gold issued. you will know that less than one per cent
of the total amount of gold is yet to be recovered. We are
processing these cases. Out of a total profit of Rs.78.5
crore. an amount of Rs. 11.6 crore is pending in
litigation. We are making efforts to see that the export
of jewellery is encouraged. We have also taken up all
these issues for consideratrion from September 1995
We are now insisting that the exporters should furnish
a bank guarantee for the full amount or collateral security
about their ability and past performance.

MR. DEPUTY SPEAKER : The hon. Member's
question is very specific. He wanted to know whether
gold was advanced to some people without any security.

[Translation]

SHRI RAM KRIPAL YADAV : Mr. Deputy Speaker. Sir.
| had asked a very simple question.

MR. DEPUTY SPEAKER : | have asked on your
behalf and spared your second supplementary.

[English]

SHRI BOLLA BULLI RAMAIAH : We have given some
gold to the small scale sector for export purposes. It
was advanced initially on the basis of their past
performance. Probably. at that time. we have not taken
the collateral security for the full amount. But now. after
seeing the performance. we realise that we should
tighten this thing and we are also taking action against
those people.

MR. DEPUTY SPEAKER : The question still remains
unreplied. The hon. Member wants to know whether any
gold was advanced to anybody without any security.

SHRI BOLLA BULLI RAMAIAH : Yes. Sir. without any
security. we had given some gold on the basis of their
past export-oriented goals.

[Translation]

SHRI RAM KRIPAL YADAV : Sir. the hon. Minister
has accepted that some gold was given without any
security. In this connection, | would like to know from the
hon. Minister. whether he proposes to institute an enquiry
against the concerned officers including the Chairman
by C.B.I. or whether he is conducting some other type
of enquiry...(/nterruptions ) What was the quantity of the
gold given...(/Interruptions )
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[English]

SHRI BOLLA BULLI RAMAIAH : We have also initiated
action against the officials suspected of negligence and
collusion and who are working in the Offices of the
Director-General (Enforcement). Customs and various
other ofticials...(/nterruptions).

MR. DEPUTY SPEAKER : The hon. Minister is
consulting his papers. Let him consuit.

SHRI BOLLA BULLI RAMAIAH : We have so far
advanced 36.484 kg. of gold. Out of that net recovery is
360 kgs.

[Transiation]

SHRI RAM KRIPAL YADAV : Sir. | had asked whether
the hon. Minister proposes to institute a C.B.l. enquiry
against the concerned officers as it is a case of very big
bungling which has resulted in great loss to the country.

[English]

SHRI BOLLA BULLI RAMAIAH : Yes. Sir. We have
taken necessary action through CBI. DOE and DRI.
Difterent kinds of actions were taken against these
people. (Interruptions )

SHRI MRUTYUNJAYA NAYAK : | would like to know
whether in view of such security deposit. there have
been any such instances or precedents previously also
that Government has considered to give such a
relaxation; if not, what are the compelling circumstances
under which the Government has given such relaxation?

SHRI BOLLA BULLI RAMAIAH : On the basis of past
performance. we have taken into consideration the
export-oriented small scale industries and now we have
tightened this issue after realising that certain amount
of deposit should be there. From September. 1995 we
are insisting on making full bank guarantee

[Translation]

SHRI GEORGE FERNANDES : Mr. Deputy Speaker.
Sir. | was much astonished when the hon Minister
observed that only one per cent gold remains to be
recovered yet. He has taken this very lightly. One per
cent gold means one hundred crore of rupees including
interest and custom duty thereon. One hundred crore
rupees of the country has not been recovered. He is not
worried on this score. He is giving us the figures to
show as to how the gold was given. It was given without
any bank guarantee. Thirty-six thousand kilograms of
gold valued at two thousand crore of rupees was given
without bank guarantee. The hon. Minister has given
three reasons and one of these three reasons is :

[English]

(1) Unauthorised removal ot gold from the bonded
premises.
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[Translation]

In this connection. | would like to know from the
hon. Minister as to how the gold was removed from the
bonded warehouses unauthorisedly, when did you come
to know of this. who are the persons responsible for
this. how many people have been apprehended and if
apprehended what is the action being taken against
them? The hon. Minister has not answered these
queries. You have repeatedly said that you are issuing
gold to the small people. These are not small people
but these are export houses. They manufacture
ornaments through machines and they have snatched
the livelihood of the goldsmiths. Fifty lakh goldsmiths
are starving at present in the country. The export houses
is a class indulging in thieving. | would like to know
from the hon Minister whether he proposes to
discontinue issuing gold to this class and ensure that
the ornaments are manufactured by the small goldsmiths
and then exported.

[English]

SHRI BOLLA BULLI RAMAIAH - We have taken proper
care of it. Now. in the DoE. B0 cases are pending: in the
DRI. nine are pending and in the CBI. five are pending.
We are proceeding on those lines against these people.
We have taken necessary action against all those
people.

[Translation]

SHRI GEORGE FERNANDES : | would like to know
whether the hon. Minister proposes to take away this
job from the big people. and entrust the same to the
small goldsmiths?

[English]

SHRI NIRMAL KANTI CHATTERJEE | believe that
the replies can be little more satisfactory

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRITR BAALU)
it is quite encouraging.

SHRI NIRMAL KANTI CHATTERJEE ' The first part
of my question is - What penalties have been imposed?
How many persons are involved and who are they? This
is the first part of my question As Shri George Fernandes
has very correctly drawn our attention. the sums involves
are huge. One of the reasons given for relaxation was
that smuggling would be stopped or reduced. Is. he
prepared to furnish us the figures about the amount of
reduction taken piace in smuggling of goid here? This
is another part of my question.

Then. | want to know in which year this offer has
been given? How much of penalty was imposed? In
which form was it imposed? Has anybody been
influenced? | feel that there is some collusion. Some
officials are involved. Have they been dismissed? What
kind of penalty has been imposed?
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MR. DEPUTY SPEAKER . Only one supplementary
is allowed

SHRI NIRMAL KANTI CHATTERJEE : This 1s one
part of my question The hon. Finance Minister 1s here
The interesting part is in another statement It i1s not
only tor exports but the domestic consumption of gold
has jumped from zero to 3000 to 7000 kgs. and this bit
of gold is lost on the way. One per cent is for export
purposes but five per cent of this. that 1s. 3000 kgs. of
gold i1s equal to five per cent of the consumption which
has been brought within our country. Does he think that
our savings are getting affected because of the
diversion. expenditure on gold in the domestic areas?

SHRI BOLLA BULLI RAMAIAH | have given the
action taken on various cases for the years 1993.1994
and 1995. | have already given you the total number of
cases About 32 persons are involved. against whom
action has been taken We have aiso taken proper
precautions in September 1995 All the cases are going

‘on These are all for EPZ/ZEOU

SHRI NIRMAL KANTI CHATTERJEE  How many
people have been awarded penalty? What kind of penalty
has been awarded?

SHRI BOLLA BULL! RAMAIAH . Some people have
been arrested some people have been put on
investigation In some cases there have been
negotiations (/nterruptions

SHRI NIRMAL KANTI CHATTERJEE What are their
identities? He has pointed out that the richer people are
involved It 1s not the small owners who are involved but
the richer people are involved. Who are they?

SHRI BOLLA BULL!I RAMAIAH - As far as we are
concerned. we are giving it only to the small traders
who have come under the EPZ/EOU That is what we
are doing

SHRI NIRMAL KANTI CHATTERJEE Is there no
intermediary”?

SHR!I BOLLA BULLI RAMAIAH - It 1s given to thcse
people directly. That is where we are supplying this gold
on loan. This 1s meant for the scheme and this scheme
1s going on that basis

[Translation]

SHRI SHIVRAJ SINGH | would like to know hom
the hon Minister as to who are the exporters to whom
gold was issued without any security unde! this
scheme? Against how many. action has been taken and
on what 1ssues?

[English]

SHRI BOLLA BULLI RAMAIAH - We have got a hst
of those people If you want | will put it on the tloor of
the House As | said earlier. 32 cases are pending and
we are proceeding on those cases..(/nterruptions )
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[Translation]

SHRI SHIVRAJ SINGH : Who is looking into it and
what are the issues on which action is being taken?

[English]

MR. DEPUTY-SPEAKER : Now, he is asking the
supplementary.

SHRI BOLLA BULL!I RAMAIAH : The main action by
the CBI is going on. We have also got the DoE and the
DRI. We are using them. All the three agencies are
taking action on these people

[Trans/ation]

SHRI SHIVRAJ SINGH : A Minister belonging to the
previous Government is involved in it. The hon. Minister
is. therefore, not revealing the name.

[English]

SHRI SARAT PATTANAYAK : This is not the right
answer. He is involving the previous Government. That
is why he is not giving the answer. That is not the right
answer. This should not go...(/nterruptions )

SHRI BOLLA BULLI RAMAIAH : We are not quoting
any officials in this case. As | mentioned in the House.
action has been initiated against officials suspected
of negligence/collusion. So. action has been
initiated against all these people in these cases
....'nterruptions)

[Translation]

SHRI SHIVRAJ SINGH : You. kindly lay the list on
the table of the House ... (Interruptions )

[English]
MR. DEPUTY SPEAKER : Let him ask.

SHR!I B.K. GADHVI : The question pertains to the
‘transactions for the last three years. As Shri George
Fernandes has righly pointed out, this is a question of
more than three and a half quintals of gold and
unauthorised removal ot it from the bounded
warehouses. Now | would wish to ask the hon Minister
whether. those warehouses which have indulged in
unauthorised removal of this gold from the bounded
warehouses and those who have not made the payment
back to the MMTC, the Government have black-listed
them

Secondly. | would like to know whether the
Government have proceeded against these persons on
a criminal basis and on other basis and whether the
Government have tried to find out as to whether there
was any collusion between the custom officers ot these
warehouses. and if so. what has been transpired?

SHRI BOLLA BULLI RAMAIAH - The action has
already been taken. The Government have constituted
an Inter-Ministerial Group under the chairmanship of
the Commissioner of Customs to take a coordinated
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effort and also to take action against all these people.
We are doing that job.

SHRI B.K. GADHVI ; | would like to know whether
action has been taken or not for the last three years.

Industrial Growth

‘245 SHRI PR. DASMUNSI : Will the Minister of
INDUSTRY be pleased to state :

(a) Whether the Government have declared the
industrial growth for the year 1995-96. and

(b) if so. the growth in industrial sector. sector-
wise vis-a-vis the targets fixed and achievement made
alongwith the comparative figures for 1994-95, State-
wise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). A Statement is faid on the Table
of the House.

STATEMENT

(a) and (b). As per the quick index of industrial
production. the overall industrial growth in 1995-96 was
12.1 per cent as compared to 9.4 per cent in 1994-95
Sector-wise growth in industrial production and
envisaged average annual growth rate in the Eighth
Five Year Plan (1992-97) 1s indicated below

Industrial Growth (%)

Sector Weights  Envisaged Growth Growth

Annual Rates Rates
Rate (1994-95) (1995-96)
11992-97)
Mining 11 464 89 73 69
Electricity 11429 76 85 81
Manufacturing 77 107 82 98 13.7

Overall 100 82 94 121

Comparable index of industrial production at state level are not
prepared

SHRI PR. DASMUNSI Mr. Deputy Speaker. Sir. the
time is short and | seek your protection. The question
has not been answered fully. If you look at my question.
Part ‘C’ of that has not been answered. Parts ‘A" and ‘B’
have been answered and about part 'C’, it has been
stated that comparable index of industrial production at
State level are not prepared. If this is the way. how do
| ask the question? | was more keen to know about it

SHRI SHIVRAJ SINGH * There is no part 'C".

. SHRI P.R. DASMUNSI . Part 'C' is there...
(Interruptions)
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[Translation]

This "State-wise" had been clubbed with Part ‘B’ of
the question.

[English]

In the last part, it is stated that comparable index of
Industrial production at the State level are not prepared.
Now | would like to know from the hon. Minister one
thing. A few days before the Budget, the Economic Survey
said that the industrial growth is 11.7 per cent and the
Minister replied very generously saying that it is 12.1
per cent. | do not like to argue about the difference
between the Economic Survey Report and the Statement
of the Minister of Industries.

MR. DEPUTY SPEAKER : Ask the question. The
time is running.

SHRI P.R. DASMUNSI : My question is that while the
overall picture of the manutacturing process is very nicely
implemented at 13.7 per cent of growth. What are the
reasons for which the mining sector and the electricity
sector are not improving at all? Why is there a sluggish
trend?

SHRI MURASOLI MARAN : The hon. Member has
asked as the last part of the question about this
comparative figures of growth rates in the State
Generally it is not compiled. Currently, the indices of
industrial production are prepared at the national leve!
Comparative indices for States are very essential. | agree
with the hon. Member. But efforts are being taken now.
Already. an assurance has been given in this House.
There are certain difficulties. You may ask, why can the
national figures not be super-imposed on the industrial
production of States according to their particular kind of
activity. It is not possible. For example, the weightage
diagram cannot be super-imposed to get a comparable
state level indices. The importance of individual industry
differs from State to State. For example, if you prepare
a list giving weighted diagram for West Bengal. you
have to give a much larger weightage to jute whereas
in Tamil Nadu. we do not know about jute. So these
figures cannot be superimposed.

12.00 hrs.

Likewise there are production facilities. There are
companies like BHEL which have got production facilities
in many States. But they maintain accounts at the
headquarters alone. These are the difficulties.

| would tell the han. Member that the Central
Statistics Organisation and the Ministry of industry are
already seized of the matter to prepare Statewise index.
Already the Technical Advisory Committee constituted
by the CSO has broadly finalised the approach for the
constitution of State level indices. The issue weightage
diagrams and selection of basket of commodities is
being taken up in consultation with the State Bureau of
Economics -and Statistics. | think that in the distant future
they will come out with State indices.
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The hon. Member has asked a question regarding
mining sector. There is a deceleration of growth from
7.3 to 6.9. He wanted to know the reasons. These are
the areas of concern because in mining there is a
deceleration. More than anything else. in the case of
electricity even though the deceleration seems to be
marginal, it is one of the areas of concern. That means
we have to adopt very clear cut policies regarding power
generation. As of now the hydro electric power-generation
is very less. So, topmost priority should be given for
power sector. That is being taken care of in the present
Budget also by the hon. Finance Minister.

WRITTEN ANSWERS TO QUESTIONS
[English]

Mutual Funds

*242. SHRI ATAL BIHARI VAJPAYEE : Will the Minister
of FINANCE be pleased to state :

(a) whether Mutual Funds operating in the country
have been found to be indulging in financial abuses
and undesirable business practices:

(b) if so, whether the Securities and Exchange Board
of India (SEBI) has conducted any investigation in this
matter;

(c) it so. the details thereof; and

(d) the steps initiated by the Government to salvage
the various mutual funds?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c). Mutual Funds are regulated
by SEBI under the Securities and Exchange Board of
India (Mutual Funds) Regulations. 1993. SEBI has
conducted inspection of 21 Mutual Funds that were set
up before March, 1995. The inspections have brought
out operational deficiences. violations of the provisions
of SEBI Mutual Funds, regulations etc

(d) wherever required. SEBI has followed up on its
inspection by issuing show cause notice, initiating
adjudication proceedings etc. as provided under the
Securities and Exchange Board of India Act. 1992 and
the SEBI (Mutual Funds) Regulations, 1993.

[Translation]

Royalty on Coal

*246. SHRI THAWAR CHAND GEHLOT : Will the
Minister of COAL be pleased to state :

" (a) the amount to be paid by the Union Government
to other States on account of royalty ot coal as on May
31, 1996 alongwith the names of States;
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(b) the amount of royalty of coal paid by the Union (b) Semi-Coking Coal 1
Government to Madhya Pradesh during 1994-95 and Grade-| One hundred and
1995-96° and Semi-Coking Coal | thirty five rupees
{ IS an Grade-lIl i only per tonne
(c) the present rate of royalty of coal. State-wise” (¢) Non-Coking Coal ’
THE MWNISTER OF STATE OF THE MINISTRY OF Grade-A
COAL (SHRIMATI KANTI SINGH): (a) According to Non-Coking Coal )
information received from Coal India Limited (CIL) and Grade-B 1

Singareni Collieries Company Limited (SCCL). the
amounts of royalty on coal payable by them to the States
as on the 31st May. 1996 are as under

(d) Ungraded run of

Mipe coal produced One hundred and

1
|

In the State of i twenty rupees only pet
|

(Rs in crores)

Arunachal Pradesh. tonne

Assam and Nagland

 STATE AMOUNT OF ROYALTY

PAYABLE iii. Group Il Coals : N
AS ON 3151996 (a) Coking Coal Washery anetv five rupees
e e — Grade-1V ;only per tonne
West Bengal 296 (b) Non-Coking Coal ' !
Bihar 810 Grade-C N
Orissa 11.80 iv. Group IV Coals :
(a) Non-Coking Coal - Seventy rupees
Maharashtra 203 Grade.D & L only p:: m:ne
Madhya Pradesh 0.19 (b) Non-Coking Coal '
Andhra Pradesh 36 66 Grade-E

— S V.

T - Group V Coals :
(b) The amount of royalty on coal paid by Western

(a) Non-Coking Coal —_

) . Fifty rupees
Coalfields larhited (WCL) and South Eastern Coalfields !

o L Grade-F only per tonne
Limited (SECL). subsidiaries of CiL. to Madhya Fradesh b Nr ' g Kina Col v P '
during 1994-95 and 1995-96 are as under tb} Non-Loking Loa
Grade-G
(RS in crores) Lignite Two Rupees Fitty Paise
YEAR T AMOJN‘TH ' Only per tonne
e e e e o vi. Group-VI Coals :
1994-95 438 91 Coal produced in Seventy five rupees
1995-26 666 77 the State of only per torine

(c) The existing rates of ré&a-lﬂty on coal are given in
the attached statement.

(B) Rates of Royalty on coal produced in the
States of West Banga! and Meghalaya
STATEMENT
(A) Rates of Ro’ya/ry on coal groduced in all (i) Group I Coals :
States and Union Territories except the .
(a) Coking Coal
States of West Bengal/ and Meghalaya
— N Steel Grade-| Seven Rupees
(1) Group | Coals : Steel Grade-ll only per tonne
(a) Coking Coal N Washery Grade-! j
Steel Grade- ' One hundred and ninety (bj Hand picked coa! o
Steel Grade-|| five rupees only per tonne produced In the ! One hundred fifty
Washery Grade-| * State of Meghalaya ! rupee. only per tonne
(b) Hand picked coal )
a3 (ii) Group |l Coals :
produced in the . One hundred and fifty Coki Coal Wash i s R o
State of Arunachal | rupees only per tonne fal GO Idng” oa ashery . ”': UD?G‘; e:nd |ty‘
Pradesh, Assam and rade ’ Ity paise only pear tonne
Nagaland ! Coking Coal Washery
(ii) Group Ii Coals : Grade- Il
One hundred and thirty (b) Semi-Coking Coal Six Rupees and fifty

(a) Coking Coal Washeryﬁi

Andhra Pradesh

Grgde-ll ! five rupees only per tonne Grade-! 5 paise only per tonne
Coking Coal Washery | Semi-Coking Coal !
Grade- Il J N

Grade-l|
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(c) Non-Coking Coal

Grade-A Six Rupees and fifty
Non-Coking Coal Paise only per tonne
Grade-B

(d

Ungraded run of -

Mine coal produced One hundred and
in the States of twenty

Meghalaya, Assam rupees only per
and Nagaland -~ tonne

. Group Wl Coals :

(a) Coking Coal Washery Five rupees and fifty

!
Grade-1V I paise only per tonne
Non-Coking Coal )
Grade-C f

IV. Group IV Coals :

(a) Non-Coking Coal 1 Four Rupees and thirty
Grade-D ’ paise only per tonne
Non-Coking Coal :

Grade-E -
V. Group V Coals : .
(a) Non-Coking Coal VT Twe rupees and fifty

Grade-F " paise only per tonne

Capital Adequacy Norms

‘247 DR T SUBBARAMI REDDY Wil the Minister
ot FINANCE be pleased to state

(a) whether the Reserve Bank ot India had asked
all the public cector banks to submit their working results
for 1095 96 indicating their achievements ot capital
adequacy norms

(by it so whether all the banks have since submitted
the information

(c) it so. the details thereot. and

(d) the steps taken by the RBI to improve the capntal
adequacy norms of the banks?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM: (a) Yes Sir

(b) and (c) The Capital Adequacy Ratios of the Public
Sector Banks as reported by Reserve Bank of India are
given In the attached Statement

(d) Various steps have been taken to strengthen the
capttal structure ot public sector banks to enable them
to maintain the prescribed Capital to Risk Weighted
Ratio. The measures include the following

() Government of India has contributed
towards the recapitalisation ot
nationalised Banks over the last § years

(i) Seven Public Sector Banks have been
allowed to issue bonds through private
placement to augment Tier |l Capital
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(iii) Two banks were allowed to issue shares
to the public.

(iv) It was impressed on the banks that they
should strengthen their credit appraisal
machinery and exercise close supervision
and control over advances as well as
recovery of NPAS to improve their tinancial

position
STATEMENT
Si Public Sector Capital Adequacy
No. Banks Ratio

as on 313 1996

STATE BANK OF INDIA 1160

4
2 STATE BANK OF BIKANER & JAIPUR 9 81
3. STATE BANK OF HYDERABAD aa
4 STATE BANK OF INDORE 8 80
5 STATE BANK OF MYSORE 8 81
6. STATE BANK OF PATIALA '
7. STATE BANK OF SAURASHTRA 12.38
8 STATE BANK OF TRAVANCORE 940"
& ALLAHABAD BANK
10. ANDHRA BANK 507
11. BANK OF BARODA 11.20
12 BANK OF IND!A 8.40
13 BANK OF MAHARASHTRA 8.49
14  CANARA BANK 10 38
15. CENTRAL BANK OF INDIA 283
16 CORPORATION BANK 11.30
17 DENA BANK 8 27
18 INDIAN BANK *
12 INDIAN OVERSEAS BANK *
20. ORIENTAL BANK OF COMMERCE 16 99
21 PUNJAB NATIONAL BANK
22 FPUNJAB AND SIND BANK :
23 SYNDICATE BANK B 48
24 UNION BANK OF INDIA 250
25 UNITED BANK OF INDIA 350
26 UCO BANK .

27 .- VIJAYA BANK NIL

‘Balance Sheet not received

Foreign Banks

‘248 SHRI RAJENDRA AGNIHOTRI  Wiil the
Minister of FINANCE be pleased to state

(a) the details ot branches of toreign banks opened
in the country during 1995 and 1996 so tar
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(b) whether the Govemment propose to encourage
setting up of more branches of foreign banks in the
country;

(c) if so, the details thereof and the steps taken
in regard thereto so far: and

(d) it not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (d). The details of the branches
of foreign banks opened in the country during 1995 and
1996, as reported by RBI, are given below :

PLACE DATE OF
OPENING

SL. NAME OF THE
NO. BANK

1995

1. Credit Lyonnais Ahmedabad 18.2.95

2.* Development Bank of Mumbai 15.3.95
) Singapore
3. Bank of Bharain &

Kuwait Hyderabad 25.3.95
4. Banque Nationale

de Paris Bangalore 05.7.95
5. Dresdner Bank Mumbai 21.8.95
6. ABN Amro Bank Madras 15.9.95
7.* Bank of Ceylon Madras 30.10.95
8. Banque Nationale

de Paris Pune 03.7.95
9. Societe Generale Bangalore - 23.11.95
10.* Commerczbank Mumbai 01.12.95
11.* Siam Commercial

Bank Mumbai 14.12.95

1996

1.* Bank International Mumbai 04.4.95

Indonesia
2. China Trust

Commercial New Delhi 08.4.96

Bank Ltd.
3.° Arab Bangladesh Bank Mumbai 06.4.96
4. Cho Hung Bank Mumbai 06.5.96
5.* Fuzi Bank Mumbai 20.5.96

* These banks have opened their first branch in India and
are new foreign banks. The others are additional branches
opened by foreign banks already operating in India

Requests*from foreign banks for having a presence
in India have to be considered taking into account, inter
alia. the principles of reciprocity. financial position and
soundness of the bank, its branch network across the
globe, capital and assets size. international standing of
the bank in the country of its incorporation, national
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advantage and economic and financial/trade relations
between two countries, the system, obtaining in the
country on supervision of banks etc.

Pending Cases

*249. SHRI R.L.P. VERMA: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether a review has been made of the follow-
up action taken regarding the recommendations made
in the Conference of Chiet Ministers and Chief Justices
held on December 4, 1993 under the Chairmanship of
the then Prime Minister;

(b) if so, the details thereof:
(c) it not, the reasons therefor; and

(d) the number of new posts of judges created in
the courts during each of the last three years. coun-
wise?

" THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) Yes, Sir.

(b) The progress made in the implementation of
the recommendations in the Resolution adopted by the
Chief Ministers and Chief Justices in their meeting held
on 4 December, 1993 was reviewed by the Law Ministers
at their Plenary Meetings held in Calcutta on 17
November 1994 and in Hydrabad on 25 November 1995.

(c) Does not arise.
(d) A Statement is attached.

STATEMENT
Sl High Court No. of new posts agreed to
be created
1993 1994 1995 1896
. (upto
30.6.96)
1 2 3 4 5 6
1 Allahabad
2. Andhra Pradesh - - - 3
3. Bombay
4 Calcutta
5. Delhi
6. Gauhati
7. Gujarat - 6
8. Himachal Pradesh - - - 6
9. Jammu & Kashmir
10. Karnataka - - 10 -
11.  Kerala - 5 -
12. Madhya Pradesh - - -
13. Madras - - 10
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1 2 3 4 5 6
14. Orissa -
15 Patna - - - -
16. Punjab 7
17. Rajasthan
18 Sikkim

TOTAL 7 11 20 9

Balance of Trade

*250. DR. LAXMINARAYAN PANDEY
DR. G .R. SARODE

Will the Minister of COMMERCE be pleased to state:

(a) the estimated gap between the values of import
and export made during 1996-97,

- (b) the estimated gap between the tirst three months
of the current year;

(c) whether the main reason lfor widening of this
gap is the import value being more than the exporn
value;

(d) if so. the increase or decrease in the value of
imports and exports as compared to that in the
corresponding months of the last year; and

(e) the steps taken by the Government to improve
the position In this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) - (a) and
(b). The trade deficit (the gap between value of imports
and exports for the current financial year is estimated
as US $ 0.938 billion during April-dune 1996. the latest
period for which provisional data from DGCI&S s
available. As regards the trade gap for the whole of
1896-97. it 1s expected to be significantly lower than
$4.53 billion recorded during 1995-96

(c) and (d) During April-June 1996 exports have
registered a growth of 14.4° in dollar terms while imports
have shown a growth of 14 3% over the corresponding
period in the previous year

(e) The key to reducing trade deficit lies n
accelerated export growth. Export promotion measures
are continuously being taken by the Government through
policy and promotional schemes These include
simplification of Export Import Policy procedures.
improving efficiency and competitiveness. focussing on
quality and technology upgradation. efforts to actively
involve the State Governments in export promotion. Export
promotion is a continuing activity based on interaction
with industry, trade and other export promotional
institutions’
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Tax Exemption to Small Scale Industries

‘251. SHRI BANWARI LAL PUROHIT. Will the
Minister of FINANCE be pleased to state:

(a) whether the Small Scale Industries in the country
are given exemptions in various taxes, etc: and

(b) if so. the details thereof?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) - (a) and (b). Under Section 80 HHA of
the Income Tax Act. small scale industrial undertakings
are allowed a deduction of 20 percent on their profits
and gains. subjedt to the fulfillment of various conditions
as lald down in that section. Further, such undertakings
are eligible for deductions ranging from 20 to 25 percent
under Section 80-1/801A of the above Act on their profit
and gains

Excise duty exemption is allowed to Small Scale
Industries as follows -

Value of Clearance Exemption

Upto Rs 30 lakhs Full Exemption
turnover from excise duty

Above Rs 20 lakhs
turnover. but upto
Rs. 50 takhs

Normal Duty minus
10 per cent subject
to a minimum of 5
per cent

Abpve Rs 50 lakhs
turnover. but upto
Rs 75 lakhs

Normal duty minus
5 per cent subjec‘t
to a minimum of 5
per cent

In addition. certain commodity specific schemes
are also available under which excise duty concessions
are provided to small scale industrial units
manufacturing specific goods

Extra Charges By Banks to Compute Easier

*252 SHRIMANGAL RAM PREMI! - Will the Minister
of FINANCC be pleased to state :

(a) whether the attention of the Government has
been drawn to the newsitemcaptioned "charging extra
to compute easier Banks ‘round off’ to net Rs 300 Cr’
appearing in the Economic Times New Delhi dated
March 18 1996

(b) if so. the tacts thereof.
(c) the reaction of the Government thereto. and

(d) the steps taken to check such unbecoming
activities of the banks?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P'CHIDAMBARAM)  (a) Yes.
Sir.

(b) to (d). On September 2. 1991 Reserve Bank of
india (RBI) had advised all Banks that they should pass
on the incidence of the interest tax, ‘pro-rata’ to their
borrowers. The Banks were also advised by the RBI to
follow a uniform practice in this regard in consultation
with the Indian Banks Association(IBA). The IBA. by a
circular dated October 9. 1991 advised their member
Banks that the rates of interest might be loaded with the
interest tax of 3% and rounded up to the higher 0.25°%.
The rounding off of interest inclusive of tax to the higher
0 25°% 1s being done by Banks in accordance with the
uniform practice worked out by the IBA

Loans from International Financial Institutions

*253. SHRI PRABHU DAYAL KATHERIA
SHRI VIJAY GOEL
Will the Minister of FINANCE be pleased to state

(a) whether the Union Gavernment propose to allow
the State Governments to obtain loans/assistance
directly from the international financial institutions.

(b) if so. the details thereof.

(c) whether the Asian Development Bank has now
initiated the process of direct lending to the individual
States' and

id) it so. the reaction of the Union Government
thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (2) to (d)
As per the Constitution of India foreign loans from
International Financial Institutions can only be contracted
by the Central Government. The question of allowing
State Governments to obtain loans/assistance directly
from the international financial institutions. therefore.
does not arise

Natural Rubber

“254 SHR! N DENNIS |
COMMERCE be pleased to state

Wil the Minister of

(a) the total quantity of natural rubber imported
during each of the last three years. and

ip. the details of the policy adopted by the
Government for such imporn?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULi! RAMAIAH; "a) Total
guantity of natural rubber 'mported during the st trree
years initusive of imports against Advance L f#
as foliows .
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Year Quantity
{n tonnes)
1993-94 - 21384
1994-95 8531
1995-96 53225

(Provisional)

(b) Decision to import of natural rubber is taken by
the Government after considering the gap between
demand and domestic availability. international and
domestic prices and the interests of growers and
industrial consumers of the commodity.

[Translation]
World Bank Loan at Concessional Rate

*255. SHRI CHUN CHUN PRASAD YADAV : Will

the Minister of FINANCE be pleased to state -

(a) whether the World Bank has expressed its
inability for providing loans at concessional rates to the
Union Government: and

(b) if so. the details thereot?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) No.
Sir

(b) Does not arise

Restructuring of FIPB

‘256. SHRI SARAT PATTANAYAK : Will the Minister
of INDUSTRY be pleased to state

(a) whether the Government propose to restructure
Foreign Investment Promotion Board. and

(b) if so. the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN)  (a) and (b) Yes. Sir The Government have.
with effect from 11th July. 1996 reconstituted the Foreign
Investment Promotion Board (FIPB) to invite and facilitate
investment in India by international companies In
projects which are considered to be of benefit to the
Indian economy. There will now be only one Secretariat
to FIPB to consider Foreign Investment Proposals to be
located in the Department of Industrial Policy &
Promotion. which would receive and process the
application for presenting before the FIPB. The FIPB
recommendations in respect of project proposals each
involving a total investment of Rs. 600 crores or less
would be considered and approved by the Industry
Minister. For cases involving investment of above Rs
600 crores. FIPBs recommendations would be
submitted to the Cabinet Committee on Foreign
Investment (CCFI) for decision. Under the revised
procedures. the objective is to reduce delays and provide
greater transparency in the approval process.
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[Translation]
Company Tax

*257. SHRI NITISH KUMAR
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of FINANCE be pleased to state :

(a) the comparative rate of tax being levied on
companies in India and in other developing countries of
the world:

(b) whether inspite of the higher rate of company
tax. surcharge is also levied in India on the companies.
and

(c) if so. the details of such tax structure and the
reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) -

(a) As against the proposed new tax rate of 4° in
the case of domestic companies (including surcharge
at the rate of 7 5%). as per the information available the
corporate tax rates in some of the developing countries
are as under :

NAME OF THE TAX RATE FOR
COUNTRY DOMESTIC COMPANIES(%0)
1. Guyana 45
2. Barbados 40
3. Malawi 45
4. Kenya 35

5. Myanmar 30
6. Jamaica 33",
7 Malaysia 30
8. Malta 35

9 Mauritius 35
10 Nigeria 35

11 Sri Lanka 35

(b) and (c) Surcharge was initially imposed at the
rate of 5% of iIncome-tax to meet the after-effects of the
drought of 1987-88 and was thereafter increased from
time to time to 15° to mobilise resources However.
Finance (No.2) Bill. 1996 proposes to reduce the
surcharge to 7.5% of the income-tax in the case of
domestic companies having income exceeding Rs.
75.000/-. Foreign companies will continue to remain
cutside the purview of surcharge.

Coal Industry

‘'258. DR.MAHADEEPAK SINGH SHAKYA Will the
Minister of COAL be pleased to state .

(a) whether the Government have recently formulated
a scheme for the development of the coal industry as
a result of which the Coal India Limited is likely to earn
a profit of wonth Rs. fifteen crores in 1996-97:
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(b) If so. the details thereof: and
(c) the sources identified for earning the profit?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) ' (a) Government have
recently introduced a scheme for strengthening the
financial base of Coal India Limited (CIL) and to increase
its capacity to produce coal efficiency. As a result of all
these decisions CIL is likely to earn a reasonable profit
in the year 1996-97.

(b) The details of the scheme are as under -

(i) Moratorium on the interest-tree non-plan loan
of Rs. 432.64 crores as on 31.3.1992 for three years i.e.
upto 1998-99 and repayment of the amount in three
equal annual instalments thereafter with usual interest.

(i) Conversion of outstanding plan loan of Rs.
904 18 crores as on 31.3.1992 into non-comulative 10%
preference shares redeemable in the year 2003-04.

(1) Waiver of overdue interest (non-plan loans) of
Rs 89175 crores and penal interest accruing since
1.4.1995.

(iv) Allowing Western Coalfields Limited. a CIL
subsidiary. to charge grade prices of coal notified for
Singareni Collieries Company Limited.

{(v) Deregulation of pnices and distribution of
coking coal and A, B and C Grades of non-coking coal

(c) The cumulative effect of the above measures
will be to strengthen the financial base of CIL and as
a consequence. its profit will increase by way of
improvement 1n underground capacity utiisation.
increase in output per man-shift improvement in
utilisation of the new capacity which will be created and
finally. by enhancement in the prices of coking coal and
A. B & C grades of non-coking coal.

[English]
Duty Free Import Quota System

‘259 SHRI ANANTH KUMAR - Will the Minister of
TEXTILES be pleased to state.

(a) whether the introduction of duty free import quota
system under the generalised system ot preferences by
the European Union tor Jute goods 1s hkely to benefit
the Indian Jute Industry

(b) it so. the details thereot. and

(c) if not. the steps taken by the Government to
protect interests of indian Jute Industry®

THE MINISTER OF TEXTILES (SHRI RL JALAPPA)
(a) Yes. Sir.

(b) and (c) The zero duty access of Indian Jute
goods under the Generalised System ot Preferences
(GSP) will help maintain competitiveness ot expofs of
Indian Jute goods to the European Union and thus also
be beneficial to the Indian Jute industry. As a result of
India having officially taken up the matter with the
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European Commission. the latter agreed to restore zero
duty access to Indian jute goods retrospectively from
1.7.1995. This has considerably improved access of
Indian Jute goods into the European Union market.

[Translation]
Export of Cotton

*260. SHRI DEVI BUX SINGH :
DR. G.L. KANAUJIA :

Will the Minister of TEXTILES be pleased to state :
(a) the quantum of cotton exported during 1995-96:

(b) whether the Government propose to make
changes in the cotton export policy and withdraw
restrictions from the export of cotton:

(c) if so. the details thereotf and it not. the reasons
therefor;

(d) the target set for export of cotton during 1996-
97. and

(e) the steps taken to achieve the target?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) Including spillover shipments, about 5.57 lakh bales
of cotton is reported to have been exported till 18.7.1996
during the 1995-96 season.

(b) and (c) Export of cotton is regulated and is
subject to quantitative restrictions announced by the
Ministry of Textiles. Government releases export quota
for raw cotton from time to time after assessing
production. demand. supply. prices etc. with a view to
ensuring-that. while on the one hand cotton growers
received remunerative prices. on the other the
cpnsuming sector, particularly decentralised handloom
and powerloom weavers are also able to procure their
supplies at fair prices. Removal of quantitative
restrictions on the export of cotton from the country is
not being contemplated at present.
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(d) and (e). The quanity of cotton allowed for export
is announced in any cotton year after taking into account
all relevant factors and after reliable estimates are
available of the crop size. cotton availability, likely
demand. etc. The 1996-97 cotton season will commence
only from 1st September, 1996, and no quota for export
has been announced for 1996-97 so far.

Construction of Court Buildings

1886. SHRI RAM NAIK = Will the Minister of LAW
AND JUSTICE be pleased to state :

(a) whether the Union Government provides 50
percent Central assistance for construction of court
buildings. residential accommodation etc.;

(b) whether the government have not provided its
share to various states during last three years,

(c) if so. the details thereof. State-wise. and

(d) the reasons for delay and time bound
programme to pay the arrears in tull?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) :

(a) The centrally sponsored scheme for the
development of infrastructural facilities for the judiciary
introduced from 1993-94 is aimed at supplementing the
efforts of the State Governments and is confined to
construction of Court Buildings and residences for the
Judges. While tne Central allocation 1s dependent on
the budget allocation provided for the scheme by the
Planning Commission. the States are required to come
forward with a matching provision to take advantage of
this scheme

(b) No. Sir, full Central Share has been provided to
the eligible States.

(c) A Statement is enclosed

STATEMENT

Sl Name of the State 1993-94 1994-95 1995-96 Total
1 2 3 4 5 6
1. Andhra Pradesh 221.20 439.98 369 .40 ‘ 1030 58
2. Arunachal Pradesh 20.00 14.00 34.00 68.00
3. Assam 79 .80 156.89 153.52 390.21
4. Bihar 174 90 147 .00 334.79 656.69
5. Goa 20.00 34 00 34.00 88.00
6. Gujarat 100.80 197 .45 193.28 491.53
7. Haryana 47 .90 94.14 92 .21 234 .25
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1 2 3 4 5
8. Himachal Pradesh 20.00 34.00 71.50 125.50
9. Jammu & Kashmir 20.00 34.00 71.50 125.50
10. Karnataka 146.70 286.72 304.23 737.65
1. Kerala 94 .90 140.00 186.98 421.88
12. Madhya Pradesh 179.90 351.67 344 .24 875.98
13. Maharashtra 193.80 377.35 369.41 940.56

- 14,  Mizoram 20.00 34.00 34.00 88.00
15.  Manipur 20.00 34.00 34.00 88.00
16. Meghalaya 20.00 17.00 Nil 37.00
17. Nagaland 20.00 17.00 71.50 108.50
18. Orissa 114.80 224 .30 219.50 558.60
19. Punjab 50.90 100.87 98.74 250.51
20. Rajasthan 138.70 270.90 265.32 674.92
21. Sikkim 20.00 Nil 71.50 91.50
22. Tamil Nadu 193.60 379.45 371.51 944 .56
23. Tripura 20.00 34.00 34.00 88.00
24. West Bengal 288 60 243.00 Nil 531.60
25. Uttar Pradesh 430.50 841.28 892.87 2164.65

(d) does not arise.

Pending Projects of Delhi

1887. SHRI JAl PRAKASH AGARWAL: Will the
Minister of INDUSTRY be pleased to state :

(a) whether some industrial projecis pertaining to
the National Capital Terrotory of Delhi are pending for
clearance;

(b) it so, the details thereot project-wise:
(c) the estimated cost of these projects:

(d) the reasons for delay in taking decision on these
projects; and

(e) by when the decision is likely to be taken on
these projects?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (e).. In terms of Ministry of Urban
Development Notification No. S.0.606(E) dated 1.8.1990.
there is a ban on setting up of medium and large projects
in the territory of Delhi. Decision on grant of industrial
licence are guided inter-alia by State/Central locational
policy.

However, one industrial licence application for
setting up of an industrial unit in the National Capital

Territory ot Delhi for the manufacture of readymade
garments has ‘been received in June. 1996 and the
same is within the stipulated time limit of disposal. The
proposed investment in fixed assets in the above
proposal amounts to Rs. 88 lakhs.

[English]
inflation Rate

1888. SHRI KACHARU BHAU RAUT -
SHRI DATTA MEGHE
SHRI R. SAMBASIVA RAO |

Will the Minister of FINANCE be pleased to state

(a) whether the Government have calculated the
inflation rate in the context of present hike in Petroleum
products;

(b) whether this inflation is likely to have adversely
effects on essential commodities and the people living
under poverty line as well as common people:

(c) it so. the percentage of hike on day to day
commodities: and

(d) the steps taken by the Government to check the
price rise of essential commodities and to contain the
intlation rate?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). The recent hike in the price of petroleum products
is likely to result in a one time jump in the rate of
inflation by about 1. per cent.

Inspite of the compulsion of reducing the deficit in
the oil Pool Account. the Government has taken a
conscious decision to protect the household by keeping
the price of kerosene unchanged. Even in the case of
LPG which is used by relatively better off sections of
society. it has been decided to keep LPG price relatively
lower than the price charged by the parallel marketeers

(c) It is yet too early to assess the impact of recent
price hike of petroleum products on each of the 30
essential commodities.

"(d) The important steps contemplated by the
Government to contain price rise in essential
commodities are

1. continuation of open market sale by FCI of
rice and wheat

2. continuing CGL import policy for selected
essential commodities such as sugar.
edible oils. pulses and low fat milk powder
at nil or reduced duty. Import duty on edible
oils reduced to 20°

3. Import of edible oils on Government account
tor supply through PDS

4 strive to control fiscal deficit to 5 per cent of
GDP :

5 containing monetary growth to a reasonable
level.

6. maintaining a liberal import policy. combined
with reduction in import duties for most of
the commodities

7 reduction in excise duties in some of the
consumer goods

" Export of Coir Products

1889. SHRI MULLAPPALLY RAMACHANDRAN Wil
the Minister of INDUSTRY be pleased to state -

(a) the details of export of coir products made during
1994-35 and 1995-96. and

(b) the target fixed for export of coir products during
the current year?

THE MINISTER OF INDUSTRY (SHR! MURASOL!
MARAN) : (aj

YEAR  QUANTITY VALUE

{tonnes) (Rs in crores)
1994-95 48086 717164

1995-96 48276 206.85
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(b) The target fixed for export of coir products
during 1996-97 is US$ 60 million (Rs. 211.00 crores).

Succession Problem of Share

1890. SHRIMATI JAYAWANT! NAVIN CHANDRA
MEHTA . Will the Minister of COMPANY AFFAIRS be
pleased to state

(a) whether the Government are aware of
succession problem of shares and debentures in the
absence of nomination clause:

(b) it so. whether the Government propose to add
nomination clause in the secunties proforma and

(c) it not. the remedial steps being taken or proposed
to be taken to facilitate succession of secunties?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM)

(a) Yes. Sir
(b) Yes Sir

(¢) Does not arnise in view of the answer to pan (b)
above

Implementation of Nayak Committee Report

1891 SHRI SANAT KUMAR MANDAL Wil the
Minister of FINANCE be pleased to state

{a) whether the small scale industries associations
have sought the immediate impiementation of the Nayak
Committee Report

by 1if so the decisiin taken by the Government
thereon and

(c) the details of the recommendations made by the
Nayak panel and those which have not been
implemented so far alongwith the reasons therefor

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM; (a) Yes.
Sir

iby and (c) The Reserve Bank of India (RBIl; has
reported that almost all the major recommendations of
Nayak Committee have been accepted by it and
necessary guidehnes/instructions issued to banks The
guidelines/instructions 1ssued by RB! to scheduled
commercial banks. include the following

(1) to grant working capital credit imits to small
scale industrial (SSi) units computed on the
basis of a minimum of 20%. ot their projected
annual turnover to the SSis whose credit limit
in individual cases Is less than Rs one crore

{ti) to give preference to village industries. tiny
industries and other small scale units in that
order while meeting the credit requirements
of the SSI sector
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{iii) to brepare annual budget on the 'bottom up
basis to ensure that the legitimate
requirements of SS| sector are met in full
during the VIII Five Year Plan period.

(iv) to extend the 'Single Window Scheme  of
Small Industries Develpment Bank of India
(SIDBI) to all districts.

(v) to ensure that there should not be any delay
in sanctioning and disbursal of credit to SSI
ector.

(vi) banks should not insist on compulsory
deposits as a quid pro quo’ for sanctioning
the credit hmits.

(vil) to open specialised SSI branches or conven
those branches which have a fairly large
number of SSI| borrowal accounts into
specilalised branches

(vin) potentially viable sick units should be
identified and urgent action should be taken
to put them o n the nursing programme

(ix) the standardised loan application forms to
be used by SSI unnts for applying for loans
should be further simplified

RB! has further reported that such ot the
recommendations which were not found practicable have
not been accepted

Production ot Coal

1892 SHRI SANDIPAN THORAT
SHRI PRAMOD MAHAJAN

Wil the Minister of COAL be pieased to state

(a) whether coal production in the country 1s not
keeping pace with the demand resulting in increasing
impornt of coal over the last three vears

(b) if so the detalls ot coal produced and
imported dunng the last three years year-wise alongwith
projected demana and supply of coal and likely impornt
during next five years and

(c) the specific steps taken/proposed 10 be
taken to reduce imporn of mgh grade coal by producing
more coal to meet the growing requirement?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT!I KANTI SINGH) . (a) and (b) There has
been signiticant growth of coal production in the country
Year-wise quantity of coal produced (all India) durning
the last three years was as undet

(n mihon tonnes)

1093.04 246 04

1964-95 25373
1995-96 27012
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The total import of coal (including coke etc.) into the
country. as per the statistics available in the Directorate
General of Commercial Intelligence and Statistics during
the last three years was as follows:

Year Total Imports of coal
including coke etc
(in milhon tonnes)

1993-94 75
1994-95 114
1995-96 132

The overall demand for coal for the year 1996-97
has been assessed at 325 million tonnes whereas the
availability of coal from indigenous sources is projected
at 290 65 mulion tonnes. The. demand projections tor
Ninth Plan period 1.e. 1997-2002. have not been firmed
up. However the Planning Commission has constituted
a Working Group on Coal and Lignite to prepare an
approach paper for the Ninth Plan  The provisional
report of this Working Group indicates that in the year
2001-02 the supply of coal would be 348 mt. from all
indigenous sources excluding the captive mining blocks
which are expected to come up in the private sector

ic) Import of coking coal required for metallurgical
purposes cannot be totally eliminated since these are
also required tor blending with indigenous coal on quality
considerations  The country alsc has limited reserves
ot coking coal as well as the superior grades of non-
coking cecals However. steps are being taken to
augment indigenous production of coking coa! as well
as non-coking coals to the extent practicable These
inciude the following

1y Opening up of new mines and increasing
etficiency and productivity in existing mines
by modernisation. application of new
technologies and ensunng timely availability
of inputs and infrastructural facilities.

(it) Partial de-regulation of coal prices is likely to
improve internal resource generation of coal
companies which will enable new projects to
be taken up W will also improve the financial
viabilty of new mining projects

{in} The capital base of Coal India Limited has
been restructured to enabie it to raise
additional financial resources from the
capital markets which are required to add
new coa! production capacity

(v Steps are being taken in co-ordination with
the Railways to remove the transportation
bottlenecks 1n such coalfield areas which
have potential for enhanced production

(v Steps are being taken to remove the
bottlenecks in land acquisition

(vi) Private sector companies engaged in
production of iron and steel. cement and
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generation of power have been permitted to
take up coal mining. This is expected to
increase domestic coal production.

Stockinvest Abused by Promoters

1893. SHRI MANGAL RAM PREMI :
SHRI R.L.P. VERMA :

Will the Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.1023 dated
March 8. 1996 regarding “stockinvest abused by
promoters” and state:

(a) whether the information has since been collected
(b) if so. the details thereof : and

(c) the action proposed by the Government to take
against the erring banks. both public sector as well as
private sector. responsible for not carrying out the
instructions of the RBI?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI PCHIDAMBARAM) : (a) to (c).
The information is being collected and will be laid on
the Table of the House.

Manufacturing of Cars

1894. SHRI N.S.V. CHITTHAN : Will the Minister of
INDUSTRY be pleased to state:

(a) whether there is any proposal to manutfacture
car in Tamil Nadu with foreign collaboration:

(b) if so, the details thereof:

(c) whether its impact on existing Indian
manutfacturers and production of cars have been
examined: and

(d) it so. the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). Yes. Sir. The joint venture of
Mahindra and Mahindra with Ford Motors of USA and a
100% Subsidiary Unit of Hyundai of Korea have selected
Tamil Nadu for setting up their car manufacturing
facilities.

(c) and (d) Manufacture of cars has been delicensed
with effect from September. 1993 There is thus presently
no restriction on creation of additional capacities by
existing units or setting up new units. It is expected that
this would result in competition. improvement in
technology and promote exports

Social Security Funds for Group Insurance
Schemes

1895 SHRI SANAT MEHTA : Will the Minister of
FINANCE be pleased to state

(a) whether the Government have provided a Social
Security Fund of Rs.100 crores to Life Insurance
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Corporation for subsidising the social security measures
like Group Insurance Schemes:

(b) it so, the number of agricultural labourers and
small artisans covered under these schemes so far;
and

(c) the details of the monitoring system of these
schemes?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) Yes,
Sir.

(b) As on 31.3.1996 about 1.2 crore landless
agricultural labourers have been covered under the
Landless Agricultural Labourers Group Insurance
Scheme of LIC. subsidised from the Social Security
Fund. Besides. about 40 lakh people belonging to
different occupations (statement attached) have been
covered under the Social Security Group Insurance
Scheme of LIC. which is also subsidised from the Social
Security Fund.

(c) LIC have reported that the claims under the
Landless Agricultural Labourers Group Insurance
(LALGI) Scheme are lodged by the Block Level Officers
or District Rural Development Agency or any other
Department authorised by the State Government. The
claims under the other Social Security Group Insurance
Schemes are lodged by the concerned Nodal agencies.
The settlement of claims is reviewed at the Block. District
and State level Review Meetings. which are attended by
the officials of the State Government and the Life
Insurance Corporation of India.

STATEMENT

Total Number of Lives
(covered as on

S.No. Occupation

31.3.1996)
1 2 3
1. Beedi Workers 8.59.994
2 Brick Kiln Workers 0
3. Carpenters 0
4 Cobblers 42
5. Fishermen 65,729
6. Hamals 24 074
7. Handicapped Artisans 18,712
8. Handloom Weavers 1,60,892
9. Handloom & Khadi 4,563
Weavers
10. Lady Tailors 16,258
11. Leather & Tannery 589
Workers

12. Papad Workers attached to SEWA 15,105
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1 2 3
13. Physically Handicapped 1.765
self-empolyed
14. Primary Milk Producers 2.95.001
15. Rickshaw Pullers/Auto 41,504
Drivers
16. Safai Karamcharis 14 456
17. Salt Growers 45801
18. Tendu Leaf Collectors 21.20.499
19. Scheme for Urban Poor 1.32.454
20. Forest Workers 1.47.519
21. Sericulture 221
22. Toddy Tappers 526
23. Powerloom Workers 0

TOTAL

39.65.704

Industrial Alcohol

1896. SHRI MANIKRAO HODLYA GAVIT . Wil the
Minister of INDUSTRY be pleased to state .

(a) whether the Union Government have worked out
any shceme to rationalise levies and duties imposed
on the various State Governments on industrial alcohol
particularly in the State of Maharashtra.

(b) it s0. the details thereof.

(c) whether molasses from Khandasari units 1s
likely to be utilised tor increasing the supply ot industrial
alcohol, and

(d) i so. the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) ' (a) and (b) Government formulates its policies
and schemes regarding levies and duties to be imposed
on various items of manutfacture including industrial
alcohol which are incorporated in the Annual Budget

(c) and (d) the Central Government does not
regulate distribution ot molasses. including Khandasarn
molasses. after rescinding the Molasses Control Order
1961 on 10th June. 1993

Utilization of the Services of Retired Judges

1897 SHRI SOUMYA RANJAN : Will the Minister of
LAW AND JUSTICE be pleased to state .

(a) whether the Government propose to utilise the
services of retired Supreme Court/High Court Judges to
reduce the pendency of cases in Supreme Cour and
High Courts:

(b) it so. the details thereof: and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) to (c). The Goverpment has not tavoured
the appointment of retired Judg* in the Supreme Court
and the High Courts. '

Employment on Fake SC/ST Certificates in Banks

1898. SHRI RAJIV PRATAP RUDY . Will the Minister
of FINANCE be pleased to state :

(a) whether the Government are aware that several
hundred non-SC/ST candidates are in employment in
nationalised banks all over the country by producing
take caste certificates:

(b) if so. the number of such cases detected during
the last three years. bank-wise:

(c) the action taken or proposed to be taken against
such candidates: and

(d) the steps taken to prevent such incidents in
tuture?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): {(a) to (d).
The information i1s being collected and will be faid on
the Table of the House

[Translation]
Joint Venture between indo-Japan

1899 DR. SAHEBRAO SUKRAM BAGUL : Will the
Minister of INDUSTRY be pleased to state .

(a) whether any discussion regarding joint venture
between the Union Government and Suzuki Motor
Corporation was held recently: and

(b) if so. the details ot the outcome of talks and the
action taken by the Union Government thereon?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) (a) Yes. Sir. Discussions between the Industry
Minister and Mr O. Suzuki. President. Suzuki Motor
Corporation were held on 4th and 5th July. 1996.

(b) The discussions resolved to the satisfaction of
both parties. the approach to be taken on several issues
such as the broad parameters for expansion. transfer of
technology etc. of Maruti Udyog Limited

[Engiish]
Impact of Price Rice on Foreign Debt
1900. SHRI SUSHIL CHANDRA : Will the Minister

of FINANCE be pleased to state .

(a) whether the Government are aware that the
recent hike in power tarriffs by many States and the
steep increase in the prices ot petroleum products by
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the Union Government are going to make the cost of
living for the average citizen higher by at least 20°¢ as
against a rise of 1.2% in W.P| estimated by the
Government:

(b) it so. whether the Government made any realistic
estimate of the consequential effects of these hikes on
the countey’'s balance of payments positions and foreign
exchange reserves: and

(c) the steps the Government take to ensure that
imports hereafter would not be costlier and international
competition for country’'s exporters less difficult.

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) The
extent of increase in the cost of living will depend on
many factors like intensity of use of power and petroleum
products in other products as inputs. the increase in
productivity in these sectors. extent of subsidy and the
overall stance of monetary policy etc Increased energy
efficiency will also contain the increase in the cost of
living

The recent increase in the prices of petroleum
products. however. is anticipated by the Ministry of
Petroleum to directly result in a one-time jump in the
cost of living of around 1 per cent. Furthermore. during
the period from July 7. 1995 to July 6. 1996. the nise in
the price of electricity contributed less than one half of
a percentage point to the overall point to point inflation
of 4.4 per cent.

(b) The long overdue upward revision in domestic
administered prices of petroleum products will reduce
the overall subsidy on such products. promote energy
conservation and dampen the demand for such
products. This will help in containing the build up of
unsustainable pressure from petroleum products on
the balance of payments and our foreign exchange
reserve.

(c) Costs of imports in foreign exchange depend
and will continue to depend upon international prices

International-competitiveness of our exports
depends upon the real exchange rate of the Rupee vis-
a-vis the currencies of our trade partners. Although the
exchange rate is market determined. the overall stance
of policies is geared towards maintaining the
competitiveness of India's exports Various export
promotion  measures also strengthen our
competitiveness. Furthermore. the RBI intervenes in the
Foreign Exchange market to maintain orderly market
conditions.

Policy on Tobacco Industry

1901 SHRI R. SAMBASIVA RAO : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Government propose to make a
new policy on Tobacco;

(b) if so. the details thereof:
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(c) whether the Government also propose to invivte
in views of multinational manufacturers of the aforesaid
industry: and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH):

(a) No. Sir.
(b) to (d) Does not arise.

[Translation]

Foreign Investment

1902. SHRI JAGDAMBI PRASAD YADAV : Will the
Minister of INDUSTRY be pleased to state :

(a) the total capital investment in the country after
liberalisation and out of it how much of it went into the
production of consumer goods:

(b) the present stand of the Government in this
regard:

(c) whether any estimate of its eftect on the people
and industry of the country has been made by the
Government: and

(d) whether the Government will restrict foreign
investment into the areas where the domestic industry
is not competitive so that no harm is caused to small
and medium scale industries?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (d). The gross capital investment has
increased from Rs. 1.44.024 crores in 1991-92 to Rs
2.38.410 crores in 1994-95. During the period from 1 8.91
to 310596. Rs. 71036.68 crores of foreign direct
investment including in consumer goods sector have
been approved by the Government. Under the Policy
governing foreign investment. 22 specified consumer
sectors Invite the condition of dividend balancing i.e.
repatniation of profits (dividends) over 7 years period
must be balanced by export earning.

There is provision for reservation of more than 800
items for small scale sector. If a non-small sector unit
wants to manufacture items reserved for small scale
sector they have to undertake an expdrt obligation of
75°%

[English]

Decline in Export of Traditional Items

1903. SHRI RAMESH CHENNITHALA -
Minister of COMMERCE be pleased to state

Will the

(a) whether the export of traditional items like
cashew. coir products. spices and other agricultural
products has declined both in volume as well as in
value terms during the last three years;

(b) if so. the details thereof, year-wise:
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(c) whether any steps have been taken to explore
new markets for these products; and

(d) it so, the details thereof and the achievements
made so far?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Details of exports of cashew, coir products. spices
and other agricultural products for the last three years
are given in Statement.
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(c) and (d). There has been enhanced exports
of non-traditional items such as floriculture products,
fresh fruits and vegetables, processed fruits and fjiices
and meat preparations to new destinations ‘in Middfe
East Countries, Western Europe and Japan. Steps
taken to explore new markets for Indian agricultural
products include brand promotion campaigns, arranging
buyer-seller meets, sending sales-cum-sfudy teams and
participation in the international fairs/exhibitions.

STATEMENT
(Qty. in tonnes)
(Value in US$ Million)
1993-94 1994-95 1995-96
Qty. . Value Qty. Value Qty. Value
1. Cashew 68968 33327 76897 396 40 97792 368 06
2. Spres 185082 18138 154954 19499 | 211515 234 96
3. Oter :
Agrmuhinal - 1981 19 - 1802 27 - 358742
Poducts . -
4. Coxr& CarMfis - 4141 - 5502 - 6294

Sources.: DGCI&S, Calcutta
Survey for Rubber Plantation in NE Region

1904. DR. PRABIN CHANDRA SARMA: Will the
Minister of COMMERCE be pleased to state:

(a) whether the Rubber Board has conducted any
survey for rubber plantation in the North-Eastern region:

(b) it so. the details thereof; and

(c) the action taken by the Governmént for the
development of rubber plantation in the region?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and
(b). Yes, Sir. Rubber Board had conducted an exploratory
survey to assess the area available for rubber
plantations in the North-Eastern Region. As per the
survey, 4.5 lakh hectares are available for rubber
cultivation. details of which state-wise, are given bejow:

(in ha))
State Area Available
Assam 200000
Tripura 100000
Meghalaya 50000
Other N.E. States 50000
Total 450000

(c) In order to promote rubber plantation in the North
Eastern region, Governmeft had approved in 1984 a
scheme for accelerated Development of rubber plantation
for North-East. The area under rubber in this region
was 9,250 ha in 1984-85 which has expanded to 35,000
ha now. Rubber Board has reoriented some of its
schemes to suit to the special needs of the North-East
and also has introduced special schemes for re-
seftiement of shifting cultivators. In the year 1993-94, a
World Bank assisted Rubber Project has also been
taken up in this region to develop 6,000 ha ot additional
area for plantation under rubber and 13.050 ha for re-
plantation by 1997-98.

[Translation]

Shortage of Stamp Paper

1905. SHR! BHIMRAO VISHNUJI BADADE: Wil the
Minister of FINANCE be pleased to state:

(a) whether the Government are aware of the
shortage of stamp paper of the value of rupees five and
ten in the country; ’

(b) it so. the reasons therefor. and

N

(c) the steps taken by the Government in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (c).
In view of the capacity constraints, the existing two
Security Printing Presses at Nasik and Hyderabad have
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not been able to fully meet the suddent spurt in the
demand of Non Judicial stamp papers in the country.
However, steps have already been initiated to augment
the existing production capacity.

[English]

Training to Vocational Studanta of G.I.C.

1906. SHRI BHUPINDER SINGH HOODA: Will the
Minister of FINANCE be pleased to state:

(a) whether the General Insurance Corporation has
since given the apprenticeship training to those
vocational students who had passed Xli class with GIC
subjects during 1994;

‘(b) it so, the details thereof;
(c) it not, the reasons therefor; and

(d) the time by which the next batch of students of
1995 are likely to be called for apprenticeship training?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM): (a) to (c).
Yes, Sir. The students who passed out 10+2 General
Insurance Vocational Course in 1994, satistying
prescribed norms, have been appointed as Apprentice
Assistants. On completion of 1-year Apprenticeship
Training, they will be eligible for appointment as
Assistants in GIC and its subsidiaries.

. (d) There is no job guarantee for the 1995 batch
under the revised Scheme. However, successful
candidates will ba treated as meeting the educational
standards laid down for recruitment as ‘Assistants’
and would be considered eligible for selection along
with general category candidates as per the recruitment
procedure, as and when recruitment takes place.

Job Workers to Enliet Voters' List

19807. KUMARI MAMATA BANERJEE: Will the Minister
of LAW AND JUSTICE be pleased to state

(a) whether thousands of young people are
employed as job workers to enlist voters' list every
year and they are working in the same conditions for
years together:

(b) if so, whether the Government propose to absorb
these workers as permanent workers so that they could
settle in lite; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (c). The information is being collected
and will be faid on the Table of the House.

JULY 26, 1996

Written Answers 64

‘Checked in Baggage’ in
Indira Gandhi International Airport

1908. DR. M.P.JAISWAL : Will the Minister of
FINANCE be pleased to state :

(a) whether ‘checked-in-baggage’ at the Indira
Gandhi International Airport is not being put through x-
ray machine; and

(b) if so,-the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P. CHIDAMBARAM) : (a)and
(b) On the arrival side, generally, checked in baggage,
brought by flights originating from sensitive places, is
subjected to X-ray. As regards such baggage brought
by tlights coming from non-sensitive areas, it is X-rayed
but only on a random selection basis.

On the departure side. hawever, baggage items are

"generally subjected to X-ray by the airlines, if security

considerations so require.

Settlement of Disputes Between
Indian and Foreign Companies

1909. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government propose to set up a
separate arbitration authority to ensure an early
settlement of disputes between Indian and foreign
companies;

(b) it so, the details thereof, and

(c) when a final decision is likely to be taken in this
matter?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) :

(a) No, Sir.

(b) and (c) Do not arise.

States’ Share of Equity in R.R.Bs
1910. SHRI HARIN PATHAK : Will the Minister of
FINANCE be pleased to state :

(a) whether the State Government have since
contributed their shares of equity towards the selected
Regional Rural Banks;

(b) if so, the details thereof; and

(c) it not, the steps taken to ensure such
participation?
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THE MINISTER OF FINANCE AND MINISTER OF

COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) to

(c). The information is being collected fina will be laid
on the Table of the House.

Exchange Control Violation by S.B.I.

1911’ DR. Y.S. RAJASEKHARA REDDY : Wil the
Minister of FINANCE be pleased to state :

(a) whether the State Bank of India (SBI) has
completed its internal enquiry to find whether there are
some more cases of exchange control violations by its
branches like the one committed by the National
Fertilizers Ltd. (NFL) in urea purchase deal;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) to
(c). State Bank of India (SBI) have reported that sp far
certain remittances for advance payments against
imports. made by SBI branches without bank guarantee
or prior approval of Reserve Bank of India (RBIl) has
come to notice in respett of 13 branches of SBI. The
bank has instructed all these branches to initiate
. immediate action for obtaining ex-post-facto approval
of RBI for the remittances effected by them.

Economic Growth
1912. SHRI SONTOSH MOHAN DEV : Will the
Minister of FINANCE be pleased to state :

(a) whether the ways of faster economic growth
have since been found out; and

(b) if so, the details thereof and the steps being
taken to implement them?

THE MINISTER OF FINANCE AND MINISTER OF .

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). The various economic reform measures such
as trade liberalisation, deregulation of industry, fiscal
and financial sector reforms over the last five years has
led to revival of economic growth. The growth in real
gross domestic product (GDP) at factor cost accelerated
to 6.3 per cent in 1994-95 and further to 7 percent in
1995-96.

Smuggling of VHiCe‘

1913. DR. KRUPASINDHU BHOI : Will the Minister
of FINANCE be pleased to state:

(a) whether the Government are aware of the
smuggling of rice in a large scale from Orissa to
Bangladesh; and

(b} if so, the action taken by the Gpvernment to stop
such smuggling? "
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) No
instance of smuggling of rice from Orissa to Bangladesh
has been reportet to the Government.

(b) Does not arise in view of ‘a’ abbve.

Family Courts

1914. SHRI KRISHAN LAL SHARMA : Will the
Minister of LAW AND JUSTICE be pleased to state :

(a) the number of family courts set up under thé
Family Courts Act, 1984 in the country so far,” State-
wise;

(b) the reasons for the delay in setting up of these
courts where they do not exist: and

(c) the time by which these courts are likely to be
set up in all the States?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) A Statement is attached.

(b) and (c) Family Courts Act, 1984 is an enabling
Act. The responsibility for setting up of Family Courts
lies with the concerned State Government. Hence, it is
not possible to indicate the time by which these courts
would be set up in all the States.

STATEMENT

Number of Family Courts set up under the Family
Courts Act, 1984 in various States/UTs.

Sl Name of the
No. State/UT

Number of Family
Courts set up

1. Andhra Pradesh 8
2. Assam 1
3. Bihar 2
4. Karnataka 4
5. Kerala 5
6. Maharashtra 13
7. Manipur 1
8. Orissa 2
9. Rajasthan 5
10. Uttar Pradesh 16
11. Tamil Nadu 5
12. Pondicherry (UT) 1

Development Work by CCL

1915. SHRI R.L.P. VERMA Will the Minister of
COAL be pleased’ to state :

(a) the development works undertaken by the Giridih
Coal fiaelds of Central Coalfields Ltd. during the last
three years within the five kms. periphery of coalfields;
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(b) the percentage of gross revenue spent for
community development alongwith the percentage fixed
by the Government; and

(c) the steps taken by the Government to provide
more funds for the development of this area?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANTI SINGH) : (a) Different works
relating to Community Development undertaken in the
Giridih Coaltields of CCL during last three years within
the 8 kms. periphery of coalfields are spread over
education, health care, drinking water etc.

(b) The percentage of actual exbenditure on
Community Development works during last three years
is 0.3% of the revenue earning by CCL during the said
period i.e. 1993-94 to 1995-96. No percentages are
fixed by the Government for such works.

(c) Since the actual expenditure has been less than
the budgetary allocation the question of providing more
funds does not arise at this stage.

Credit Cards

1916. SHRI ANAND RATNA MAURYA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have received
complaints that Foreign Banks are charging exhorbitant
rates of interest on the credit cards availed by the users;

(b) whether the Government are aware that the
victims of their trap are mostly low paid Government
employees and other needy workers of private
organisations;

(c) whether the Government propose to conduct any
survey to ensure their fair functioning at the cost of poor
people of this country; and

(d) whether the Government also propose to provide
a better and cheaper alternative to these people?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) :

(a) to (c). Reserve Band of India (RBI) has reported
that it has received a few complaints regarding high
interest rate being charged by foreign banks in relation
to credit card operations.

RBI has further intimated that interest is levied. by
banks when the card holder fails to make payment of
his bills of the credit cards. by the due dates.

Further, since the customer is expected to be aware
of the terms and conditions, before enrolling as a credit
card holder, RBI does not intervene in such matters

(d) No Sir.
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Sale of Coal

1917. SHRI CHUN CHUN PRASAD YADAV : Will
the Minister of COAL be pleased to state :

(a) whether the Government have stopped the local
sale of coal from Lalmatiya Coal Mines of Rajmahal Coal
Project in the Godda district of Bihar; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL, (SHRIMATI KANT! SINGH): (a) and (b). No. Sir.
According to the information received from Coal India
Limited. coal from Lalmatia Coal mines of Rajmahal
group of mines in Godda district of Bihar continue to be
sold under Liberalised Sales Scheme (modified).

Prices of Coal

1918. SHRI ANANTH KUMAR :
DR. RAMKRISHNA KUSMARIA

Will the Minister of COAL be pleased to state :

(a) whether the Government propose to allow public
sector coal companies to set up their own price lists for
different varities of coal;

(b) it so, the details thereof, and

(c) the time by which the proposal is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) :(a) to (c). Pricing and
distribution of coking coal and A.B & C grades of non-
coking coal have been deregulated by the Central Govt.
w.ef 22.3.1996. Following this, the Coal India Limited
(CIL) have fixed the prices of coking coal and AB & C
grades of non-coking coal w.e.f. 31.3.1996. Singareni
Collieries Company Limited (SCCL) have fixed the -
prices of B & C grades of non-coking coal w.e.f.
19.4.1996. SCCL does not produce coking coal and A
grade of non-coking coal.

Non-coking coal of D,E,F & G grades still continue
to be regulated by the Government.

Thett of Coal

1919. SHRI DEVI BUX SINGH :
SHRI RADHAMOHAN SINGH
SHRI ANAND RATNA MAURYA :

Will the Minister of COAL be pleased to state:

(a) whether theft of a large quantity of coal is
continuing from ditferent collieries of the country
particularly from Bihar and Western Coalfields of Coal
India Ltd.. for a long time, consequently the Government
is suffering annual loss of lakhs of rupees;

(b) if so, the number of cases of such theft came to
notice during the last three years, State-wise; and



69 Written Answers

(c) the steps being taken to check the theft of coal?

THE MINISTER OF STATE OF THE MINISTRY, OF
COAL (SHRIMATI KANT! SINGH) :

(a) and (b). According to information furnished by
Coal India Ltd.. the reports of theft of coal as detected.
from time to time, by security personnel deployed by the
coal companies have come to notice of the
management. The details of such cases during the last
three years, State-wise are as follows:

State Years
1993-94 1994-95 1995-96
Bihar 262 211 206
Waest Bengal 2412 1843 1371
Madhya Pradesh 17 28 : 15
Maharashtra 2 2 4
Orissa 20 10 12
Assam - 2
Total 2713 2096 1608

(c) The steps taken to check the theft of coal are:

1. Construction/erection of fencing wall around the
coal stocks,

2. Installation of check posts on the main roads
leading to collieries;

3. Installation of watch towers and providing lighting
arrangements around the coal stocking areas:

4. Collection of intelligence;

5. Surprise checks alongwith local police and
colliery security personnnel.

6. Round the clock patrolling by colliery security
personnel;

7. Meeting with district authorities for drawing out
plan to eliminate the menace: and

‘8. Lodging of FIRs with local police.

Supply of Coal

1820. SHR!I MAHENDRA SINGH BHATI :
SHRI GIRDHARI LAL BHARGAVA :

Will the Minister of COAL be pleased to state

(a) the quantity of coal required by the State
Government of Rajasthan for its various industries;

(b) whether there is a gap between the demand
and supply:;

(c) it so, the details thereof, and

(d) the steps taken by the Union Government to
supply sufficient quantity of coai to Rajasthan?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT!I KANT! SINGH) : (a) to (d). The
requirement of coal are assessed Industry/sector-wise
for the whole country. They are not assessed State-
wise. Coal Companies are supplying coal based on the
programmes submitted by the consumers in accordance
with sponsorships issued by the respective sponsoring
authorities. Coal supply to power and Cement industries
are made based on short-term linkages established by
the Standing Linkage Committee (SLC) to these sectors.

The overall despatches of coal to core and non-
core sector consumers of Rajasthan during 1995-96
were 57.28 lakh tonnes (provisional) as against the
despatch of 54.44 lakh tonnes during 1994-95, showing
a growth of 5.2%.

Coal Companies are endeavouring to meet the
requirements of coal of all consumers in the country
including that of consumers in Rajasthan by increasing
production of coal. In addition, coal from a number of
collieries is being offered under the Liberalised Sales
Scheme under which scheme coal is supplied without
the requirements of linkages/sponsorships.

Dues of NTC Mill Workers

1921. SHRI DILEEP SANGHANI : Will the Minister of
TEXTILES be pleased to state :

(a) whether the employees of NTC mills particularly
in Gujarat have yet to get their terminal benefits after
their retirements: '

|
(b) it so, the details of affected employees in this
regard:

(c) the reasons therefor. and

(d) by when these employees are likely to get their
terminal dues?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to:(c). On account of acute shortage of working
capital yequirements, NTC has been able to pay only
net wages to the workers/employees of NTC mills in
Gujarat. As a result, there has been some defauft in .
payment of post retirement dues to the superannuated
employees of NTC towards PF & ESI. An amount of
Rs.43.21 lakhs is outstanding to the superannuated
employees of NTC (Gujarat) towards PS & ESI dues.

(d) On account of net worth erosion of 8 out of 9
subsidiaries of NTC, these 8 subsidiary corporations
including NTG (Gujarat) Ltd. have been referred o and
declared sick by the BIFR. Government have approved
a revised Turp Around Plan for NTC mills in Gujarat
involving modernisation of six out of eleven mills and
restructuring of 5 unviabie mills into 3 viable units by
merger. This plan involves an outiay of Rs.158.25 crores.
The funds will be generated out of sale of surplus lands
and assets of NTC mills. Pending approval of the

rehabilitation plan by BIFR and its implementation,
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Government are meeting the shortfall faced by NTC
towards payment of wages and salaries. Once the BIFR
approves the rehabilitation plan for NTG(Guj.) and funds
become available: it is expected that NTC(Guj.) will be
able to clear all outstanding terminal dues of the
superannuated employees of its mills. In the meanwhile,
the company is making efforts to clear the dues as far
as possible. :

Loan for Spinning Mills

1922. SHRI MOHAN RAWALE : Will the Minister of
FINANCE be pleased to state :

(a) whether the central financial institutions are
willing to finance new cooperative spinning mills;

(b) if not, the reasons therefor;

(c) whether the Government propose to pursuade
the central financial institutions to sanction long term
loan assistance to the extent of 50 per cent project cost
to cooperative spinning mills in Maharashtra; and

(d) it so. the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) The
Industrial Development Bank of India (IDBI) has reported
that financial institutions (Fis) would be willing to
consider proposals from new co-operative spinning
mills provided these are found viable and there are no
detaults to the Fls of the existing co-operative spinning
mills in the concerned States.

(b) Does not arise.

(c) and (d) The Government of Maharashtra had
advised the IDBI that 50 co-operative spinning mills
would be set up in the State of Maharashtra during
Eighth Plan period. Of these, 14 have so far approached
IDBI and 20 have approached Industrial Finance
Corporation of India Ltd. (IFCl) for assistance.

IDBI has reported that no assistance has been
sanctioned by Fls so far, as it was felt that there was
no scope for such a large capacity. In view of greater
emphasis on exports. Fls have been giving preference
to export oriented units promoted by persons with
experience in the line and envisaging installation of
most-modern equipment to ensure production of yarn of
international standard.

The working of the existing co-operative mills has
been generally. unsatisfactory and they have large
overdues to Fls. IDBI has advised the Government of
"Maharashtra to clear the overdues of existing co-
operative spinning mills and strengthen their
organisational set up.
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[Transl/ationd

Computerisation of Banks

1923. SHRI SATYADEO SINGH :
KUMARI UMA BHARATI :

"Will the Minister of FINANCE be pleased to state:

(a) whether the Government propose to computerise
the banks fully;

(b) if so, the target fixed in this regard; and
(c) the amount likely to be incurred thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Computerisation of branches/offices of banks is
governed by the industry level settlement dated
22.10.1993 between Indian Banks' Association and the
bank employees unions. In terms of this settlement,
banks can fuliy computerise their operations in branches

‘which satisfy certain parameters set out in the .

settlement.

(b) As reported by RBI, the number of branches
identified for total/full branch computerisation upto March
1997 is 2834. Out of this target, 1244 branches had
been fully computerised as on 31st March, 1996.

(c) The amount to be incurred for full branch
computerisation for industry as a whole cannot be
quantified for the reason that the cost per bank branch
depends on the size of the branch and several other
factors.

[English]
Facilities in Growth Centre in Sujarat

1924. SHRI SHANTILAL PARSOTAMDAS PATEL : Will
the Minister of INDUSTRY be pleased to state :

(a) the details of the basic facilities provided by the
Government so far in the various growth centres in each
State particularly in Gujarat;

(b) the details of the work undertaken in these
centres during the years 1994-95 and 1995-96;

(c) whether some centres have not been able to
start any development work due to non-availability of
funds; and '

(d) i sb, the steps taken by the Union Government
to remedy the situation?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) : (a) to (d). Under the Growth Centre Scheme,
1988 the .growth centres approved by the Government
of India are to be developed by the State Governments
concerned through their implementing agencies. The
growth' centres would be end-owed: with basic
infrastructure - facilities like power, water,
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telecommunications and banking. In the estimdted total
project cost of about Rs.25-30 crores of a growth centre,
the contribution of the Central Government is limited to
Rs.10 crores only.

The total Central assistance released to various
growth centres during the years 1994-95 & 1995-96
was Rs.80.39 crores and Rs. 47.16 crores respectively.

The three growth centres allocated to Gujarat are at
Gandhidham in Kutch, Palanpur in district Banaskantha,
and Vagra in district Bharuch. The growth centre at
Gandhidham in district Kutch and Palanpur in district
Banaskantha have been released Rs. 100 lakhs of
Central assistance each and the process of
implementation has already commenced by way of land
acquisition by the State Government. For the Vagra growth
centre in district Bharuch, full Central assistance of
Rs.1,000 lakhs has already been released. The release
of Central fund is given on the basis of progress reported
by the State Governments in the implementation of the
growth centres. Thus, the Central Government provides
support and impetus to the State Government in the
funding and implementation nf the growth centres.

Trade with Vietnam

1925. SHRI DHIRENDRA AGARWAL : Will the
Minister of COMMERCE be pleased to state :

(a) whether there has been enormous increase in
export to Vietnam from the country;

(b) it so, the details thereof;

(c) the amount of foreign exchange earned by ‘the
country from this export; and

(d) the further steps taken by the Government to
boost the export to that country during 1996-977

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (c).
Yes, Sir. India's exports to Vietnam increased from
US$58.57 million in 1994-95 to. US$123.21 million
during 1995-96, registering a growth of about 110.4%.

(d) It has always been the endeavour of the
Government to boost India's exports to the countries
in the East Asian region including Vietnam. Further
steps in this direction include encouraging exchange of
business delegations, participation in exhibitions and
Fairs and holding of business related Seminars, etc.

BHEL

1926. SHR! SOHANBEER :
DR. G.R. SARODE :

Will the Minister of INDUSTRY be pleased to state:

(a) the details of profits earned by Bharat Heavy
Electricals Ltd. during each of the last three years;

(b) whether Bharat Heavy Electricals Ltd. ptopose
to set up its new unit; and
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(c) it so, the details thereot?

THE MINISTER OF INDUSTRY ('SHRI MURASOLI
MARAN) : (a) The profit before tax earned by BHEL
during each of the last three years is as followg,

[Rs./Crores]
93-94 94-95 95-96
Profit 317 365 575°

before tax

“Subject to Government Audit

(b) At present BHEL does not have any plan to set
up any new unit.

(c) Does not arise.

[English]

Payment of arrears to Employees of R.R.B.

1927. SHRI SANTOSH KUMAR GANGWAR : Will
the Minister of FINANCE be pleased to state :

(a) whether the arrears becoming due as a resuft
of Implementation of the award given by the National
Industrial Tribunal constituted for the otficers and
employee of Regional Rural Banks have since been
paid; and

(b) it not, the reasons tor delay and the time by
which it is likely to be paid? '

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). National Bank for Agriculture and Rural Development
(NABARD) has reported that it has advised the Regional *
Rural Banks (RRBs) to pay the arrears due as a result
of the wage revision carried out in 1891 in pursuance
of the Award of the National Industrial Tribunal as per
the .scheme approved by the Hon'ble Court.

[English]

Production of Vehicle by indian and Foreign
Companies

1828. "JUSTICE GUMAN MAL LODHA :
PROF. PREM SINGH CHANDUMAJRA :

Will tha Ministar of INDUSTRY ba pleasad to state:

(a) whether several indigenous and foreign
companies indepandently or jointly have started
production ‘ot cars, trucks, tampos, two-wheelers and
other vehicles in the country over the yurs under the
new industrial policy;

(b) # so, tha production capacity ot each of these
companies ;
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(c) whether the Government have asked these
companies to export a part of their production;

(d) if so, the details thereof, and

(e) the details of vehicles produced in the country
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THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). The details of the companies
which have been permitted by Government to
manufacture various types of automotive vehicles

during the year 1993-94, 1994-95 and 1995-96 after the introduction of new Industrial Policy are as
alongwith the vehicles exported? under:
S.No. Name of Foreign Indian Partner item - Envisaged Capacity
Company (Nos.)
1. Mercedes Benz, Germany M/s Telco Car 20.000
2. Daewoo, Korea M/s DCM Car 1,60,000
3. Peugeot, France M/s Premier Automobiles Limited Car . 60,000
4. General Motors. USA M/s Hindustan Motors Car 25,000
5. Ford Motors, USA M/s Mahindra & Mahindra Car 1,25,000
6. Roverf Group. UK. M/s Sipani Auto Car 15,000
7. Honda Motors, Japan M/s SIEL Car 30.000
8. Mitsubhishi, Japan M/s Hindustan Motors Car 30,000
9. Hyundal, Korea 100% subsidiary Car 2,00,000
10. BMW. Germany M/s Hero Cycles Ltd. Car 10,000
11. Volvo A B Sweden 100% subsidiary Truck Not indicated

(c) and (d). The Government has not imposed any
specific export obligation on these companies. as per
its current policy.

(e) The production and export of vehicles during
the last three years have been as under :

‘ 1993-94 1994-95 1995-96
Production

Cars 2.09,695 2.64.007 3,55,658
Jeeps 49,896 49 371 67.679
Medium and Heavy Commercial 65.975 1.02.002 1,29,753
Vehicles Trucks & Buses

Light Commercial 75,461 92,997 1,29,383
Vehicles

Three-Wheelers 91,608 1,28,833 1.72,602
Two-Wheelers 17.56.155 .= 21,95,609 26,56.017
Exports 1.27.342 1.78,756 1,93.994

(Total Vehicles)

Policy of Insurance Industry

1929. SHRI CHITTA BASU : Will the Minister of
FINANCE be pleased to state :

(a) whether the All India L.I.C. Employees
Federation, General Insurance Employees All India
Association and All India Bank Employees Association
have submitted representations regarding Government's
proposed policies on insurance Industry;

(b) it so, the major issues highlighted in the
representations; and

(c) the reaction of the Government thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c). A number of representations have been received by
the Government against opening of the Insurance Sector

to foreign and India private companies. The Common
Minimum Programme (CMP) of the Government
envisages restructuring of the insurance industry in the
light of the experience gained in the working of the
banking sector, and strengthening of public sector
insurance companies i.e. LIC and GIC.

Uee of Hindi in Courts

1930. SHRI PARASRAM BHARDWAJ : Will the
Minister of LAW AND JUSTICE be pleased to state :

(a) the progress made in the use, propagation and
publicity of the offical language Hindi in place of English
in the Courts at least in those State falling under Hindi
belt;

(b) whether any well concerned plan has been
formulated by the Court for this purpose; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (c). Article 348(1) of the Constitution
provides that all proceedings in the Supreme Cour and
in every High Court shall be in English until Parliament
by law otherwise provides. Under Article 348(2). the
Governor of a State may with the previous consent of
the President, authorise the use of Hindi or any other
language used for any official purpose of the State, in
proceedings of the High Court having its principal seat
in the State. provided that decrees. judgements or orders
passed by the High Court shall be in English.

Under section 7 of the Official Language Act, 1963.
the use of Hindi or official language of a State in addition
to English may be authorised with the consent of the
President of India by the Governor of the State for the
purpose of judgements etc. made for the High Court for
that State. So for, the Governors of the four Northern
States namely; Bihar. Madhya Pradesh. Rajasthan and
Uttar Pradesh have authorised the use of Hindi in
addition to English Language in the proceedings as
well as the judgements. decrees etc. for the High Court
of their States.

The Chief Justice of India had reported in October
1991 that replacement of English in lower levels of the
judiciary by the State language had already been
implemented throughout India.

National Saving Scheme

1931. DR. MURL! MANOHAR JOSHI
Minister of FINANCE be pleased to state

- Will the

(a) whether the National Saving Scheme has since
been discontinued,

(b) if so, the reasons theretor:

(c) the balance of deposits under the National Saving
Schemes as on March 31, 1996,

(d) whether the Government have received
representations for raising the rate of interest paid on
the National Saving Schemes deposits and income-tax
relief on withdrawals by retired and senior citizens. and

(e) if so, the reaction of the Government thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P.CHIDAMBARAM) . (a) and
(b). With the withdrawal of tax concession under Section
80 CCA. National Saving Scheme. 1987 was
discontinued and a new National Savings Scheme, 1992
was introduced w.e.f. 1.10.1992 under which tax
concession under Section 88 and 80L of Income Tax
Act, 1961 are available.
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(c) The balance deposits under the National Saving
Schemes (Provisional) as on March 31.1986 is as
follows:

(i) NSS-87 Rs.3998.53 crores
(i) NSS-92 Rs. 780.95 crores
Total Rs8.4779.48 crores.
(d) Yes. Sir.

(e) The Government have examined the
representations in detail. However. it has not been found
possible to accept them.

Export of Sarees

1932. SHRI RAMASHRAYA PRASAD SINGH: Will the
Minister of TEXTILES be pleased to state :

’
(a) whether the Government propose to export’

Banarasi sarees. Bengal tant sarees and South silk
sarees to Pakistan. as they are very popular in that
country,

(b) it so. the details thereof. and
(c) the steps taken by the Government in this regard?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c) Pakistan has not accorded Most Favoured
Nation (MFN) status to india in contravention of its GATT/
WTO obligations: instead, it currently allows imports
from India only against a unilateral list of 573 items
The list does not include “Banarasi Sarees, Bengal tant
sarees or South silk sarees” The Government of India
have made a formal demarche to the Pakistan
Government about extension of MFN status to India. a
response to which is awaited.

Assistance from NRF to Gujarat

1933 SHRI RATILAL KALIDAS VERMA : Wil the
Minister of TEXTILES be pleased to state

(a) whether the Union Government have recieved
any proposal from the Government of Gujarat seeking
assistance from NRF for restructuring the sick textile
mills in Gujarat;

(b) it so. the details thereof. and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF TEXTILES (SHRI R.L
JALAPPA): (a) to (c). State Government of Gujarat have
submitted a proposal for assistance of Rs.96.83 crore
from National Renewal Fund for restructuring and
rehabilitation of Gujarat State Textile Corporation.
Ministry of Industry will take up the proposal after
operational modalities for grant of assistance from
National Renewal Fund have been finalised.
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[Translation]

Training Programme to Boost Export

1934. KUMARI UMA BHARATI :
SHRI PANKAJ CHOWDHARY

Will the Minister of COMMERCE be pleased to state:

(a) whether the Union Government have formulated
any scheme to start a training programme for promotion
of exports .

(b) if so. the details thereof; and

(c) the time by which the said scheme is likely to
be implemented?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) No
new scheme has been formulated by Government.

(b) and (c) Do not arise.

Closure of Bank Branches in Rural Areas

1935. SHRI AMAR PAL SINGH :
DR. RAMKRISHNA KUSMARIA :

Will the Minister of FINANCE be 'pleased to state:

(a) whether the attention of the Government has
been drawn to the news item captioned “Banks closed
253 rural branches in 1995; RBI" appearing in the
Economic Times dated April 11, 1996;

(b} if so. the tacts thereof:

(c) the main reasons for closing of such a large
number of rural branches by banks:

(d) the reaction of the Government in this regard;
and

(e) the steps taken or proposed to be taken to
ensure that banks set up more branches in rural areas?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) Yes.
Sir.

(b) to (e). Reserve Bank of India (RBI) has reported
that as compared to 35,142 rural branches in December
1994, the number of rural branches in December 1995
declined to 34,889 branches. This was due to the
decrease of 285 rural branches of Regional Rural Banks
(RRBs) and five branches of other commercial banks.
as against the increase of 17 rural branches of public
sector banks. The decrease in rural branches was
mainly on account of shifting of 227 rural branches to
semi-urban centres and 33 rural branches to Urban/
Metropolitan centres by RRBs. -

RB! has further reported that for better business
prospects and with a view to improving operational
efficiency, RRBs have been allowed to relocate their
loss-making branches at centres such as market yards,
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vilage mandis and block/district headquarters. RRBs
have also been advised that the relocation of branches
should not result in closure of any branch.

RB! have further advised banks that while closure
of loss-making branches at rural centres having a single
commercial bank branch is not considered desirable, at
centres served by two commercial banks branches
(excluding RRBs), the decision of closure of one of the
branches may be taken by the concerned banks by
mutual consulation.

[Transiation]
Central Investment in States

1936. SHRI KASHIRAM RANA :
SHRI XAVIER ARAKAL :
SHRI MAHESH KUMAR M. KANODIA :

Will the Minister of FINANCE be pleased to state :

(a) the year-wise investment made by the Union
Government in various States with particular reference
to Gujarat and Kerala during the last three years;

(b) whether it is on decreasing trend; and

(c) it so. the steps taken by the Government to
increase the limit of investment?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (c).
The Central Plan investment is made for the country as
a whole keeping the national priorities in view. It is
neither planned nor accounted State-wise. However,
the net Central Plan assistance in the various States,
including Gujarat and Kerala, has been increasing year
after year in the last three years.

Foreign Bank Accounts of Indians

1937. SHRI RAM TAHAL CHAUDHARY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have any mechanism
to ascertain the amount deposited in foreign banks by
Indian citizens;

(b) if so, the details thereof, and

(c) if not. the remedial steps proposed to be taken
in regard thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (c).
While there is no general arragnement for ascertaining
the amounts deposited in foreign banks by indian
citizens, appropriate action as warranted under the
Foreign Exchange Regulation Act '73 is taken on receipt
of specific reports on maintenance/operation of bank
accounts abroad by persons resident in India.
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[Eng/ish] Year Qty. (MT) Value
. C S
Assistance for Industrial Development in Orissa (Rs. Crores)
‘ o 1994-95 36.536 234 .61
1938. SHRI MURLIDHAR JENA : Will the Minister 1995-96(P) 25 401 193 50

of INDUSTRY be pleased to state:

(a) the details of Central assistance sanctioned for
industrial development in Orissa during last three years:
and

(b) the criteria laid down in this regard?

THE MINISTER OF INDUSTRY (SHR! MURASOLI
MARAN) : (a) and (b). The primary responsibility for-
industrial development rests with the State Governments.
The Ministry of Industry has sponsored the Growth
Centre Scheme for granting Central assistance to
support industrial development in the States. Three
growth centres were allocated to the State of Orissa for
impimentation by the State Government. No central
releases could be made to these three centres in the
last three years as appraisal of the projects. are yet to
be completed. Special reports from the State
Government are awaited.

Export of Pepper

1939. SHRI KODIKUNNIL SURESH : Will the
Minister of COMMERCE be pleased to state

(a) whether ther i1s any decline in export of pepper
during 1995-96 in comparison to the corresponding year.

(b) it so. the reasons therefor:

(c) whether the Government have received any
representation from All India Spice Exporters Forum for
extending cess-exeption for pepper:

(d) if so. the details thereof. and
(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Yes
Sir The details of export of pepper during the last two
years are given below

(P) Provisional
Source : DGCIS, Calcutta

(b) The main reason for decline in pepper exports
during 1995-96 was depressed demand in USA. the
major importing country.

(c) and (d) Cess on export of certain spices.
including pepper (except green pepper in brine) was
exempted upto 31.03.1996. A suggestion to extend
cess exemption was received from All India Spice
exporters Forum

(e) Review of taxation burden on exports, including
cess is an on-going process. and. as and when
considered necessary. exemptions on specified items
are notified

Non-Payment of Salaries to T.T.C.I. Workers

1940. SHR! R.B. RAIl : Will the Minister of
COMMERCE be pleased to state :

(a) whether tea garden workers in Darjeeling under
the Tea Trading Corporation of India are not getting their
salaries and other facilities for several months:

(b) if so. the total amount of such dues to be paid
with the details of tea gardens, number of workers from
each garden and the period of dues: and

(c) the steps taken by the Government to provide
salaries and other tacilities to those workers under
TTC1! in time?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) ' (a) and
(b) Position regarding outstanding salary/wages of
workers as on 1st April. 1996 in respect of tea gardens
in District Darjeeling owned by Tea Trading Corporation
of India Ltd. 1s indicated in the attached Statement.

STATEMENT

Details regarding outstanding wages and salaries of workers of tea gardens owned by
Tea Trading Corporation of India Ltd in Darjeeling District of West Bengal

Tea Garden Outstanding Wages No. of Period of Ration

& salaries to workers in dues outstanding

be paid as on the garden as on 1.4 96

1.4.96

(Rs. in lakhs) (Rs. in lakhs)
Vah-Tukvar Tea Estate 69.36 748 Over 90 weeks 26.96
Pashok Tea Estate 65.08 859 Over 70 weeks 28.98
Potong Tea Estate 10.00 344 Over 12 weeks 7.61%
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(c) In view of persistent losses suffered in all gardens
including the gardens in Darjeeling District owned by
TTCI Ltd.. it has been decided to dispose of these gardens
through outright sale. Outstanding liabilities on account
of salaries/wages of the workers are proposed to be
met by TTCI Ltd. from out of the sale proceeds. Though
attempts are being made to complete the sale
expeditiously. there has been difficulty in completing the
sale process on account of court cases. All possible
steps have been taken to expedite the sale. In the
meanwhile. the company has been asked to continue
production and manufacturing activities to the extent
feasible to ensure payment of current dues.

Export of Orchid Flowers
1941. SHRI K. PRADHANI - Will the Minister of
COMMERCE be pleased to state :

(a) whether a good number of orchid flowers
cultivated in Sikkim and Darjeeling and exported abroad:

(b) if so. the quantum of orchid flowers exported and
the foreign exchange earned therefrom during each of
the last three years. country-wise; and

(c) the furhter steps taken by the Government to
boost the export of orchid flowers from the country?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Yes.
Sir.

(b) The foreign exchange earned from export of out
flowers including orchid flowers during the period 1993-
94, 1994-95 and 1995-96 (April, 95 to Jan. 96) is as
follows :

Value . Rs. in crores

1993-94 1994-95 1995-96
(April, 95 to Jan, 96)
Cut Flowers 11.92 22.57 35.23
and Flower
buds*

The item “Orchid Flowers” is not separately specified for
statistical purposes in the international Trade Classification
(Harmonised System) Code and as such it is not possible to
furnish the information- on export of this item

(Source . DGCI&S, Calcutta)

Country-wise details of export of cut flowers and flower
buds are available in the Monthly Statistics of the Foreign
Trade of India Published by the ®irectorate General of
Commercial intelligence & Statistics, Caicutta, copies of which
are available in the Parliament House Library.

*No unit of quantity is assigned to export of cut flowers.
(c) Some of the steps taken by the Government to

boost the expon of tloriculture products including orchid
flowers from India. inter-alia. include -
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(i) Providing financial assistance for
development of .infrastructure such as
refrigerated/insulated vans and setting up of
pre-cooling/cold storage units:

(ii) establishing five walk-in-type cold storages
at airports for export consignments awaiting
clearance:

(iii) Streamlining and simplification of plant
quarantine procedures for expenditious
clearance of cargo;

(iv) Concessional customs duty on specified
goods required for Green Houses:

(v) Making available the benefits of duty free
imports under the export Oriented Units/
Export Processing Zones Schemes to units
engaged in floriculture and permitting sale
of 50% of their production in the Domestic
Tariff Area;

(vi) Implementation of a UNDP assisted Project
on Floriculture for enhancing production and
exports of cut flowers. Some of the activities
to be undertaken in this project include
advising entrepreneurs on production of
flowers, preparation of crop manuals,
undertaking market surveys and providing
market information; and

(vii) Participation in international tairs/exhibitions.

Revision of Wagee in Ineurance Sector

1942. SHRI KODIKUNNIL SURESH
SHRIMATI VASUNDHARA RAJE :
SHRI MULIAPPALLY RAMACHANDRAN :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government have revised the wages
of the Insurance officials;

(b) if so, the details thereof and the date from which
the revised wages have been made effective to the
staft of Life Insurance Corporation and General
Insurance Corporation:

(c) the details of the revision made in their wage
packages, catetgory-wise;

(d) the status of the pension shceme introduced for
the officials of the Insurance sector: and

(e) the details of the pending demands of the
employees and the reaction of the Government on each
of them?

THE MINISTER OF FINANCE AND MINSITER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) :

(a) to (c). Yes, Sir. The category-wise details of the
major elements of the wage revision are given in the
attached statement;
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(d) The pension scheme has been implemented in
the insurance Iindustry with effect from 1.11.83. The
scheme also covers those employees who have retired
between 1.1.86 and 1.11.93, on retund of the employer's
contribution to the PF with interest.

have been demanding higher neutralisation while
fixing the revised pay scales and a fitment increment.
These demands could not be accepted by the
Government in view of the need to kepp the overall
increase in the wage bill within a reasonable limit and
to maintain the parity between the banking and insurance
industries.

STATEMENT

Details of Wage Revision in the Insurance Industry

(e) Some of the Class Il and Class IV employees

Sl Name of Post Pre-Revised Revised Date of
No. Pay Scales (Rs.) Pay Scales (Rs.) effect
1 2 3 4 5
1. Zonal Manager (Selection) 6400-7000 12650-14000 1.8.1992
Grade) in LIC and General
Manager in GIC.
2. Zonal Manager 5950-6500 11450-12650 -do-
(Ordinary Grade) in
LIC and AGM in GIC
3. Deputy Zonal Manager 5350-5950 10450-11450 -do-
in LIC and Dy. Manager
in GIC
4. Divisional Manager in 4520-5350 8970-10450 1.8.1992
LIC - Dy. Manager in GIC
5. ADMin LIC & 3660-5050 7360-9950 -do-
Assistant Manager in GIC
6. Branch Manager in 2940-4520 5980-8970 -do-
LIC and A.O. in GIC
ABM in LIC & AAO in GIC 2100-4260 4250-8510 -do-
Dev. Ofticer Gr. | in GIC 1430-3880 2815-7520 1495
Dev, Officer in LIC 1350-3880 2660-7520 -do-
10. Dev. Officer Gr. Il in GIC 1050-1410 2050-2790 -do-
11.  Superintendent in LIC & GIC 1910-3700 3725-7160 1.8.92
12. Higher Grade Assistant in LIC 1470-3460 2880-6700 -do-
13.  Senior Assistant and 1390-3460 2725-6700 -do-
Stenographer in GIC
14. Section Head in LIC 1270-3220 2510-6240 -do-
15.  Stenographer in LIC 1240-3090 2425-5960 -do-
16. Assistant in LIC and GIC 1000-2860 1950-5500 -do-
17.  Record Clerk in LIC/GIC 830-2010 1830-3980 -do-
18. Driver in LIC and GIC 930-1810 1830-3590 -do-
19.  Sepoy in LIC 815-1520 1600-3020 -do-
20.  Other Subordinate 815-1520 1600-3220 -do-
staff in GIC
21.  Sweeper in LIC 785-1465 1540-2900 -do-
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Pre-Revised

Revised

] -

2

(i)
(ii)

(iif)

(v)

Upto Rs. 2500/-

Rs. 2501 to
Rs. 4000

Rs. 4001/- to
Rs. 4260

Rs. 4261/- and
above

0.67% of Basic Pay;

0.67% of Rs. 2500
plus 0.55% of Basic Pay
in excess of Rs. 2500

0.67% of Rs. 2500 plus
0.55% of difference
between Rs. 4000 and
Rs. 2500 plus 0.33% of
Basic Pay in excess of
Rs. 4000.

0.67% of Rs. 2500 plus
0.55% of difference
between Rs. 4000 and
Rs. 2500 plus 0.33% of
difference between Rs.
4260 and Rs. 4000 plus
0.17% of basic pay in
excess of Rs. 4260

i) Upto Rs. 4800

ii) Rs. 4800 to
Rs. 7700

iii)© Rs. 7700 to
Rs. 8200

iii) Rs. 8201 and
above

0.35% of Basic Pay

0.35% of Rs. 4800
plus 0.29% of
basic pay in excess of

0.35% of Rs. 4800/-
plus 0.29% of difference
between Rs. 7700 and
Rs. 4800 plus 0.17%

of basic pay in excess
of Rs. 7700.

0.35% of Rs. 4800/-
plus 0.29% of difference
between Rs. 7700 and
Rs. 4800 plus 0.17%
of difference between
Rs. 8200 and Rs. 7700
plus 0.29% of basic
pay in excess of

Rs. 8200

The DA increase has been revised with effect from 1.4.1993 for Class | Officers and Development Officers and
from 1.8.1992 for class Il and IV employees.

12.5% of the basic subject
to a maximum of Rs. 500

HOUSE RENT ALLOWANCE

CLASS | OFFICERS - FROM 1.8.1992

12.5% of the Basic Subject to

a maximum of Rs. 875/-

DEVELOPMENT OFFICERS - FROM 1.4.1993

12.5% of the basic pay upto
Rs. 3000 and @ 10% of the Basic

Pay which is in excess of

Rs. 3000/- subject to a maximum of
Rs. 425/-

10% of the Pay

i)

ii)

Cities with population
exceeding 12 lakhs

Other Cities

12.5% of the Basic pay upto
Rs. 5900 and @ 10% of the Basic
Pay which is in excess of

Rs. 5900/-

CLASS Il AND IV EMPLOYEES - FROM 1.8.1992
) Cities with population exceeding

C.C.A.

12 lakhs
i) Any other places

CLASS | OFFICERS - FROM 1.8.1993

7% of Basic Pay subject

to a maximum of
Rs. 220/-

4% of Basic Pay subject

to a maximum of
Rs. 135/-

12%
10%

4.5 % of the basic pay subject to a maximum

of Rs. 335/- per month.

3.5% of the basic pay subject to a maximum

of Rs. 230/- per month
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DEVELOPMENT OFFICERS - FROM 1.8.1993

i) Cities with population = 7% of Basic Pay subject 4.5 % of the basic pay subject to a maximum

exceeding 12 lakhs to a maximum of of Rs. 220/- per month.
Rs. 165/- .
ity Other Cities 4% of Basic Pay subject 3.5% of the basic pay subject to a maximum
to a maximum of of Rs. 165/- per month
Rs. 110/-
CLASS It & IV EMPLOYEES - FROM 1.8.1993
i) Cities with population 7% of Basic Pay subject 4.5 % of the basic pay subject to a maximum
exceeding 12 lakhs to a maximum of of Rs. 100/- and a maximum af Rs. 200/- per
Rs. 150/- month.
ii) Other Cities 4% of Basic Pay subject 3.5% of the basic pay subject to @ mimimum of
to a minimum of Rs. 30 Rs. 75/- and maximum of Rs. 150/-

for Class IV and Rs. 45/-
for class Il and a maximum
of Rs. 100

CONVEYANCE ALLOWANCE

Nil Rs. 100/- per month to all employees with
effect from 1.8.1994

COMPUTER 'INCREMENT
Computer Increment has been allowed to all the Officers and Employees with eftect from 1.11.1993

HILL ALLOWANCE
CLASS | OFFICERS - FROM 1.8.1992

Posting at places situated at 7% of basic pay subject 4% of basic pay subject
a height of 1500 metres to a maximum of to a maximum of
and above Rs. 180/- Rs. 180/-
Posting at places situated 5% of basic pay subject 3% of basic pay subject
at a height of less than to a maximum of to a maximum of
1500 metres Rs. 150/- Rs. 150/-
DEVELOPMENT OFFICERS - FROM 1.4.1995
Posting at places situated 7% ot basic pay subject 4% ot basic pay subject
at a height of 1500 metres to a maximum of to a maximum of
and above Rs. 150/- Rs. 150/-
Posting at places situated 5% of basic pay subject - 3% of basic pay subject
at a height of less than to a maximum of to a maximum of
1500 metres Rs. 125/- Rs. 125/-
MEDICLAIM
Cash Cash
Employees having service Rs. 350/- Rs. 870/-
upto 5 years Employees Rs. 500/- Rs. 1070/-

having more than 5 years service
HOSPITALISATION

Prior to the revision the mediclaim premium was being paid by employees and the employer company in the ratio
of 1:2.. After the revision the ratio has been changed to 1:3 reducing the employee’'s share to 25%.
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Export of Woolen items

1943. SHRI MAHESH KUMAR M. KANODIA : Wil
the Minister of TEXTILES be pleased to state :

(a) whether there has been substantial increase in
the export of woollen items from the country: and

(b) it so. the value of the woollen items ekported
and the additional amount of foreign exchange earned
during the 1995-96 as compared to 1994-95?

THE MINISTER OF TEXTILES (SHRIR.L. JALAPPA)
:(a) and (b). The exports of woollen items from the
country have increased from US $ 341.50 million in
1994-95 to US $ 370.03 million in 1995-86. showing an
increase of US § 28.53 million.

[English]
Price of Coal

1944 PROF. AJIT KUMAR MEHTA : Will the
Minister of COAL be pleased to state :

(a) whether the Government have recently raised
the prices of coking and non-coking coal;

(b) if so. the percentage of hike in the prices of coal
alongwith the reasons therefor: and

(c) its likely impact on the industrial production and
the market prices of finished goods besides on the
power sector in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT!I KANTI SINGH) : (a) The Government
deregulated prices of coking coal and A. B and C grade
of non-coking coal vide notification dated 22.3.1996.
Coal Companies are now competent to fix the prices of
these varieties. Further in accordance with the
recommendation of the Bureau of Industrial Costs and
Prices (BICP) a notification was issued increasing the
price of regulated grades of coal produced in Western
Coalfields Limited (WCL) to the level notitied for
Singareni Collieries Company Limited (SCCL) this was
issued on 22.3.1996. Separate prices. have also been
notified for the Ramagundam OC-Il mine of SCCL on
9 1.1996 and the Rajmahal OC project of Eastern
Coalfields Limited (ECL) on 22.4.1996.

(b) Percentage of increase in prices of coal
produced from the mines of WCL and from the
Ramagundam OC-Il mine and Rajmahal OC Project
are given in the attached statement.

Higher prices for coal produced from the mines of
SCCL have always been fixed taking into account the
geomining conditions in which it operates. Since WCL
also operates in the same geomining conditions BICP
have tecommended prices for coal produced from the
mines of WCL to be fixed at the level of prices charged
for coal produced from the mines of SCCL
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The likely impact of price increase of coal on
different sectors is as follows :-

Steel Rs. 293 per tonne
Power 2 Paise per. KWH
Cement: Rs. 14.16 per tonne

STATEMENT

Percentage of increase in prices of WCL coal and
the coal produced from the Ramagundam OC-Il mine
and the Rajmahal OC Projects over the prices as
fixed on 16.6.1994

Western Coalfields Limited

Grades of Coal Percentage of increase

w.ef 22.3.1996 per

tonne
Non-Coking
Grade - D 43.84%
Grade - E 50.93%
Grade - F 57 .58%

Ramagundam OC-ll Mine

Percentage of increase
wef 9.1.1996 per
tonne

Coal produced from 43.18%

Ramagundam OC-II Mines

Rajmahal OC Projects

Percentage of increase
w.ef 2241996 per
tonne

Coal produced from 57.20%

Rajmahal OC Projects

Marketing Complex and Dye Making Centre

1945. SHRI K.D. SULTANPURI : Will the Minister
of TEXTILES be pleased to state

(a) wheather there is marketing complex and dye
making centre of the National Handloom Development
Corporation in each State:

(b) if so, whether there is any proposal under
consideration to open such marketing complex and dye
making centre in Delhi State also.

(c) #f so, the details thereof including the time frame
for it; and

(d) if not, the reasons therefor?
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THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) No. Sir.

(b) It has been decided to establish a Marketing
Complex at Delhi in Bhikaji Cama Place.

There is no proposal to open any dye making centre
at Delhi.

(c) and (d). The complex will be operational in 1897.

Management of Sick Industriee

1946. SHRI SRIBALLAV PANIGRAHI : Will the
Minister of FINANCE be pleased to state :

(a) whether various labour cooperatives have
requested the Government to hand over the management
of sick industries to them:

(b) it so, the details thereof. State-wise: and

(c) the details of the industries handed over or
proposed to be handed over to such cooperatives?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM,) : (a) No.
Sir.

(b) Does not arise.

(c) The Board for Industrial and Financial
Reconstruction (BIFR) has reponed that proposals for
revival of sick industrial comnpanies through workers’
co-operatives. whenever received. are given due
consideration by BIFR. As on 30.06.1996. BIFR had
sanctioned revival schemes in respect of the following
five industrial companies involving workers' cooperatives:

State in which
company is
located

1.  New Central Jute Milis West Bengal

Name of the Company

2.  Kamani Tubes Maharashtra
3. Powder Metals Maharashtra
4. HES Limited Maharashtra
5. KMA. Limited Mabharashtra

Export of Wheat

1947. SHRIVINAY KATIYAR
SHRI DADA BABURAO PARANJPE .

Will the Minister of COMMERCE be pleased to state:

(a) the total quantity of wheat exported during each
of the last three years. country-wise;

{b) the amount of foreign exchange earned through
export of wheat during the above period; and
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(c) the total quantity of wheat likely to be exported
and the foreign exchange earned therefrom during 1996-
87. country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF

~.GOMMERCE (SHR!I BOLLA BULL! RAMAIAH) : (a) and

(b). The total quantity and value of wheat exported during
the last three years is as under :

Year Quantity Value (Rs.)
(Mts.) Crores
1993-94 390 0.20
1994-95 86628 42 .34
1995-96 617211 360.90

The country-wise details of quantity and value of
wheat exported are available in the monthly bulletin/
annual numbers published by Directorate General of
Commercial Intelligence & Statistics, Calcutta. copies
of which are available in the Parliament library.

(c) It is not possible to accurately estimate the likely
quantum of exports as they would depend upon the
prices prevailing in the international and domestic
markets on account of different varieties traded, variation
in quality and other terms of trade. However, the Food
Corporation of India has been permitted to exporvsell
for the purposes of export during 1996-97 upto S lakh
tonnes of non-durum wheat from the public stocks
agaihst the carry over commitment made in 1995-96.
Further, a ceiling of 10 lakh Mts. of wheat has been
released for exports of wheat from the sources other
than Food Corporation of India for the year 1996-97.

Export of Automobiles

1948. SHRI MADHAVRAO SCINDIA : Will the
Minister of COMMERCE be pleased to state :

(a) whether there is any decline in the eprns of
automobile during 1995-96 in comparnsor to 1993-94
and 1994-95; .

(b) it so. the details thereof and the reasons therefor:
and '

(c) the steps taken by the Government to boost the
exports of automobile? :

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). There has been no decline in the exports of
automobiles during 1995-96 as compared to the exports
during 1993-94 and 1994-95. The exports of automobile
during the last three years have been as under :
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(Value in Rs. Crores)
Yoar | Value
1983-94 7982.24
1994-95 1319.83
1995-96 1586.31

(Source : DGCI&S)

In p‘hysiul terms the numbers of vehicles exported

are :

Year Numbers
19983-94 1.27,342
1994-95 1,78,758
1995-96 1,83,044

(Source : Min. of Industry)

(c) Promotion of exports has been the constant
endeavour of the Government. Steps taken to boost
exports of engineering goods, including automobiles,
consist of various incentives under the Expon-impont
policy including Duty Exemption Scheme, Export
Promotion Capital Goods Scheme, Special import
Licence, Duty Drawback Scheme, exemption under
Section 80 HHC of Income Tax Act, assistance from
Markm Development Fund. Engineering goods exporters
ailso ‘receive promotional support under the various
activities of the Engineering Export Promotion Council.

Tax on Foreign Telecasting Companies

1949. DR. RAMKRISHNA KUSMARIA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government have asked the
foreign telecasting companies to pay tax on their
income; and :

(b) ® 80, the details thereof?

. THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). The foreign telecasting companies are- under an
obligation to pay tax on their earnings from India. However,
keeping in view the problems in computation of income
in the cases of foreign telecasting companies which do
not have any branch office or permanent establishment
in India or &re not maintaining country-wise accounts,
the Board has issued guidelines for computing the
taxable income by adopting presumptive profit rate of
10% of the gross receipts meant for remittance abroad
or the income returned by such campanies, whichever
is-bigher, and subject the same to tax at the prescribed
ate, i.e. 56% at present.
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-Shares offered for Public Subscription

1950. SHRI ISWAR PRASANNA HAZARIKA : Wil
the Minister of FINANCE be pleased to state :

(a) the total amount of shares offered for public
subscription by all categories of new and existing
corporates during 1993-94 to 1995-86;

(b) how much of the aforesaid is attributable to
companies incorporated in the North-Eastern States;

(c) whether the Government are contemplating
introduction of tiscal and other measures to promote
and accelerate the growth of corporate Investment in
these States; and

" (d) I 8o, the details thereot?

"THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). Based.on the information furnished by the Securities
and Exchange ‘Board of India the total amount of capital
raised by companies in the country and the North-
Eastern Reglon (NER) are given below:

(Rs. crores)

Capital raised Capital raised

by all by the companies

companies in the NER
1993-94 24371.96 5§25
1894-95 27632 .49 154.85
1995-96 20811.52 19.03

(c) and (d) The Central Government has taken steps
to promote investment in the North-Eastern Region. The
Government is operating a Transport subsidy scheme
for industrial units in the North-Eastern Region including
Sikkim under which transport costs on industrial raw
materials and finished goods are reiumbursed. Further,
in the Finance (No. 2) Bill, 1896, the Government has
proposed exemption for a period of 10 years from
income tax on the income of the North-Eastern
Development Finance Corporation Limited which has
been set up at Guwahati with the objective of financing
the creation, expansion and modernisation of industrial
enterprises and. infrastructure projects in the North-
Eastern Region.

Loss of Revenue due to Short Levy of Central
Excise

1951. SHRI RAMSAGAR : Will the Minister ot
FINANCE be pleased to state :

(a) whether the Government have suffered a loss of
revenue amounting to Rs. 1110.31 crore due to under
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. assessment/short levy ot.Central Excise dutfes and other
Central taxes during 1894-85; '

(b) whotho'r the Government enquired into these
losses;

. (c) if so, the. details thereof and the action taken
thereon: -

(d) the remedial maasures taken to check such
revenue loss; and .

(e) the number of persons arrested in the country
particularly in Delhi for evading the excise duty during
the last three years? '

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(e). the information is being collected and will be laid
on the Table of the House.

Drawback Claime of CBEC

1952. SHRI SURESH KALMADI : Will the Minister
of FINANCE be pleased to state :

(a) whether the working group of Central Board of
Excise and Customs has submitted its recommendations
to ensure speedy settlement of drawback claims;

(b) it so, the details of the recommendations; and
(c) the reaction of the Government thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) :(a) to (c).
Yes, Sir. The Working Groups' Report on Disbursement
of Drawback Claims has been received recently. The
Groups' major recommendations include, return to [re-
1986 procedure for processing of Drawback claims by
doing away with the necessity of filling separate claims
and treating the drawback Shipping Bills themselves as
claims for drawback; reduction in drawal of samples tor
test: augmentation of infrasturcture of Custom House
laboratories; computerisation of export and drawback
procedures; changes in procedure for payment of
drawback amounts and adoption of modern modes of
communication.

All these recommendations are under active
considetation of the Government.

[Transiation]

Refinancing of Rural Banks

1953. SHRI SUKHLAL KUSHWAHA : Will the
Minister of FINANCE be pleased to -state :

(a) whether the National Housing Bank has been
providing refinancing facility to the rural banks of Uttar
Pradesh and Madhya Pradesh for construction and
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repair of houses;

(o) # 80, the details thereof and the amount prdvidod
during each of the last two years in that regard; and

(c) it not, the reasons therefor?

. THE MINISTER OF FINANCE AND MINISTER OF
BOMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (c).
National Housing Bank (NHB) has reported that it is
operating a scheme of subscription to Special Rural
Housing Debentures (SRHDs) through Agricultural Rural
Development Banks (ARDBs) for rural housing. NHB
has been providing refinance facllity to the ARDB of
Uttar Pradesh in the form of subscriptions to SRHDs
floated by them. NHB has reported that till date, it has
subscribed an amount of Rs. 9.78 crores to ARDB of
Uttar Pradesh, besides subscription to adhoc bonds of
Rs. 10 crores for earthquake relief in Uttar Kashi during
the year 1891-82. Further, a limit of Rs. 2 crores has’
been allocated to ARDB of Uttar Pradesh.

NHB has stated that no application has been
received from Madhya Pradesh upto now.

Supply of Coal to Power Plante in Delhi

1954. SHRI JAI PRAKASH AGARWAL : Will the
Minister of COAL be pleased to state :

(a) whether the Government have received
complaints regarding irregular and poor quality of coal
being supplied. to the power plants in Delhi;

(b) it so. the details of the complaints received in
this regard during the last three years;.and

(c) the action taken or proposed to be taken by the
Government to ensure regular supply of quality coal to
the power plants ot Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH): (a) to (c). The total
despatches of coal to power plants in Delhi for the
period April-June, 1996 were 12.04 lakh tonnes
(provisional) as against a despatch of 13.08 lakh tonnes
during the corresponding period last year. The
despatches to power houses in Delhi had to be
regulated owing to failure of power stations to make
payments against current supplies of coal.

Thermal power plants. by and large, have been
supplied adequate quantity and agreed quality of coal
for which their boilers are designed. Generally the
complaints regarding the quality of coal being supplied
to the power houses relate to the presence of extraneous
material in coal as also supply of over-sized coal. These
complaints are examined on merit of each case and
corrective action is taken to redress the grievances of
the consumers.

. In order to bring down the quality complaints, steps
like installation ot feeder breakers, segregation of stones
at the time of loading of coal, better supervision and
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encouraging the consumers to post their representatives
at the loading point for quality loading are taken by the
coal companies.

[English]
Export and Import of Restricted items

1955. SHRI P.R. DASMUNSI : Will the Minister of
COMMERCE be pleased to state:

(a) the details of items which were kept outside
Open General Licence in EXIM-Policy of 1994-95 and
1995-96: and

(b) the details of items which were exported and
imported mostly from the restricted items during the
above period ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH: (a) The
current Export & Import Policy which came into being on
1st April, 1992 and is valid upto 31st. March, 1997
permits free import and export of capital goods. raw
materials, intermediates. components. consumables.
spares. parts. accessories. instruments and other
goods except such goods which are covered by the
Negative Lists of Imports or Exports or which are
regulated by any other law tor the time being in force.
The importability and exportability of goods is specified
itemwise in the ITC (HS) Classification of Export and
Import items.

(b) Items covered by Negative List of Imports or
Exports are allowed to be imported or exported against
specific licences or through general instructions notified
in this regard. These items for export include fertilizers.
dual purpose chemicals, pulses. peacock tail feathers.
castor seeds etc. and for import these include Penicillin
G. Ritampicin. Cars in CKD/SKD. Stallion & Broodmares.
Trainer aircraft etc. The details of such licences are
published in the fortnightly Exim Update. copies of which
are also available in the Parliament library.

Ban of Rs. 500 Denomination in Nepal

1956. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of FINANCE be pleased to state:

(a) whether the Government have received any
representation against the ban of five hundred rupee
currency notes in Nepal:

(b) it so. the reasons therefor: and

(c) the steps taken by the Indian Government
thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (c).
As per existing provisions of Foreign Exchange
Regulation Act (FERA), movement of Indian currency/
bank notes upto Rs. 100 denomination only is allowed
between India and Nepal. It was reported by our
Embassy at Nepal in October, 1993 that because of
large scale movement of people between the borders.
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it had become almost impossible to adhere to the above
instructions and as a result 500-rupee notes were frely
available and were being accepted in various business
transactions and even the local banks in Nepal while
converting Nepalese currency into Indian currency often
gave 500-rupee notes. Normally. whenever the Nepalese
banks generate surplus Indian currency notes (upto Rs.
100 denomination notes) such notes are transferred to
the Patna branch of Reserve Bank of India (RBI)
through Nepal Rashtriya Bank (NRB). However. because
of FERA restrictions. the RBI was not accepting 500-
rupee notes from the Nepalese Banks. Thus. it was
reported that the NRB was having a total deposit of
500-rupee notes worth Rs. 57 crores.

- The matter was discussed at various points of time
both through diplomatic channels and also by the
Governor.RBI with Governor,NRB. Although, earlier a view
had been taken that acceptance of 500-rupee notes
held by NRB should not be permitted because this was
violating the FERA regulations of Government of India.
the matter had been reviewed and it was decided that
in case the Nepalese Government issued a notification
to all its Banks not to buy or sell Rs.500 notes. the
matter could be reconsidered. The NRB had issued
such a notification on 15th August, 1994. Hence. it was
decided that as a one-time measure. the RBI would
accept all the 500-rupee notes held in the NRB as on
15.8.1994.

Hence RBI had advised their Patna office to accept
Rs. 500 denomination nctes held by NRB as on 15-8-
1994 to the extent of Rs. 57.56.10.500.

Since a number of cases of forgery of 500 rupee
notes have been reported in the North East area. it is
not considered appropriate to lift the present ban on
movement of Rs.500 notes between India and Nepal.

UTI's Tax Saving Schemes

1957. SHRI ATAL BIHARI VAJPAYEE - Will the
Minister of FINANCE be pleased to state :

(a) the amount collected by the Unit Trust of India
and other financial institutions under various Tax Saving
Schemes (like the Master Equity Plan) during the each
of last four years:

(b) the present "Net Asset Value” and "Market Value”
of these schemes;

(c) the total amount of loss involved to the investors
due to the discounted value of these schemes:

(d) the steps taken by the Government to sateguard
the interests of the investors:

(e) whether the investors are entitled to off-set these
losses against their income; and
(f) if not. the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to {1).
The information is being collected and will be laid on
the Table of the House.
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Time Limit for Disposal of Caaea by BIFR

1958. SHRI SANAT KUMAR MANDAL : Will the

Minister of FINANCE be pleased to state :

(a) whether the Government are considering a

proposal to restrict the role of the Appellate Authority
for Industrial and Financial Reconstruction (AAIFR)
barring its jurisdiction to give rulings on interim orders
by the Board for Industrial and Financial Reconstruction
(BIFR):

(b) it so. the rationale thereof:
(c) the extent to which it is likely to help in expediting

the cases and whether any time-bound programme is
envisaged to ensure that the BIFR is able to decide a
case within the prescribed time-limit: and

(d) if so. the details thereof?
THE MINISTER OF FINANCE AND MINISTER OF

COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (d).
Certain suggestions including the suggestion that ‘only
final orders of the Board for Industrial and Financial
Reconstruction (BIFR) should be appealable and not
the entire proceedings’' are under consideration of

Government. However. no final decision has been taken.

Revival of Textile Milis
1959. SHRI SANDIPAN THORAT : Will the Minister

of TEXTILES be pleased to state :

(a) whether the Government of Maharashtra has

sent a proposal for revival of textile mills in the state:

(b) if so. the details thereof alongwith the action

taken by the Government thereon: and

(c) the financial help extended by the Union

Government for revival/modernisation of sick textile mills
of Maharashtra?

THE MINISTER OF TEXTILES (SHRIR.L. JALAPPA)

(a) and (b). The Government of Maharashtra has
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requested for assistance of Rs.74.83 crores from the
National Renewal Fund for payment of gratuity and
compensation under the Voluntary Retirement Scheme
to the staff of the Maharashtra State Textile Corporation
Ltd. and the Textile Corporation of Marathwada Ltd.
However. assistance from the National Renewal Fund
has been provided for implementation of Vofutary
Retirement Scheme in Central Public Sector Undertaking
only.

(c). Government has set up Board for Industrial and
Financial Reconstruction (BIFR) to enquire into the
working of sick industrial companies and to prepare
and sanction as appropriate schemes for their revival.

Enroiment of Government Employees as
. Advocate

1960. SHRI MANGAL RAM PREMI : Will the Minister
of LAW AND JUSTICE be pleased to refer to the reply
given to Unstarred Question No. 1506 dated August 3.
1994 regarding Enroiment of Government Employees
as advocates and state .

(a) whether the matter has since been examined in
consultation with the Department of Personnel and
Training and the Bar Council of India:

(b) it so. the outcome thereof. and
(c) the action taken thereon?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) to (c). The assurance given in respect of
the question has since been fulfiled. The statement
fulfilling the assurance alongwith the answer to USQ
No 4520 dated 258 93 referred to in the Statement
were laid on the table of the House on 14.2.95. Copies
of fultiiment statements in respect of the above questions
are given in the attached statement

STATEMENT

X! SESSION. 1994 OF 10TH LOK SHABHA
Ministry of Law, Justice & Company Affairs (Department of

Date of fulfiment - 25.1.1995
Legal Affairs)

Q.No. Date Subject Promise made When & how Remarks
& name of fulfilled
M.P.(s)

1 2 3 4 5
USQ No. Enroiment of Government Employees as advocates

1506 dated Referring to the replies given to USQ Nos (d) (d)

3.8.94 by 4520, 3245 and 371 dated August 25. 1993

Shri December, 22 1993 and February .23.1994
Jeewan and asking :
Sharma (a)whether the information has since

| been collected:
(b)f so. the details thereof:
(c) the action taken in the matter, and
(d)it not. the reasons for the dalay?

The matter is
being examined
in consultation
with the Deptt.
of Personnel

& Training and
The Bar Council
of India

A statement fultilling
the assurance given
In response to USQ No.
4520 dated 25.8.93

has been laid on the
table of the house
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VIl SESSION. 1993 OF TENTH LOK SABHA
Ministry of Law, Justice & Company Affairs (Department of Legal Affairs)
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Date of tultiiment : 25.1.1995

Q.No. date Subject Promise When and How Remarks

& Name of made fulfilled

Member

USQ No. Enrolment of Government Employee ae Advocate

4520 dt. Asking :-

25.8.93 (a) whether according to the Code of (a) to (d) (a) Yes, Sir

by Shri Protessional Conduct and Etiquette and The information (b) & (c). The Minister of State
Jeewan Conditions for Right to Practice promulgated is being collected in the Ministry of Personnel.
Sharma under the Advocates Act, 1961 a full-time and will be laid Public Grievances and

on the Table of
the House

salaried employee of Govt. has been
debarred from enroiment and
practice as an advocate with the

exception of Law Officer;
(b) It so, whether the Dept. of Personnel and

A.R. U.0.D.207/74-Estt. (A) dated 15.1.1974
runs contrary to
the Advocates Act, 1961,

(c) it not, the facts thereof; and
(d)the number of whole-time salaried employees

of the Govt. of India, not appointed as
Law Officers, but have been enrolled and
are practising as advocates on behalf

Pension while replying
to Starred Question No.
319 dated 23.12.1993 In

Rajya Sabha had stated
that the clarification issued in

1974 has a limited relevance
in the context of the CCS
(Conduct) Rules, while

enrolment with the Bar
Council is decided according

to the Rules framed by the
Bar Council in this regard.
(b) The Bar Council of India

of the Govt. or otherwise?

has reported that one
complaint against the

" enrolment of a Government
employee has been received
and necessary action for
the cancellation of enroiment
of the person concerned is
being taken by the Council.

Voluntary m Retirement Scheme

1961. SHRI SANAT MEHTA : Will the Minister of
INDUSTRY be pleased to state :

(a) the number of Central Public Sector Units which
have availed of Voluntary Retirement Scheme with
National Renewal Fund assistance in 1995-96;

(b) how many of the retrenched employees had
been retrained under the Scheme of Employees
Assistance Centres with the help of NRF assistance till
1995-96; and

(c) the total expenditure incurred on the scheme till
date?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a} According to the Revised Estimates, in

1995-96 budgetary allocations from the National
Renewal Fund were made for implementation of
Voluntary Retirement Scheme In 61 Central Public
Sector Undertakings including holding companies.

(b) and (¢). According to information available from
the Nodal Agencies under the Scheme of Employee
Assistance Centres, 10,775 rationalised workers have
been provided retraining assistance and an amount of
Rs.8.58 corores was released to the Nodal Agencies till
1995-96.

Trade Agreements
1862. SHRI SOUMYA RANJAN : Will the Minister
of COMMERCE be pleased to state :

(a) the details of countries which have trade
relations with india; and
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(b) the details of the trade agreements made by the
Gqvernmant with aach of thaaa countries during each
of/the lest three years?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BULLA BULLI RAMAIAH): (a) Sir,
india has trada ralations with almost all tha major
countrias in East Asia, Wast Asia, East Europa, Wast
Europa. America, Africa, CIS, Latin Amarica and othar
ragions.

(b) Briafly, most of the trada agraamants stipulata
tha facilitation of bilateral trade between the two
countries, efforts to expand bilateral trade, according to
MFN treatment to each other in the matters tariffs, custom
regulations, etc. effecting of payments in freely convertible
currencies, providing assistance in hoiding trade fairs
and exhibitions, periodic review of implementation of
the agreement through the mechanism of Joint
Commissions/Tradé Committees, exchange of
information/delegation etc. Names of countries with
whom trada agreements were signed during the last
three years are given in the attached statement.

STATEMENT

Names of countries with which trade agreements
were signed by Ministry of Commerce during the last

three years ’

1993-94 1994-95 19965-96
vory Coast South Africa  Burkina Faso
European Union Croatia Namibia
Slovak Tunisia Georgia
Czech Israel
—Slovenia Myanmar

(Border Trade Agreement)
Tajakistan
Armenia
Moidova
Belarus
Uzbekistan
Lithvania
Latvia
Estonia
Oman

Jute Mills

1963. DR. PRABIN CHANDRA SARMA : Will the
Minister of TEXTILES be -pleased to state :

(a) the number of jute milis functioning In the North
Eastern Region and the number of workers employeed
therein, mil-wise;

(b) whether these milis are facing problems on
account of shrinkage in market dus to competition from
lower priced synthetic substitutes; and

(c) ¥ so, the remedial steps being taken to tide.over
thaee difficuities?
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THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
() )

State Name of Jute Milis Average
) workers
(Nos.)
Assam Assam Co-Op Jute 800
Mills Ltd.
Tripura Tripura Jute Mills Ltd. 1,300

(b) and (c). Jute Mills in the country have been
generally facing problems, interalia an account of
shortage of high jute prices: as well as competition
from cheaper synthetic substitutes. The scenario in the
North Eastern States is also affected by the limited local
market potential, higher transportation coat, high
production cost, besides poor machinery condition, low
labour & machine productivity etc. The Government has
taken measures aimed at encouraging modernisation
of Jute Milis as also development of value added jute
diversified products to promote newer uses of the fibre.

inflation Rate.

1964. SHRI SUSHIL CHANDRA : Will tha Minister
of FINANCE be pleased to state :

(a) tha differential between the movements of the
Wholesale Price Index (WPI) and the Consumer Price
Index in India during the last three years with the reasons
therefor;

(b) whether the point-to-point variation in WPI:helps
in projecting the rate of inflation at about 45 percent of
the actual average increase in prices over the same
period; -

(c) whether the Government propose to revise its
formula for caiculation of the rate of inflation on a realistic
basis hereafter; and

(d) ¥ so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) The.
movemsent of the current series of Whoiesale Price index
(WPI) and Consumer Price Index for Industrial Workers
(CPI-IW) for the last three yeears is listed in the attached
statement. Variation in the magnitude of the two indices
is due to the difference in the composition and relative
weights of their basket of commodities.

(b) No, Sir.

(c) and (d). The proposal of revision of the currant
series of WPI and the modality to be adopted tor
computation of inflation rite alongwith other relevant
issues are under coneideration of the Working Group
sat up for the purpose under ‘the Chairmanship of Prof.
Y.K. Alagh.
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STATEMENT

Monthly Index of WPI and CPI(IW)

Month WPI  CPI (IW) Absolute
Base: Base: Difference
81-82 1982
1 3

Apr. 1993 2346 245 10.4
May 237.0 246 9.0 .
Jun 239.8 250 10.2
Jul 243.1 253 9.9
Aug 247.0 256 9.0
Sep 250.9 259 8.1
Oct 252.2 262 9.8
Nov 251.6 265 13.4
Dec 251.7 264 12.3
Jan 1994 2527 263 10.3
Feb 2548 265 10.2
Mar 257.6 267 9.4
Apr 262.3 269 6.7
May 265.4 272 6.6
Jun 268.1 277 8.9
Jul 271.3 281 9.7
Aug 2721 284 11.9
Sep 273.2 288 14.8
Oct 2747 289 14.3
Nov 276.2 291 148
Dec 279.9 289 9.1
Jan 1995 2833 289 58
Feb 284.7 291 6.3
Mar 284 .9 293 8.1
Apr 288.4 295 6.6
May 2917 300 8.4
Jun 292 6 306 134
Jul 2942 313 18.8
Aug 296.1 315 18.9
Sep 297 .4 317 196
Oct 297 9 319 211
Nov 299.2 321 21.8
Dec 297 .8 317 19.2
Jan 1996 297 .4 315 17.6
Feb 2979 316 18.1
Mar 299 4 318 19:6
Apr 301.4 324 22.6
May 304 1 328 239
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Outstanding of BHEL

1965. DR. LAXMINARAYAN PANDEY : Will the
Minister of INDUSTRY be pleased to-state:

(a) whether there was any proposal to recover the
outstanding amount of Rs.1600 crores owed by the
State Electricity Boards (SEBs) to Bharat Heavy
Electricals Ltd. (BHEL) through the Central
Government's appropriation from States entitiements of
‘Plan fund’:

(b) it so. the modalities to be adopted for effecting
the recovery;

(c) whether there is any resistance from States to
this proposal on the ground that recovery of State
Electricity Boards dues from States entitiements of ‘Plan
fund’ would abridge their constitutional rights to central
allocations: and

(d) if so. the alternative arrangements contemplated
to liquidate SEBs dues to BHEL?

© THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). As per the Government's decision.
a total sum of Rs.509 crores (undisputed outstandings
from SEBs/OPPs as on May' 90) was paid to BHEL out
of the plan assistance of the concerned states in four
annual instalments from 1990-91 to 1993-94. After that.
there has been no such recovery. through adjustments
against allocation of Plan funds to the States.

(c) and (d). Recovery of BHELs dues by way of
adjustment against allocation of Plan funds to the states
did not find support from the states on the ground that
it would reduce the resources available for funding
annual plan of these states thereby adversely affecting
the implementation of the annual plans.

However, BHEL has been pursuing the matter with
the concerned SEBs and the State Governments for the
release of the outstanding dues. Department of Heavy
Industry is also extending necessary help to BHEL in
persuading the State Governments to release BHELSs
outstanding dues from time to time.

identity Cards to Votera

1966. SHRI MRUTYUNJAYA NAYAK : Will the
Minister of LAW AND JUSTICE be pleased to state :

(a) whether the Government are aware that |dentity
Cards of the voters are being used for many purposes
other than casting the votes in elections; and

(b) if so, whether the Union Government have asked
the State Governments through the Election
Commission to enable the identity Cards to voters latest
by March 31.1997?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND

DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) Yes, Sir,
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(b) The Election Comgission.is reviewing the entire
. matter with a view to ensuring that identity cards are
issued to all eligible electors within a revised time-
frame. The Commission. however. has not yet fixed any
revised deadline for issuance of photo identity cards to
all electors. -—

[Translation]
Price Index

1967 PROF. PREM SINGH CHANDUMAJRA
SHRI NITISH KUMAR .
Will the Minister of FINANCE be pleased to state :

(a) the details of the increase in the consumer price
index in the country during 1996:

(b) whether there has been a wide gap between the
wholesale price index and consumer price index in thJ
country during the last three years: and

(c) if so. the details thereof along with the reasons
theretor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a) and
(b). The details of increase in the Consumer Price Index
for industrial workers. CPI(IW) and the Wholesale Price
Index (WPI) tor the last three years and the gap between
the two series are given in the attached statement.

The CPI(IW) during the year 1996 has increased
from 315 in January, 1996 to 328 in May. 1996. The gap
between WPI and CPI(IW) ranged between a low of 6 6
to a high of 14 8 during the period April. 1993 to May.
1995. Thereafter the gap has increased to a high of
23.9 by May 1996.

(c) variation in the magnitude of rise between the
two indices is due to the ditference in the composition
and relative weights ot their respective basket of
commodities. The WPI monitored on weekly basis
monitors movement of wholesale prices of 447
commodities of all traded goods. The CPI (IW) reflects
monthly movements in retail prices of 260 commodities
and services. The high relative rise in CPI(IW) reflects
the impact ot increase in prices of food and food products
which have a higher weightage in CPI(IW) than in WPI.

STATEMENT
Monthly Index of WPI and CPI(IW)
Month WPI CPI (IW) Absolute
Base Base. difference
81-82 1982
1 2 3 4
Apr 1993 234.6 245 104
May 237.0 246 9.0
Jun 239.8 250 10.2
Jul 2431 253 9.9
Aug 247.0 256 9.0
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1 2 3 4 5
Sep 250.9 259 8.1
Oct 252.2 262 9.8
Nov 251.6 265 13.4
Dec 251.7 264 12.3
Jan 1994 2527 263 10.3
Feb 254 .8 265 10.2
Mar 2576 ! 267 9.4
Apr 262.3 269 67
May 265 .4 272 6.6
Jun 268.1 277 8.9
Jul 271.3 281 9.7
Aug 2721 284 11.9
Sep 273.2 288 14.8
Oct 2747 289 14.3
Nov 276.2 291 148
Dec 279.9 289 9.1
Jan 1995 283.3 289 58
Feb 284 7 291 6.3
Mar 284 9 293 8.1
Apr 288 4 295 6.6
May 291.7 300 84
Jun 292.6 306 13.4
Jul 294 .2 313 188
Aug 296.1 315 189
Sep 297 4 317 19.6
Oct 297.9 319 211
Nov 299.2 321 218
Dec 297 .8 317 19.2
Jan 1996 297 .4 315 17.6
Feb 297 9 316 18.1
Mar 299.4 319 19.6
Apr 3014 324 22.6
May 3041 328 239

[English]
Smuggling of Arms/Drugs

1968. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government are aware that Arms and
Drugs are pouring in India through various Indo-Pak
boundaries; and

(b) if so, the steps beiﬁg taken to stop such inflow?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) Yes.
Sir. Reports of enforcement agencies indicate the Indo
Pakistan border is vuinerable to smuggling of arms and
drugs.
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(b) Field formations are alert to detect and prevent
smuggling including smuggling of arms and drugs.
Measures taken to deter smuggling include
strengthening of anti smuggling formations. fencing of
the border. intensive patrolling, use of equipment like
hand held search lights. night vision binoculars and
strengthening of intelligence network. Anti smuggling
agencies of centre and states are acting in a concerted
manner to thwart attempts to smuggle contraband
including arms and drugs on Indo Pak Border.

[Translation)

Suggeetion Mede by FICCI for Increaeing Exports

1969. SHRI RAJESH RANJAN ALIAS PAPPU YADAV
: Will the Minister of COMMERCE be pleased to state :

(a) whether the Government have received any
scheme from the Federation of Indian Chambers of
Commerce and Industry (FICCI) to encourage exports;

(b) it so, the details thereof;

(c) the action taken by the Government in this regard:
and

(d) if not, the steps proposed to be taken by the
Government to encourage exports?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). The Federation of indian Chambers of Commerce
and Industry. New Delhi have made some suggestions
regarding Exim Policy and measures to promote exports.
The paper has inter alia mentioned problems such as
supply and cost of power, port facilities, infrastructure
bottlenecks. liquidity crunch, incidence of taxes and
levies etc. It has suggested the strengthening of
information base and commercial inteligence, promoting
Indian investment overseas and the need for building
brand image for Indian products besides suggestions
on Exim Policy changes.

(c) and (d). Steps are continuously being taken to
boost exports in consultation with trade. industry and
other concerned institutions. These include
simplification of Export import Policy and procedures,
improving efficiency and competitiveness. focussing on
quality and technology upgradation etc. Very recently,
India Brand Equity Fund has been launched; the Central
Budget for 1996-97 has also given emphasis for
attracting investment for infrastructure development.

Evasion of Excise/Customs Duty by Compahiee

1970. SHRI RAM KRIPAL YADAV :
SHRI MAHESH KUMAR M. KANODIA :
Will the Minister of FINANCE be pleased to state :
(a) the names of such companies against whom
departmental and/or judicial action is being taken for
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evasion of excise duty and/or customs duty to the tune
of more than 100 crores rupees;

b) the names of those companies against whom
such cases have been pending in Central Excise Gold
Control Appellate Tribunal. High Courts or Supreme
Court for more than three years; and

(c) the steps being taken by the Government for
speedy recovery of the said amount?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (¢).
Companies against whom proceedings have been
initiated on charge of evasion of Central Excise and/or
Customs duties of more than Rs. one hundred crores
are :

1. M/s L.T.C. Ltd.
2. M/s GTC Ltd.

3. M/s National Tobacco Co./Duncan Agro
Industries Ltd.

4 M/s Reliance Industries Ltd.

5. M/s Mehta Trading House Pvt. Ltd.

6. M/s Indian Charge Chrome Ltd.

None of the cases are pending beore CEGAT, High

‘Courts or the Supreme Court for more than three years.

Various measures are being taken to axpedite
tinalisation of the cases at the stage of adjudication and
appeal before the Tribunal and Courts. These include
appointment of common adjudicators to exclusively deal
with some of the cases which are complex, appointment
of senior Counsel to represent the Department and
amendment of the Central Excise & Salt Act 1944 and
Customs Act 1862, to provide for interest to be charged
on delayed payment of duty.

[English]
Prime Minister's Rozgar Yojana

1871. SHRI THAWAR CHAND GEHLOT : Will the
Minister of INDUSTRY be pleased to state :

(a) the target fixed and achievement made for the
year 1895-86 under the Prime Minister Rozgar Yojana,
State-wise;

(b) whether the achievement of Madhya Pradesh
Government is not in accordance with the target fixed as
on March 31, 1886, and

(c) the number of pors&no who were provided loans
under the above scheme upto March 31, 1986 along
with the total amount of loan provided?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Under the Prime Minister's Rozgar Yojana,
a target of 2,60,000 beneficiaries was fixed for the year
1895-86 Inclusive of earlier years backiogs. The State/
UT Governments were communicated targets so as to
achieve the national target. The statement showing State-
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. wise achievement for the year 1995-96 undar Prime
Minister's Rozgar Yojana is attachad.

(b) During tha year 1995-86, tha target fixad by
Govarnmant of India for Madhya Pradash was 27,050.
Tha Madhya Pradash Government has raportad that
31,566 parsons wars sanctioned loans.

(c) Disbursament of casss sanctionad during a
particular financial yaar also takas placa in tha
succaading yaar. On tha basis of raports from States/
UTs and RBI, of tha casas sanctionad upto 31.3.1996.
tha number of cases disbursed now is reported as
3,12,797 amounting to Rs. 1,61,811,55 lakhs.

‘STATEMENT

Statement showing State-wise achievement mede
under Prime Minister's Rozgar Yojana during 1995-96

Sl State/UT Target Number of
No. ) (No.) Applications
sanctioned
by banks

1 2 3 4
1. Andhra Pradesh 31900 32556
2. Assam 9900 9852
3. Bihar 22150 16751
4. Delhi 4550 3799
5. Goa 550 499
6. Gujarat 8500 10180
7. Haryana 7200 9353
8. Himachal Pradesh 2100 2578
9. J&K 3100 2435
10. Karnataka 17700 16887
11. Kerala 15000 14135
12. Madhya Pradesh 27050 31566
13. Maharashtra 35900 40392
14. Manipur 4000 1242
15. Mizoram 250 240
16. Oriasa 8250 8229
17. Punjab 15000 15531
18. Rajasthan 10400 10272
19. Tamii Nadu 21800 19304
20. Tripura 1300 1225
21. Uttar Pradeah 35813 37324
22. Weet Bengal 22900 8416
23. Andaman & Nicobar 100 101
24. Arunachal Pradesh 300 . 287
25. Chandigarh 150 17
26. Dadra & Nagar Haveli 150 156
27. Daman & Diu 100 116
28. Nagaland 300 267
29. Lakshadweep 50 26
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30. Meghalaya 550 566
31. Pondicherry 500 513
32. Sikkim ‘ 200 169
Total 294148

Note : In cese of some stetas applications have been
recommended/senctioned out of pending cases of 1994-95.

Suggestione by F.L.C.C.I.

1872. DR.T. SUBBARAMI REDDY : Will the Minister
of FINANCE be pleased to state :

(a) whether Federation of indian Chambers of
Commerce and Industry (FICCI) has submitted a 16-
point plan to mitigate liquidity crunch:

(b) it so, the details thereof; 'and
(c) the steps taken by the Government thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P.CHIDAMBARAM) : (a) In a
memorandum, The Federation of indian Chambers of
Commerce and Industry (FICCI) has suggested some
long and short term measures to augment the tiow of
credit and investible funds for fast growing Indian
Economy.

(b) These susggestions include, inter alia. the
development of debt market. reduction of fiscal deficit.
measures to accelerate the inflow of foreign capital,
setting up of money market mutual funds. disinvestment
of a part of the sharehoiding of financial institutions.
permitting private sector entry into insurance sector,
further encouragement to private sector banks and
reduction in Statutory Liquidity Ratio (SLR) and Cash
Reserve Ratio (CRR). ,

(c) The Government and the RBI are fully aware of
the need to ensure the tlow of adequate funds for
production and trade in our growing economy and have
already initiated several measures in this direction in
the past four months.

The CRR on net domestic demand and time
liabilities has been reduced from 14% to 12% and the
Non-Resident (External) Rupee deposits have also been
fully exempted from CRR. The SLR on the outstanding
NRER Accounts has been reduced to 25% trom 30%.
The guidelines on GDR and Foreign Currency
Convertible Bonds have been liberalised. Money market
mutual funds have been thrown open to the corporates
and others. Apart from reduction in minimum maturity to
30 days. the interest rate on term deposits of over 1
year has been deregulated to help banks attract more
deposits.

The current year's budget, inter alia. seeks to
encourage inflow of toreign tunds opening up of more
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private sector banks and has programmed the reduction
of gross fiscal deficit to 5% of GDP.

Private Sector Banks

1973. Shri RAJENDRA AGNIHOTRI :
Minister of FINANCE be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned "Private Sector
Banks for level-playing field” appearing in the "Hindustan
Times dated June 8. 1996:

(b) it so. the facts thereof: and

Will the

(c) the remedial steps proposed to be taken by the
Government in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) Yes.
Sir.

(b) The President of the Private Sector Banks’
Association has raised certain issues. like. not inviting
the representatives of the private sector banks during
the credit policy meeting convened by Governor. RBI,
non-acceptance of guarantees issued by private sector
banks by Government Departments and public sector
undertakings. non-reckoning of current account balance
maintained with private sector banks as eligible assets
for SIR purpose. non-banking financial companies
(NBFCs) can deposit the liquidity required to be

maintained by them only with nationalised banks. etc.

(c) Reserve Bank of India (RBI) has reported that
the issue of inviting some representatives of private
sector banks on a regular basis is under its examination.
‘Private Sector Banks' had been invited on some
occasions. RBI has further reported that bank guarantees
can be freely accepted by Central Government
Departments. Railways and State Governments from all
scheduled commercial banks. As regards computation
of SLR. RBI! has stated that as per the provisions of
Section 24 of the Banking Regulation Act. balances in
the current account maintained with the public sector
banks only are eligible for computation of SLR.

So far as.deposit of the amount of liquidity by NBFCs
is concerned. RB! has reported that there is no
discrimination against private sector banks. The only
condition is that the bank should be scheduled.

Higher Denomination Notes

1P74. SHRI ANAND RATNA MAURYA :
SHRI SATYADEO SINGH :
SHRI MAHESH KUMAR M. KANODIA :
SHRI PANKAJ CHOWDHARY

Will the Minister of FINANCE be pleased to state -

(a) whether the Government propose to introduce
thousand. five thousand and ten thousand denomination
currency notes in the near future: :
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(b) it so. the details thereof: and
(c) if not. the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) There
is no proposal under consideration of the Government
at this stage to introduce 1000. 5000 and 10000
denomination currency notes.

(b) and (c). Does not arise.

Export to Russia under Debt Repayment Fund
1975. SHRI PRABHU DAYAL KATHERIA :

SHRI ANANTH KUMAR :
Will the Minister of FINANCE be pleased to state :

(a) whether some cases -of illegal diversion of
goods meant for Russia under debt repayment funds to
third countries have come to the notice of the
Government:

(b) if so. the details of such cases detected so far
during 1995 and 1996: and

(c) the action taken against the persons found guilty?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) and
(b). Some cases of exports meant for Russia but
diverted to other countries have been reported to the
Government. Such cases of diversion have been
reported by Researve Bank of India in respect of nine
cases. by Directorate of Revenue Intelligence in one
case and Enforcement Directorate in respect of three
cases. Investigations and adjudication proceedings are
in progress.

(c) Nature of action taken would be known only after
completion of all the investigations and adjudication
proceedings.

Disbursal of Bank Loans to S.S.is

1976. SHRI N. DENNIS = Will the Minister of
FINANCE be pleased to state the details of the latest
guidelines issued by the Government to the banks
regarding disbursal of loans for starting small scale
industries and release of funds under poverty alleviation
programme”?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM):
Government does not issue any guidelines to the
commercial banks regarding disbursal of loans
However. guidelines issued by Reserve Bank of India
(RBI) in March. 1984 provide that all loan applications
upto a credit limit of Rs.25.000/- shall be disposed of
within 8 to 9 weeks. Banks have been advised that
requests for increase in limits should be considered
expeditiously and decisions should be taken promptly.
Further. all cases of rejections/curtailment of limits to
Small Scale Industrial (SSI) units should be looked into
by the next higher authority so as to ensure that the
entrepreneurs are not put to unnecessary hardships.
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The details of broad guidelines issued by the RBI
to all scheduled commercial banks following the
acceptance of the recommendations of Nayak Committee
Report. inter-alia include :

i) to grant working capital credit limits to SSI
units computed on the basis of a minimum
of 20% of their projected annual turnover to
the SSis whose credit limits in individual
cases is less than Rs.one crore:

ii) to give preference to village industries. tiny
industries and other small scale units in that
order while meeting the credit requirements
of the sector:

iii) to prepare annual budget on the “bottom-
up” basis to ensure that the legitimate
requirements of SS| sector are met in full
during the VIIl Five Year Plan period:

iv) to ensure that there should not be any delay
in sanctioning and disbursal of credit to SSI
sector: and

v) to extend the 'Single Window Scheme’ of
Small Industries Development Bank of India
(SIDBI) to all districts.

Under Integrated Rural Development Programme
(IRDP). back-end subsidy system has been introduced
with effect from February, 1996. As per the scheme. full
project cost including subsidy would be disbursed to
the borrowers as loan by banks. Subsidy amount would
be kept in the form of fixed deposit in the name of the
beneficiary subject to the bank's lien. The repayment
schedule of loan would be drawn in such a way that the
fixed deposit (subsidy) alongwith the interest accrued
tor the entire period of the deposit in compounded
manner would be sutficient for adjustment towards the
last tew instalments. The availability of the benefit of
subsidy to borrowers would be contingent on their
proper utilisation of loan as also its prompt repayment
and maintaining the asset in good condition.
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Under the Scheme of Urban Micro Enterprises
(SUME), a poverty alleviation programme under Nehru
Rozgar Yojana (NRY). RBI in June. 1990, had inter-alia
advised the banks that as far as possible the entire
loan amount and subsidy may be disbursed together in
one instalment. Disbursement of loan in stages (not
exceeding three in any case) might be done in
exceptional cases and for valid reasons. Banks should
disburse the the entire amount of subsidy eligible to the
borrower in such cases as soon as 25 per cent of the
sanctioned loan amount is disbursed.

Under the Prime Minister's Integrated Urban Poverty
Eradication Programme (PMIUPEP) RBI in January. 1996
advised the banks that the subsidy to be given by the
Government would be passed on to the banks through
the Urban Local Bodies in advance so that the bank
branch disbursing loan may treat subsidy amount as
tixed deposit in the name of the borrower.

Export of Agro-Products

1977. SHRI SARAT PATTANAYAK .
SHRIMATI VASUNDHARA RAJE :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of COMMERCE be pleased to state:

(a) the total quantity of foodgrains exported and the
foreign exchange earned therefrom during each of the
last three years. country-wise and item-wise

(b) whether the Government have any proposal to
increase the export of agro-products during 1996-97;

(c) it so. the details thereof: and

(d) the steps taken by the Government to boost the
expont of agro-products?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL!I RAMAIAH) : (a) The
quantity and value of foodgrains exported during the
past three years have been as follows :

Quantity . In Metric Tonnes Value - In Rupees Crores
item 1993-94 o 1994-95 1995-96
Qty. Value Qty. Value Qty Vallue
1. Rice 767687 1286.71 890620 1205.79 5512601 4553 01
2. Wheat 390 20.58 86628 42 34 617211 360 90
3. Coarse Grains 148316 34 .02 50507 28 03 28047 17 .15
Total 916393 134131 1027755 1276.16 6157859 4931.06

(Source : DGCI&S. Calcutta)

The country-wise sxport figures are available in the monthly bulletin/annual numbers of the Foreign Trade Statistics Pubhshed
by the DGCI&S, Calcutta, copies of which are available in the Parliament Library.
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{b) to (d). Steps taken to enhance export of
agricultural products include simplification of inspection
procedures. removal of Minimum Export Price and
Quantity restrictions on selected items. provisions of
‘concessional credit, product development to meet
international needs. extension of benefits available under
the scheme of EOUsS/EPZs to agriculture sector and
permitting 50% sale in the domestic taritf area, free
import of raw cashew nuts for augmenting domestic
supply, quality testing and facilities to maintain the cold
chain.

Inspection of Banks

1978. SHRI ANANTH KUMAR :
SHRI VIJAY GOYAL :

Will the Minister of FINANCE be pleased to state :

(a) whether the working group set up by the Reserve
Bank of India to suggest changes in the approach. thrust
and style of inspections of banks has submitted its
report to the R.B.I. recently; ‘

(b) it so, the details of the recommendations made
by the working group; and

(c) the reaction of the Government thereon;

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM,) : (a) Yes.

Sir. The Working Group has submitted its report to RBI .

on November 8, 1995,

(b) The major recommendations of the Group are
as under :

i) Strategy: The Working Group has
recommended a shift in Supervisor strategy
from periodic inspection to a system of
continuous/ongoing supervision and
periodcal inspection. The system envisaged
integration of the newly introduced off-site
monitoring system with periodical on-site
inspections. The focus of the inspection has
to be on solvency capital adequacy. liquidity.
operations soundness and managerial
prudence.

ii) Periodicity : The Group has recommended
on sight inspection for weak banks on arnnual
basis and for sound banks on biennial basis
based on their reported/assessed financial
and operational conditions and compliance
record. The rating of banks would be
important factor for deciding the periodicity of
inspections. .

iii) Inspection outp‘ut . Inspection should focus
and produce output relating to assessments
on three broad areas:

a) financial condition:

b) operating conditions (systems and controls)
and quality of Management: and
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c) regulatory compliance: Assessment, of
financial condition would consist of uplrho
assessment on asset quality, solvency, capital
adequacy, liquidity and earning performance.

The group has also. recommended
supplimentary on-site assessments between
the inspections namely targeted appraisals:
targeted appraisals at control sites:
commissioned audits; and Monitoring visits.

Action plans incorporating identified concerns
arising out of on-site inspections would be
monitored by the Department of Supervision
(DOS) on regular basis.

" v) Rating of Banks: The group has
recommended to adopt a rating systems for
banks. The rating would be on five-score of
(a) to (e) based on their strength and
‘soundness of rating factors, namely capital
adequacy, asset quality, management.
earnings, liquidity, systems and controls
(CAMELS) for Indian Banks and capital
adequacy, asset quality, compliance, systems
& controls (CACS) for Foreign Banks.

(c) RBI has reported that major
recommendations of the Working Group have
been largely accepted by RBI.

Dues against Maharashtra .

1980. SHRI MOHAN RAWALE :
SHRI JAGAT VIR SINGH DRONA
Will the Minister of TEXTILES be pleased to state:

(a) whether the National Textile Corporagion has to
pay some outstanding dues to the Maharashtra State
Cooperative Cotton Federation for purchase of cotton
from time to time;

(b) i so. the details thereof;

(c) whether the Government of Maharashtra has
been requesting the Union Government for payment of
these outstanding dues: and

(d) if so. the reaction of the Union Government
thereto?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
{a) to (d). As on 31.5.1996. the NTC had to pay an
amount of Rs.98.30 crores to the Maharashtra State
Cooperative Cotton Growers' Marketing Federation
towards purchase of cotton. Since cotton is purchased
by the NTC mills on credit terms, there are always
bound to be certain outstanding dues at any given point
of time. NTC is unable to clear all the outstanding dues
on account of acute shortage of working capital. The
request of State Govt/Maharashtra State Coop. Cotton
Growers' Marketing Federation has been passed on to
the NTC with a request to clear the dues at tha aarliest.
NTC is expected to clear the dues depending upon the
availability of the working capital.
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Trade with Nobul

1981. DR. SAHEBRAO SUKRAM BAGUL:
SHRI SOHANBEER:

Will tha Minister of COMMERCE be pleased to state:

(a) Whether India had recently agreed to grant liberal
concession to Nepal in an effort to further boost bilateral
trade and joint Investment;

(b) i so, the broad features of the official talks held
in Kathmandu earlier this month between the Commerce
Secretaries of Indla and Nepal, and

(c) the reaction of the respective Commerce
Ministers to the outcome of the discussions at the
Commerce Secretary-level?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL!I RAMAIAH): (a)
Discussions were held between the Commerce
Secretaries of India and Nepal In Kathmandu on 4-7
July, 1996 to suggest measures for promotion of
Nepalese exports to India and to promote Indian
investment in Nepal.

(b) The issues discussed included liberalisation in
the criteria and procedures for preferential entry free of
customs duty and quantitative restrictions, for Nepalese
manufactured goods into India, improvements in the
procedure for levy of countervailing duty on imports from
Nepal into india, simplification of procedure for smooth
clearance of Nepalese transit cargo through India, transit
tacilities for Nepal-Bangladesh trade. promotion of Indian
joint ventures in Nepal, Establishment of Export Oriented
Units/Export Promotion Zones in Nepal with Indian
assistance and cooperation to control unauthorised
trade.

(c) The understandings arrived at in the said
discussions in Kathmandu have been broadly welcomed
at the level of the respective Commerce Ministers.

[Translation]

Computerisation in I.T. Deptt.

1882. SHRI SATYADEO SINGH:
SHRI PANKAJ CHOWDHARY:
DR. RAMAKRISHNA:

Will the Minister of FINANCE be pleased to
state :

(a) Whether any proposal regarding the
computerisation in Income-Tax Department is under the
consideration of the Government:

(b) if so, the number of phases in which the
computerisation system will be introduced;

(c) the number and name of the places in the country
where this system will be introduced in first phase:

(d) the amount likely to be spent thereon; and

(@) the time by which the country is likely to get the
benefit of this computerisation system?
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THE MINISTER OF .FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P. CHIDAMBARAM): (a) to (c).
Yes, Sir. A programme for comprehensive
computerisation is being implemented in the Income-
Tax Department in three phases. in the first phase,
comprehensive computerisation is being implemented
in Delhi, Mumbai and Madras where Regional Computer
Centres have been set up. In the second phase,
comprehensive computerisation will be extended to the
remaining centres in the country along with setting up
of the National Computer Centre. In the third phase, all
the Income-tax offices will be connected to the respective
Regionall Computer Centres.

(d) So far a sum of Rs. 31.14 crores has been
spent on comprehensive computerisation in the three
cities of Delhi, Mumbai and Madras.

(e) The benetits of computerisation start flowing in
as various stages of implementation are completed.
With passage of time and progress in implementation.
the scale of the benefits would grow.

[English]

Switching of Tobacco into Vegeteblee Cultivation

1983. SHRI KRISHAN LAL SHARMA: Will the Minister
of COMMERCE be pleased to state:

(a) whether tobacco companies are using their
market share in the country:

(b) # so. the details thereof;

(c) whether many companies have diverted into food
processing and have asked tobacco growers to grow
vegetables:

(d) it so. the reasons therefor:

(e) whether the Government propose t0 help those
farmers to switching out vegetable cultivation: and

(f) it so. the details thereof and if not. the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Tobacco Companies are continuing to purchase
their requirements of FCV (Flue Cured Virginia)
tobacco for domestic consumption as well as for exports
from the auction platforms operated by the Tobacco
Board.

(c) and (d). Some tobacco companies have
diversified into other areas including food-processing
as a parn of their overall business strategy and this has
not been done by them with a view to replace FCV
tobacco crop.

(@) and (f). Do not arise.
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[Translation] 9 2 3 4 5
16. MIZORAM 122 104 211
Drug Trafficking 17. NAGALAND 16 79 85
1984. DR. G.R. SARODE : Will the Minister of 18. ORISSA 92 217 7
FINANCE be pleased to state : 19. PUNJAB 324 316 386
(a) the number of persons apprehended for drug 20. RAJASTHAN 203 424 224
trafficking during each of the last three years. State- 21. SIKKIM .
wise: 22. TAMIL NADU 2503 2850 2411
(b) whether some foreign citizens have also been 23. TRIPURA 16 32 1
apprehended for drug trafficking: and 24. UTTAR PRADESH 5732 5969 7479
(c) it so. the number of foreign drug traffickers 25. WEST BENGAL 173 255 109
arrested during the above period? 26. DELHI 597 679 812
THE MINISTER OF FINANCE AND MINISTER OF 27. DAMAN & DIU -
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) As 28. PONDICHERRY 4 1 5
per available information. a Statement showing the 29. A & N ISLANDS 1 3 2
gumberhof 'pe:stc:‘ns arrested S&:n:ier .N.D:P.SitAc':, JQSS 30 LAKSHADWEEP B R
uring the last three years. State-wise is attached. 31 D.N HAVELI ] ) .
(b) Yes. Sir. 32. CHANDIGARH 9 13 15
(c) As per available information. 144, 136 and 148 TOTAL 13723 15452 14673
tforeign nationals were arrested for drug trafficking under
N.D.P.S. Act. 1985 during the years 1993. 1994 and [English]

1995 respectively. "
STATEMENT
Statewise No. of Persons arrested under NDPS
Act, 1985
STATE/U.T. 1993 1994 1995
1 2 3 4
1. ANDHRA 218 404 945
PRADESH
2. ARUNACHAL 12 50 14
PRADESH .
3. ASSAM 201 122 104
4 BIHAR 126 198 32
5. GOA : 36 37 24
6. GUJARAT 212 294 458
7. HARYANA 154 143 104
8. HIMACHAL 72 93 58
PRADESH
9. JAMMU & 37 43 51
KASHMIR
10 KARNATAKA 217 137 1
11. KERALA 22 152 183
12. MADHYA 752 1110 134
PRADESH
13. MAHARASHTRA 1404 694 622
14. MANIPUR 328 941 186
15. MEGHALAYA 40 92 10

Export of Ayurvedic and Pharmaceuticals

1985. DR. MURLI MANOHAR JOSHI : Will the Minister
of COMMERCE be pleased to state:
(a) the value of ayurvedic and other traditional
indigenous drugs and pharmaceuticals exported during
each of the last three years. country-wise:

(b) whether any incentives has been p}ovided or
proposed to be provided to boost the export of above
medicines: and

(c) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a). Value
of ayurvedic and other traditional indigenous drugs and

pharmaceuticals exported during 1993-94. 1994-95 and
April. 95 to Jan. 96. as latest available are as under:

Value in Rs. Crores.

1993-94 4510
1994-95 83.40
1995-96 69.00

(April.95-Jan.96)

Country-wise details are available in the DGCI&S
publication ‘Foreign Trade Statistics of India’ in the
Parliament Library.

(b) and (c). Export of Ayurvedic and Pharmaceuticals
is promoted by the Government through the means of
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market development assistance. exchange of
delegations. buyer-sellers meets. participation in trade
fairs etc., and liberalisation in the policy and procedures.

[Translation]

Barter Trade

1986. SHRI RAMASHRAYA PRASAD SINGH :
SHRI RAMESHWAR PATIDAR
Will the Minister of COMMERCE be pleased to state:

(a) whe'ther the Union Government have formulated
any new trade policy to increase percentage of barter
trade in the total export of the country:

(b) it so. the details thereof:

(c) whether the counter trade is increasing in the
whole world whereas India has not been a major
participant in this field

(d) it so. the reasons therefor:

(e) the present policy of the Government in this
regard;

(f) the details of trade agreements signed under the
counter trade during each of the last three years: and

(g) the details of totoal exports made by the State
Finance Corporation. Minerals and Metals Trading
Corporation of India Ltd. and the Projects and Equipment
Corporation of india Ltd. under the counter trade during
the above period?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (e)
The existing policy envisages three broad categories of
Counter Trade:

(i) Counter trade against major Government or Publnc
Sector Purchases:

(1) Counter trade through ESCROW Account;

(i) Counter trade through Evidence Account
mechanism

Counter trade provisions against major purchases
are currently applicable in respect of certdin categories
of major imports by Government departments or Public
Sector Undertakings. In such cases. export is required
to be made from a Positive list and is also subject to
the fulfiiment of the incremental criterion. Counter trade
through ESCROW Account is now possible with any
country without any restrictions. This mechanism
facilitates trade with countries which are short of hard
Currency. Counter trade through the Evidence Account
mechanism is largely applicable to trade with Malaysia
with most of the exports from India being in the form of
projects.

An exercise to review the Counter trade policy aiming
to increase Indian exports through the mechanism of
counter trade is being undertaken.
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There is a lack of data on the volume of counter
trade in relation to total worid trade.

(t) While PEC did not sign any Counter Trade
Agreement during the last three years. STC signed three
Counter trade MOUs and MMTC 52 Counter trade
contracts in the last three years. .

(g) PEC did not effect any export under Counter
trade during the last three years. However. the details
of total exports made by STC. MMTC under Counter
trade during the last three years are given below:

( US $ Million )
STC MMTC
1993-94 131.75 48 43
1994-95 11485 2315
1995-96 69.06 0.23
(Provisional)

[English]

Bank Branches

1987. SHRI HARIN PATHAK .
DR. BALI RAM :
SHRI VISHVESHWAR BHAGAT

Will the Minister of FINANCE be pleased to state :

(a) the target tixed for opening of branches of ditferent
commercial banks in the country. State-wise especially
in Gujarat, Uttar Pradesh and Madhya Pradesh during
the Eighth Five Year Plan. bank-wise:

(b) the details of achievements made in that regard.
State-wise. year-wise and bank-wise: and

(c) the details of bank branches proposed to be
opened in the near future State-wise and bank-wise?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). Under the extant policy of Reserve Bank of India
(RBI). it 1s left 10 the judgement of commercial banks of
open branches after assessing the need therefor. The
proposals for opening of the branches identified by the
banks at centres/villages. which are recommended by
State Governments are considered by the RBI on merits
However. RBI have given freedom to banks which fulfill
the undernoted additional criteria to open new branches/
convert their extension counters into tulfledged branches

(a) compliance with capital adequacy of 8 per cent:
(b) a minimum owned funds of Rs 100 crores:

(c) the banks showing net profits continuously for
three years. and

(d) the Non-Performing Assets not exceeding 15
per cent.

RBI! have advised the banks satistying the aforesaid
criteria to submit to them a yearly plan duly approved by
their Board of Directors for opening branches
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in view of the above, no target has been fixed for
branch expansion programme. The bankwise and State-
wise details of bank branches operating as on 31-3-
1992, 31-3-1993, 31-3-1994 and 31-3-1995 are given in
the statement-l and statement- !l respectively.

(c) The centres allotted to banks after 31-3-1995
where the banks have not yet opened branches in the
State of Gujarat, Madhya Pradesh and Uttar Pradesh as
furnished by the RBI, are given in the statement-iil. While
alloting the centres for opening branches., RBI! have
advised banks that they may obtain necessary licenses
from their concerned regional offices after all
arrangements of infrastructural facilities such as
premises are completed. and they may open the
branches within the validity period of the license which
is one year from the date of issue thereof.

STATEMENT-I

Bank-wise Number of Branches in the Country as at
the end of March, 1992, 1993, 1994 and 1995

Bank March March March March
1992° 1993 1994 1995

State Bank of India 8563 8632 8715 8748
Associate Bank of SBI 3752 3800 3880 3982

Allahabad Bank 1793 1805 1927 1840
Andhra Bank 948 957 967 970

- Bank of Baroda 2285 2310 2375 2391
Bank of India 2323 2340 2370 2430
Bank of Maharashtra 1120 1124 1131 1131
Canara Bank 2031 2044 2091 2120
Central Bank of India 2998 3021 3051 3061
Corporation Bank 441 445 456 482
Dena Bank 1084 1092 1102 1087
Indian Bank 1358 1361 1386 1412
Indian Overseas Bank 1293 1300 1326 1332
New Bank ot India 592 593 0 0.
Oriental Bank of 533 537 576 604
Commerce

Punjab & Sind Bank 675 682 683 688
Punjab National Bank 3006 3041 3684 3693
Syndicate Bank 1548 1553 1559 1569
UCO Bank 1779 . 1779 1785 1795
Union Bank of iIndia 1843 1854 . 1886 1911
United Bank of India 1309 1320 1331 1330
Vijaya Bank 722 730 770 787
Other Scheduled 3820 3849 3952 4034
Commercial Banks

Regional Rural Banks 14525 14526 14526 14519
Foreign Banks 139 141 143 151

Non-Scheduled 48 48 48 33
Commercial Banks
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STATEMENT-HIl

State-wise Number of Bank Branches as at the end
of March 1992, 1993, 1994 and 1995

State March March March March
1992 1993 1994 1995
Andhra Prat!esh 4620 4650 4732 4784
Arunachal Pradesh 68 68 68 68
Assa‘mA 1218 1219 ; 1223 1225
Bihar 4862 4876 4902 4911
Goa 256 258 262 268
Gujarat .3374 3396 3444 3470
Haryana 1269 1279 1310 1335
Himachal Pradesh 735 738 753 756
“Jammu & Kashmir 783 786 785 787
Karnataka 4281 4307 4344 4381
Kerala 2842 2863 2939 3009
Madhya Pradesh 4358 4384 4416 4423
Maharashtra 5596 5626 5691 5745
Manipur _ 85 85 85 86
Meghalaya ' 173 174 178 179
Mizoram 75 75 76 78
Nagaland 70 70 71 71
Orissa 2098 2112 2135 2142
Punjab 2140 2159 2206 2236
Rajasthan 3058 3079 3130 3156
Sikkim 29 33 40 42
Tamil Nadu 4299 4341 4414 4465
Tripura 178 179 181 181
Uttar Pradesh 8499 8538 8601 8620
Waest Bengal 4208 4220 4250 4262
Andaman & Nicobar 26 26 29 30
Island
Chandigarh 109 112 115 120
Dadra & Nagar Havel 7 7 7 7
Daman & Diu 10 10 10 1
Delhi 1125 1136 1153 1172
Lak.shadwoop 8 8 8 8

Pondicherry (1] 70 72 72
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STATEMENT-IlI
AUTHORISATIONS ISSUED BY RBI DURING THE PERIOD
1-4-1995 TO 31-3-1996 TO COMMERCIAL BANKS FOR

SRAVANA 4, 1918 (Saka)

OPENING BRANCHES IN THE STATE OF GUJARAT

MADHYA PRADESH AND UTTAR PRADESH

S. Name of the Bank Centre District

No

1 2 3 4

Gujarat

1. Punjab National Bank Naorangpura Ahmedabad

2. Punjab National Bank Satellite Road Ahmedabad _

8. Punjab National Bank Mahsana Mahsana

4. Punjab National Bank Jamnagar Jamnagar

5 Punjab National Bank Bhavnagar Bhavnagar

6. Punjab National Bank Vadodara Vadodara

7. Punjab National Bank Adityanagar Surat

8 Dhanlaxmi Bank Surat Surat

9 Dhanlaxmi Bank Ahmedabad Ahmedabad

10 Corporation Bank Ahmedabad Ahmedabad

11 City Union Bank Ltd. Surat Surat

12 Vysya Bank Ltd Rajkot Rajkot

13 Indus Ind Bank Ltd Ahmedabad Ahmedabad

14 Sangli Bank Ltd Manavadar Junagarh

15. Bank of Maharashtra Piraman Bharuch

16 Bank of India Vatva Ind Ahmedabad

Estate

17. State Bank of Saurashtra Jamnagar Jamnagar

18 Vysya Bank Ltd Bhavnagar Bhavnagar

19. State Bank of Hyderabad Rajkot Rajkot

20 Bank of Punjab Ltd Ahmedabad  Ahmedabad

21 State Bank of Saurashtra Sidhpur Mehsana

22 Bank of India Bhuj Kachchh

23 HDFC Bank Ltd Narangpura Ahmedabad

24 Canara Bank Ahmedabad Ahmedabad

25 Bank of India Karchibagh Vododara

26 Onental Bank of Ankleshwar Bharuch
Commerce

27 Onental Bank of Bhu Kachchh
Commerce

28 State Bank of Bikaner Gandhidham  Kachchh
and Jaipur

29 Dena Bank Sanand Anmedabad

30 Bank of India Sanand Valsad

31 Bank of Sourashtra Rajpipla Bharuch

32 Bank of Sourashtra Talod Sabatkantha

33 Bank of Sourashtra Junagadh Junagadh

34, Bank ot India - Ahmedabad  Ahmedabad

35 State Bank of Saurashtra Satellite Road Ahmedabad

36. Union Bank of India Surat Surat

37 Bank of Rajasthan Ltd  Rajkot Rajkot

38 Bank of Rajasthan Ltd Bhavnagar'  Bhavnagars
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39 Union Bank of India Asaiwa Ahmedabad
40 Union Bank of India Naupuia Surat
41_Union Bank of India Nizampura Vododara
42 Union Bank of India Mehsana Mehsana
43 Unjon Bank of India S R.Road, Ahmedabad
Ahmedabad
44 Union Bank of India Alkapuri Vadodara
45 UT! Bank Ltd Vadodara Vadodara
46  Indian Overseas Bank Premchand Ahmedabad
Nagar
47 Canara Bank Surat Surat
48 Canara Bank Ahmedabad Ahmedabad -
Madhya Pradesh
1 UCO Bank Korba Bilaspur
2 Onental Bank of Rajnandgaon Rajnandgaon
Commetce .
3. Onental Bank ot Korba Bitaspur
Commerce
4 Onental Bank of Raigarh Raigarh
Commerce
5 Oriental Bank of Senawa West Nimar
Commerce
6 State Bank of India Hirmu Raipur
7 Bank of Madura Ltd Indore Indore
8 Bank of India HCL Area Bhopal
9 Bank of lndnal Dewas Dewas
10 Bank of India Laxmi Nagar Indore
11 Bank ot India Khargone West Nimar
12 Bank of India Biaora Raigarh
13 State Bank of India Maharajpura Gwalior
14 State Bank of Indha Sulkia Indore
15 Aliahabad Bank Satna Satna
16 Canara Bank Ratlam Ratiam
17 Viaya Bank Indore Indore
18 1DBI Bank Ltd Indore Indore
19 Bank of Punjab Ltd Indore Indore
20 Indus Ind Bank Ltd Indore Indore
21 Unton Bank of India Napier Towri Jabalpur
22 Unmion Bank of India Katni Jabalpur
23 Union Bank of India Sagat Sagat
24 UT) Bank Ltd Bhopal Bhopal
25 Canara Bank Mhow Indore
26 Canara Bank Katni Jabalpur
27 Canara Bank Satna Satna
28 Canara Bank Bilaspur Bilaspur
29 Canara Bank Khandwa Khandwa
Uttar Pradesh
1 ICICI Banking Corp Noida Ghaziabad
Ltd .
2 Canra Bank Gorakhnath  Gorakhpur
3 Punjab & Sind Bank Loni Border Ghaziabad
4 Onental Bank of Bhadohi Varanasi
Commerce
5 Oriental Bank of Mogra Jaunpur
Commerce Badshahpur
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1 2 , 3 4 1 2 3 4
6. Oriental Bank of Gomti Nagar Lucknow 52. Union Bank of India Bareilley Main Bareilley
Commerce §3. UTI Bank Ltd. Lucknow Lucknow
7. Oriental Bank of Bajpur Nainital 54. Jammu & Kashmir Bhadohi Varanasi
Commerce Bank Ltd
8. Oriental Bank of Kichha Nainital 55. Indian overseas Bank Majhola Moradabad
Commerce 56. Canara Bank Rudrapur Nainital
9. Oriental Bank of Khatima Nainital 57. Canara Bank Vrindavan Mathura
Commerce 58. Canara Bank Agra College Agra
10. Oriental Bank of ) Kashipur Nainital 59. Canara Bank Noida Ghaziabad
Commerce 60. State Bank of Patiala Muzaftarnagar
11. Oriental Bank of Sitarganj Nainital Muzattarnagar
Commerce 61. Oriental Bank of Bareilley Bareilley
12. Oriental Bank of Pilibhit Philibhit Commerce
Commerce 62. Oriental Bank of Noida Ghaziabad
13. Oriental Bank of Baharich Baharich Commerce
Commerce 63. Oriental Bank of Subhashnagar Dehradun
14. Oriental Bank of Muzaftarnagar Muzaftarnagar Commerce
Commerce
15. Oriental Bank of Saharanpur Saharanpur
Commerce pu P MODVAT Credit
16. Oriental Bank of Dehradun Dehradun ) o
Commerce 1988. SHRI AMAR PAL SINGH : Will the Minister of
17. Oriental Bank of Modi Nagar Ghaziabad FINANCE be pleased to state :
Commerce .
. . . (a) whether the Government/Central Board of Excise
18. g:;rmr:: nk of Chikamberpur Ghaziabad and Customs propose to inntroduce a negative list of
19. State Bank of India  Mehmodabad Sitapur those googs in Irespect of which MODVAT credit will be
20. Bank of India Aishbang Lucknow made available:
21. Bank of India Kaushalpuri Kanpur (b) it so. the details thereof; and
22. Bank of India Chausa Ghaziabad .
Raghunathpura (c) it not, the reasons therefor?
23. Bareilly Corp. Bank  Rajendra Nagar Bareilley THE MINISTER OF FINANCE AND MINISTER OF
K O O e Bank a2 Aora COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (c).
- Indian overseas Bank Gomtinagar - ucknow The Government does not propose to introduce a
26. Karnataka Bank Ltd. Kanpur Kanpur ) ) . { issibili
27. Allahabad Bank Varanasi Varanasi negative list of the inputs for the purpose of admissibility
" of MODVAT. However. in the Budget of 1996-97 presented
28. Canara Bank Rudrapur Nainital ) g .
29 Canara Bank Rishikesh Dehradun in the House on the 22nd of July. 1996 specific headings
30. Canara Bank Burra Kanpur and sub-headings of the capital goods on which the
31 Vijaya Bank Varanasi Varanasi credit will be admissible have been provided. The
32. Bank of Punjab Ltd. Meerut Meerut proposed amendment will result in considerable
33 Bank of Punjab Ltd.  Noida Ghaziabad reduction of disputes.
34. Pubjab National Bank RIS Depot Saharanpur
35 Union Bank of India Lucknow Lucknow Income Tax Dues
36 Bareilly Corp. Bank Chandpur Bijnore
37. Bareilly Corp. Bank  Dhanpur Bijnore 1989. SHRI N.S.V. CHITTHAN : Will the Minister of
38. Punjab NaQOnal Bank Roorkee Hardwar FINANCE be pleased to state
39. Punjab National Bank Yamuna Nagar Dehradun _ )
40. Punjab National Bank Gandhi Colony  Muzaftarnagar ° (a) the total income-tax dues outstanding from
41. Dena Bank Saharanpur Saharanpur asses3ees and the number of such defaulters as on
42 Union Bank of India  Kanpur Kanpur date. State-wise:
43. Union Bank of India  Dehradun Dehradun (b) the annual target for collection of direct texes:
44 Union Bank of india  Clarks Avadh Lucknow and
45 Union Bank of India  Dayalbagh Agra
46. Union Bank of India Azamgarh Azamgarh (c) the steps taken to recover the tax dues from
47. Union Bank of India  Daliganj Lucknow these defaulters?
o Lmon Bank ol inda  Alahabad - flahabad THE MINISTER OF FINANCE AND MINISTER OF
s Lmon Bank of inaa g;::";'"“‘"' g‘h:;’::m COMPANY AFFAIRS (SHRI P. CHIDAMBARAM,) : (a). State-
‘ wise informati i i i
51. Union Bank of India  Agra Main Agra se information regarding outstanding demand is not

available. However. the total outstanding demand of
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Corporation Tax and Income-tax was Rs.28987.14 crores
at the end of financial year 1995-96. State-wise details
of income-tax dues and the number of cases. where the
outstanding demand exceeds Rs. 1 crore as on
31.12.1995. which are available. are given below:

St Name of the State Total No. Outstanding

No. of cases demand
as on
31.12.95
(Rs. in crores)
1. West Bengal 143 869.59
2. Maharashtra 493 13527 .51
3. Delhi 167 1024.05
4. Punjab 14 57.57
5. Haryana 6 19.10
6. Jammu & Kashmir 3 15.60
7. Madhya Pradesh 14 48.38
8. Gujarat 73 224.98
9. Rajasthan 15 68.70
10.Kerala 4 6.84
11. Andhra Pradesh 22 59.92
12. Bihar 1 73.73
13. Orissa 8 30.47
14. N.ER. 1 2475
15. Karnataka 43 227 .51
16. Tamilnadu 72 246.53
17. Uttar Pradesh 40 180.37

(b). The Budget estimates for 1996-97 are given
below:

(Rs. in crores)

Corporation Tax 19600
Income Tax 17843
Interest Tax 1250
Expenditure Tax 190
Wealth Tax 110
Gift Tax 10

(c). Various actions prescribed under the Income-
tax Act. ¢.g. attachment of movable and immovable
properties of defaulters, prosecution, imposition of
penalties. detention in prison. appointment of receiver
for management of defaulter's properties are taken for
recovery of the outstanding demand. Besides. various
steps are taken to eftect recovery of demand including
grant of instaiments and where issues are locked up in
appeal, appellate authorities are requested to dispose
of the appeais expeditiously.

In the cases of arrears of tax due from Notified
persons involved in securities scam, as per provisions
of the Special Court Act all properties, both movable

SRAVANA 4. 1918 (Saka)
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and immovable. belonging to the Notitied person stand
attached simultaneously with the issue of the
Notitication. Therefore. in respect of all demands that
have since fallen into arrear. in the department has filed
applications with the Special Court for issue of directions
to the Custodian to release funds against the tax dues.

Bank Loan to Farmera

1990. SHRI KASHIRAM RANA : Will the Minister of
FINANCE be pleased to state :

(a) the amount of loan provided to the farmers by
the public sector banks. during each of the last three
years and in the current year till date, State.wise:

(b) the number of farmers benefited therefrom. State-
wise: and

(c) the status of the recovery of the said loans during
the aforesaid period. bank-wise?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) and
(b). The outstanding loans for agriculture by public sector
banks during the last three years as reported by Reserve
Bank of India (RBI) is given below:

Year ended No.of Accounts Balance
Outstanding
(in lakhs) (Rs. Crore)
March, 1992 209.59 18311.35
March, 1993 210.94 19934 .69
March. 1994 203.51 20930.19

State-wise figures for the above period are given in
Statement I, Il and I

(c). The bank-wise position of recovery of the direct
agricultural advances by public sector banks for the last
three years is indicated in Statement-IV.

(English)]

STATEMENT-|

- Statewise position of tha loans outstanding to Agricul-

ture of public sector banks during the year ended

March 1992
Name of State/ Accounts Bal. Outstanding
Union Territory
1 2 3

Haryana 457 .56 72267 .92
Himachal Pradesh 113.77 8548.58
Jammu & Kashmir 47.90 2762.10
Punjab 687389 128015.51
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; - ‘ 3 e . ; . ;
Rajasthan 706.90 86410.28 Rajasthan 718.08 96685.62
Chandigarh 3.77 16938.89 Chandigarh 3.38 17378.79
N.C.T. of Delhi 16.83 11748 .40 : N.C.T. of Delhi . 15.49 10849.29
Assam 241.51 13782 .89 Assam 215.06 15207.84
Manipur ’ 6.92 583 06 Manipur 11.03 920.43
Meghalaya 21.06 1065.68 Meghalaya 25.21 1242 .21
Nagaland 21.44 2253.78 Nagaland 23.49 2668.97
Tripura 58.16 2046 .65 Tripura 64.84 2664 .87
Arunachal Pradesh 5.50 440.25 Arunachal Pradesh 9.08 563.08
Mizoram 1.89 233 .36 Miazoram 3.80 283.78
Sikkim 12.83 321.28 Sikkim 12.13 446 .40
Bihar 1438 .55 86106 96 Bihar 1483.37 95537.04
Orissa 881.31 3918574 Orissa 906.98 43159.12
West Bengal 1169 94 62278 02 . West Bengal 1143.31 68792.25
Andaman & Nicobar 454 282 74 Andaman & Nicobar 4 .51 286.53
Madhya Pradesh 1102 57 129877 18 Madhya Pradesh 1113.90 141830.47
Uttar Pradesh 242512 209485 90 Uttar Pradesh 237130 22739850
Gujarat 924 94 98904 64 Guijarat 929.72 107752.27
Maharashtra 1588 71 183329 92 Maharashtra 162825 196030.31
Daman and Diu 1.18 76.02 Daman and Diu 0.90 90.62
Goa 29 81 4457 76 Goa 2676 3640.82
Dadra & Nagar Haveli 1.56 74 63 Dadra & Nagar Haveli 145 7050
Andhra Pradesh 2877.71 227444 33 Andhra Pradesh 307272 249366.62
Karnataka 1768.76 151985 76 Karnataka 170146 163594 24
Kerala 121195 69214 81 Kerala 113915 71684 .87
Tamil Nadu 3084 12 218887 40 Tamil Nadu 3152.00 243540 32
Pondichery 48 39 3459.27
Pondichery 48 .23 3058 53 Lakshadweep 059 2800

Lakshadweep 0. 64 3555 e e
e e e All India 21093 .95 1993469.06

All India 20958.85 183113552 e

STATEMENT-III

STATEMENT-II Statewise position of the loans outstanding to

Statewise position of the loans outstanding to Agriculture of public sector banks during the year
Agriculture of public sector banks during the year : ended March 1994

ended March 1993

Name of State/ Accounts Bal. Outstanding

Name of State/ Accounts  Bal. Outstanding ) Union Territory  (in "000) (Rs. in lakhs)
Union Territory (in thousands) (In lakhs) 2
1 3
1 . 2 3

- ) Haryana 410 40 84253 41
Haryana 445.89 79852.29 .
H hal Pradesh 1147 ; Himachal Pradesh 101.99 9476.96
imacha K'a esh 1114 8998.1 Jammu & Kashmir  41.29 3374.68
Jammu & Kashmir 44 11 3199.64 Punjab 643.75 142910.49
Punjab 665.58 136245.93

Rajasthan 705.37 102650.03
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1 2 3 1 2 3. 4 5
Chandigarh 3.23 15194.90 1. Bank of Baroda 59.38 61.73 64.32
N.C.T. of Delhi 12.40 13454 .21 12. Bank of India 4750 4990 51.60
Assam 212.57 16988.16 13. Bank of Maharashtra 4200 4935 51.31
Manipur 12.50 1345.86 14.  Canara Bank 6520 6848 7189
Meghalaya 25.13 1298.23 15 Central Bank of India 4170 4000 42.34
Nagaland 24.08 2965.01 16 Corporation Bank * 4210 4879 42.71
Tripura 67.82 3169.73 17 Dena Bank 4410 4419 5014
Arunachal Pradesh 10.88 668.50 18 Indian Bank 6680 6213 6500
Mizoram 4.54 316.20 19. Indian Overseas Bank 5700 7452 75.00
Sikkim 12.52 153412 20.  Oriental Bank of 66.00 73.12 74.72

Bihar 1472 .45 97414 56 Cemmerce
Orissa 898.97 46383.09 21, Punjab National Bank 60.00 60.00 64.00
West Bengal 1085.43 78920.71 22, Punjab & Sind Bank 41.00 49.50 53.00
Andaman & Nicobar 4.40 228,04 23 Syndicate Bank 4110 3834 4322
Madhya Pradesh ~ 1104.35  '142349.24 24, Union Bank of India 5922 63.29 68.16
Uttar Pradesh 2346.73 23263846 25 United Bank of India 31.30 34.68 38.41
Gujarat 889.18 115543.75 26 UCO Bank 39.80 3692 34.72
Maharashtra 1518.07 208142 .41 27 Vijaya Bank 3499 4762 6272
Daman and Diu- 0.73 87.26
Goa 21.15 3654 25 ‘The data for the year ended June 1995 is provisional
Dadra & Nagar Haveli 1.39 100.78 [English]
Andhra Pradesh 2708.78 25703075
Karnataka 164026  171651.30 NIFT Branch in Kerala
Kerala 1186.01 74922 21 1991. SHRI RAMESH CHENNITHALA : Will the -
Tamil Nadu 3135.33 261886.30 Minister of TEXTILES be pleasgd to state :
Pondichery 49.09 3434.66 (a) whether the Government have taken any decision
Lakshadweep 0.56 3043 on setting up a branch of the National Institute of Fashion
Al India 2035133  2093018.69 Technology in Kerala:
; (b) it so. the proposed participation of the State
STATEMENT - IV Government of Kerala in the setting up of this Institute;

The position of recovery of the direct agriculture
advances by the public sector banks for the last
three years i.e. ended-June 1993, 1994 and 1995

Name of the bank

Percentage of recovery

to demand
1993 1994 1995
1. State Bank of india 53.90 56.10 58 47
2. State Bank of Bikaner 35.40 4297 4876
and Jaipur
3. State Bank of Hyderabad 6395 6013 5269
4 State Bank of indore 36.70 4333 46.71
5 State Bank of Mysore 4380 5126 5239
6. State Bank of Patiala 80.30 8285 8572
7. State Bank of Saurashtra 5144 5070 5919
8. State bank of Travancore 57.30 64.32 65.15
9. Allahabad Bank 6470 59.01 54.39
10. Andhra Bank 5970 65.15-68.68

and
~ (c) when and where is the Institute likely to be set
up in Keraia?

\ THE MINISTER OF TEXTILES (SHRI R.L.JALAPPA)
- (a).There is no proposal under consideration to set up
any :more new branches of the National Institute of
Fashion Technology. including in Kerala.

(b) and (c) Do not arise.

Lapeed Policies

1992. SHRI K. PRADHANI
FINANCE, be pleased to state

(a) whether a large number of policies hivo lapsed
due to non-payment of premium by the policy holders of
LIC; !

(b) if sb, the details thereot upto 1995;

(c) whether the premia of lapsed poiicies is forfeited
by the LIC and is treated as profit; and

Will the Minister of
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(d) if so. the details thereof alongwith the reasons
therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) and
(b) The Life Insurance Corporation (LIC) of India have

informed that the number of policies lapsed during 1994- -

95 out of the new policies issued in 1992-93. 1993-94
& 1994-95 is as follows:

Year of No. ot policies issued No of policies

New lapsed during
Business 1994-95
1992-93 99.57.848 9.80.579
1993-94 1.07.25.633 22.38.085
1994-95 1.08.74 682 1.20.451

(c) and (d). LIC have informed that on account of
overhead expenses incurred by them on items like
stationery. printing. commission etc.. a policy doés not
acquire paid up value it # lapses within three years of
its issue. The premium amounts accruing to the
Corporation on account of the lapsed policies is credited
to the “Life Fund”. LIC does not operate on the principle
of profit or loss. Actuarial valuation of the "Lite Fund" is
carried out annually, and 95% of the actuarial surplus is
distributed among the policyholders themselves in the
form of Bonus etc. and the remaining 5% is paid to the
Central Government. being the owner of LIC

Trade Relation with US

1993. SHRIMATI VASUNDHARA RAJE : Will the
Minister of COMMERCE be pleased to state :

(a) the areas in which Indo-US trade has been
established:

(b) whether the Government propose to further
expahd trade relations with United States: and

(c) it so. the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF

COMMERCE (SHRI BOLLA BULL! RAMAIAH) : (a) The
major exports of India to the USA include Gem &
Jewellery. Textilies. Engineering Products. Coir, Jute &
Handicrafts. Chemicals & Allied Products. Leather
Products. and Cashew. etc. India's imports from the
USA include Engineering Goods. Chemicals and Allied
Products. Minerals & Ores. Fertilizers and Electronic
Goods, etc.

(b) and (c). In order to turther expand trade relations
with United States. there has been increased bilateral

JULY 26, 1986
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interactions.both by the Government and the private
sectors of the two countries. These include the visit by
the Indian Prime Minister to USA in May. 1994: US
Commerce Secretary’s visit to India in January. 1995:
Indian Commerce Minister's visit to USA in June. 1995:

" the meetings of the Indo-US Joint Business Council in

October. 1994 in Washington and in December 1995 in
New Delhi. In January 1995. the Indo-US Commercial
Alliance was launched which provides a framework for
increased interaction between the private enterprises in
both the countries for expanding trade & commercial
ties. The Board meetings have been held on 19th June.
1995 at Santa Clara in USA and on 12th March. 1996
at New Delhi. The Government also encourages
Chambers of Commerce. Export Promotion Councils.
Commodity Boards & the exporters to mount trade
delegations. organise buyer-seller meets. participate in
trade fairs in India & abroad etc.

Houses for Officials of G.I.C.

1994. DR. RAMESH CHAND TOMAR
Minister of FINANCE be pleased to state

- Wil the

(a) whether the General Insurance Corporation for
its four subsidiary companies have purchased houses
for their officials in the National Capital Region:

(f) it so. the details thereof. company-wise:

(c) whether a large number of houses are lying
vacant at Sahibabad and Noida which are owned by
New India Assurance Company Ltd: and

(d) if so. the details thereof and the reasons for not
allotting those houses to the eligible officials of the
company?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM,)  (a) and
(b). The subsidiaries of the General Insurance
Corporation of India (GIC) purchase houses/tlats from
time to time for meeting the accommodation
requirements of their employees. The requisits
information in respect of the National Capital Region.
as furpished by the GIC. is enclosed as statement

(c) and (d). It has been reported that out of 39 flats
owned by New India Assurance Company Limited (NIAC)
only six flats are lying vacant. five at Sahibabad and one
at Noida. These flats could not be allotted to the
employees on account of allegations of prejudice and
favouritism on the part of the committee appointed by
the NIAC for this purpose.

The NIAC has appointed a new committee to review
the allotment procedure and suggest revised allotments.
The committee is expected to submit its report shortly
based on which allotments will be made.
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STATEMENT
Details of Houses Purchased by the Subsidiaries of the GIC in the National Capital Region

National No. of New India No. of Oriental No. of  United No of
Flats Flats Flats India Fiats
Pal Mohan 8 Sahibabad 23 Jor Bagh 2 Asiad 2
Apt. Delhi Village
Sahibabad 10 Noida 8 Green Park 2 Noida 12
Noida, 5 Kausambi 3 Greater 12 Greater 3
Ghaziabad Kailash Kailash
Delhi
Asiad 1 Sagar Apts. 2 Janak Puri 12
Village C-94. Greater 3. Lawrence 20
Kailash-| Road
Noida 20
Asiad Village 2

Setting up ot Tribunals

1995. SHRI RAM SAGAR - Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether any matter is pending before the
Constitutional Bench of the Supreme Court regarding
setting up of Tribunals:

(b) it so. the details thereof and the present status
thereof: and

(c) the steps taken to expedite the matter?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D
KHALAP). (a) to (c) The Hon'ble Member has not
identified the Tribunal he has in view. However. Cuvil
Appeal No. 169/94 Union of India vs. Shakinala Harn
Nath & Others - is pending before a Seven Judge Bench
of the Hon'ble Supreme Court against the order of the
Andhra Pradesh High Court in Writ Petiton No 518 of
1993 and connected cases. The matter is listed at SI
No. 9 at page 642 of Terminal List No. 1 of 1996 of the
Hon'ble Supreme Court. Itis likely to come up for hearing
in the near future.

Closure of P.S.Es

1996. DR. Y.S. RAJASEKHARA REDDY : Will the
Minister of INDUSTRY be pleased to state:

{(a) the number of Public Sector Enterprises (PSEs)
operating in the country and the total investment made
in them;

(b) whether the Government propose to close some
of PSEs: and

(c) if so, the details thereot along with the reasons
therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN): (a)“As on 313 1995 there were 241 Central
Public Sector Enterprises in operation having an
investment of Rs 170602 crores.

(b) and (c). Sick PSEs are referred to BIFR for
suitable decision.

Garment Export Quota Policy
1997 SHRI SURESH KALMADI : Will the Minister
ot TEXTILES be pleased to state:

(a) whether the Government have appointed a task
force tor reviewing the current garment and textiles
export quota policy and to suggest changes for a new
policy

(b) if so. the terms of reterence of the task force:
and

(c) the time by which it is likely to submit its report?
THE MINISTER OF TEXTILES (SHR! R.L. JALAPPA).
(a) Yes Sir

(b) The terms of reference of the task force are as
under

() To make an evaluation of the working ot the
Export Entittement Distribution Policies for the
past few years and the current year as well.
in respect of Fabrics. Made-ups. Yarns.
Garments and Knitwear.

(1) To make recommendations to the
Government for making changes. if felt
necessary. in the current ‘Garment and
Knitwear Policy and for the formulation of the
new long term Fabric. Made-ups and yarn
Policy beginning 1-1-1997.

(c) The task force is likely to submit its report by
31st July. 1996. :
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Textile Export

1998. SHRI SANAT KUMAR MANDAL : Will the
Minister of TEXTILES be pleased to state:

(a) whether European countries have imposed ban
on import of textiles in which azo dyes have been used:
and

(b) it so, the steps taken by the Government to
tackle with this problem and the problems related to the
textile import quota under multitibre arrangement?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). The German Government has enacted a
legislation banning the use of certain azo dyes and
chemicals in textile products put up for sale in Germany.

In the context of German Government's legislation,
the Government of India has initiated steps to review
the related dyes and to identify alternate permissible
dyes so as to maintain the tempo of exports. Besides.
the Government have been taking a number of steps
to promote production of eco-friendly textiles, such as,
providing assistance for setting up eco-testing facilities
at major production centres. dissemination of information
regarding ecologically safe dyes and chemicals through
seminars/workshops and distribution of publicity
materials.

The German ban on azo dyes is not linked with the
textile import quota regime stipulated under the Indo-
EC textile agreement.

Appointment of Notaries

1999. SHRI SOUMYA RANJAN : Will the Minister of
LAW AND JUSTICE be pleased to state: .

(a) whether the Union Government have fixed any
minimum qualifications for appointment of Notaries in
the country:

(b) if so. the details thereof; and

(c) the number of Notaries appointed by the
Government so far in the country. State-wise?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) and (b). The qualifications for being
appointed to the office of Notary are specified in the
Notaries Act, 1952 and the rules made thereunder.

(c) As on 1.1.96. the Central Government have
appointed 574 Notaries for the whole country and the
State-wise break-up of Notaries is as follows :

S No. Name of State/UT

No. of Notaries

1 2 3
1. Andhra Pradesh 08
2. Bihar 05
3 Gujarat 27
4 Haryana 55
5. Karnataka 42
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1 2 3

6. Kerala 02

7. Maharashtra 64

8. Madhya Pradesh 04

9. Orissa 02

10. Punjab 57

11. Rajasthan 71

12. Tamil Nadu 11

13. Tripura 01

- 14, Uttar Pradesh 58

15. West Bengal 64

16. Delhi 69

17. Chandigarh 01

18. Entitled to practice 33
in whole of India -
Total 574

Subsidy on Agriculutral Exports by APEDA
2000. SHRI P.R. DASMUNSI : Will the Minister of
COMMERCE be pleased to state:

(a) the amount of subsidies or export support
given to -agricultural exporters by the Agricultural and
Processed Food Products Export Development Authority
(APEDA) during each of the last three years;

(b) the details of the areas where subsidies were
given;

(c) whether any case of misuse of subsidies has
come to the notice of APEDA during the above period;

(d) if so, the details thereot: and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF

° COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) and

(b). The Agricultural and Processed Food Products
Export Development Authority (APEDA). a Commodity
Board under the Ministry of Commerce is extending
financial assistance at the prescribed scale to the
exporters of those products which are included in the
Schedule to the Agricultural and Processed Food
Products Export Development Authority Act. 1985, in the
following areas:

(i) For development of infrastructural facilities
such as:

(a) Purchase of specialised transport units:

(b) Establishment of pre-cooling facilities;

(c) Setting up of mechanised post harvest
handling tacilities and sheds for grading,
sorting, quality control and packaging;

(ii) Development of overseas markets through
brand promotion, publicity and participation
in Intrernational Trade Fairs abroad;
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(iii) Conduct of feasibility studies with respect to
products, infrastructure requirements;

(iv) Upgradation of technical skills of supervisory.
technical and managerial personnel of
growers and manufacturers - exporters
through training in India.

(v) Research and development to be conducted
by the research institutions as a part of the
export enhancement efforts;

(vi) Air Freight subsidy for exports by air of certain
horticultural, floricultural and selected
vegetables to specified destinations.

The amount of financial assistance provided by’

APEDA during the years 1993-94, 1994-95 and 1995-96
is as follows:- ‘

As. in Lakhs
1993-94 51165
1994-95 615.14
1995-96 675.00
(c) No. Sir.

(d) and (e). Do not arise.

Anti-Defection Law

2001 SHRI ATAL BIHARI VAJPAYEE Will the
Minister of LAW AND JUSTICE be pleased to state

(a) whether the Government propose to reformulate
the anti-defection law:

(b) if so, the details thereof. and
(c) the time by which it is likely to be reformulated?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) to (c). The question as to whether an
appeallate authority should be provided to hear appeals
from the decisions of Presiding Officers is proposed to
be discussed by the Government with leaders of various
political parties and in case a consensus emerges for
making amendments in the Tenth Schedule of the
Constitution. Government would consider bringing
forward a bill for the purpose.

Smuggling of Gold

2002. DR.T SUBBARAMI REDDY: Will the Minister
of FINANCE be pleased to state:

(a) whether the smuggling of gold is still going on
in the country in spite of the introduction of the liberalised
gold policy:

SRAVANA 4, 1918 (Saka)

Written Answers 146

(b) if so. the steps taken by the Government to
check it; and

(c) the gold seized during each of the last three
years?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) Based
on statistics of contraband gold seized and intelligence
reports pertaining to smuggling of gold there appears
to be a decline in smuggling ot gold. However.
smuggling of gold is still being noticed and a definite
trend regarding quantum of smuggling cannot be stated
with certainly due to clandestine nature of smuggling
activities.

(b) Measures taken to prevent smuggling of gold
into the country include liberalized import of gold since
1992 under passenger baggage scheme to make large
quantitites of legally imported gold available for
consumption in India, high alert maintained by anti
smuggling agencies to detect and prevent smuggling of
gold into the country by surveillance over sensitive areas.
targeting of intelligence and use of sophisticated
equipments like metal detectors. colour baggage X-ray
machines etc. in ports and airports

(c) The value of gold seized during the last three
years is as follows:

Year Gold Seized

(Rs. in lakhs)
1993-94 5502
1994-95 5543

1995-96 5087

[Translation]

Trade Agreement with Nepal

2003 DR. LAXMINARAYAN PANDEY Will the
Minister of COMMERCE be pleased to state:

(a) whether the Government propose to increase’
the Indo-Nepal trade ties;

(b) if so. the details of areas selected for this
purpose;

(c) whether the Government have signed any new
trade agreement with Nepal recently. and

(d) #f so. the details thereof and the time by which
the said agreement is likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). India and Nepal are both committed to increasing
their bilateral trade within the framework of the Indo-
Nepal Trade Treaty of 1991. Various aspects bilateral
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trade are reviewed from time to time by the Inter
Governmental Committee on Trade headed by the two
Commerce Secretaries. In this connection. the question
of providing greater access into the Indian market for
goods manufactured in Nepal has been under
discussion.

(c) No new trade agreement has been signed with
Nepal recently.

(d) Does not arise.

[English]

Tax Evas'ion

2004. SHRI MANGAL RAM PREMI : Wili the Minister
of FINANCE be pleased to state :

(a) the number of cases in which the evasion of
income tax. central excise and customs have come to
light in the last three years. State-wise and Union
Territory-wise:

(b) whether any equiry has been conducted by the
Government in this regard: and

(c) it so. the outcome thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a) Data
in this regard are not maintained State/Union Territory-
wise.

(b) and (c). Enquiries/investigations are conducted
whenever any specific information of tax evasion is
recieved.

[Tranlation]

-

Pian to Increase Exports

2005 SHRI PRABHU DAYAL KATHERIA :
SHRI PANKAJ CHOWDHARY

Will the Minister of COMMERCE be pleased to state:

(a) whether the Government propose to chalk-out
any target based programme to increase exports:

(b) it so. the details thereof: and

(c) the time by which a final decision is likely to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL! RAMAIAH) : (a) to (c).
Export performance is dependent on a number of factors
including the demand for the products. the economic
conditions in the countries importing such products,
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competition from other countries exporting such
products. export promotion efforts. etc. However. based
on the past performance. the Commaerce Ministry is
projecting to sustain a 20% export growth in dollar terms
for the Year 1996-97.

Expont promotion is a continuous activity and steps
are taken from time to time boost exports in consultation
with trade and industry and export promotional
organisations. Measures taken to step up exports
include holding of trade fairs and exhibitions.
simplification of import and export-policy procedures.
improving efficiency and competitiveness. focussing on
quality and technology upgradation and efforts to actively
involve the State Governments in export promotion.

[English]

Increase in Capacity of Ports in Orisss

2006. SHRI SARAT PATTANAYAK : Will the Minister
ot COMMERCE be pleased to state:

(a) whether the Minerals and Metals Trading
Corporation of india Ltd. has signed any agreement
with the Government of Orissa to increase handling
capacity of ports in Orissa: and

(b) if so the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL!I RAMAIAH) : (a) and
(b). MMTC Limited has signed an MOU with the
Government of Orissa on 15th February, 1996 for
commissioning a detailed feasibility study tor integrated
development of Gopalpur Port from fair weather to all
weather deep water direct berthing port.

[Translation]

Import of Textilea

2008. SHRI DEVI BUX SINGH :
SHRI RADHA MOHAN SINGH

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government propose to import
textiles:

(b) it so. the details thereof:

(c) the quantum of textiles imported during the year
1995-96: and

(d) the foreign exchange spent thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA).
(a) and (b) Government do not propose to import textiles.

(c) and (d). The foreign exchange equivalent of
Rs.3258.48 corores (approximately) were spent on the
impont to textiles during 1995-96.
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[English]

Voluntary Retirement scheme for textile workers

2009. SHRI MOHAN RAWALE :
SHRI RAM NAIK :

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government of Maharashtra has
submitted a proposal to the Union Government for
reimbursement under the National Renewal Fund
Scheme, of amount of volutary retirement scheme
approved by the State Government of Maharashtra for
workers/staff in the mills run by Maharashtra State
Textiles Corporation and the Textile Corporation of
Marathwada Ltd..

(b) it so. the detials thereof: and
(c) the reaction of Government thereto?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c). The Government of Maharashtra has
requested for assistance of Rs.74.83 crores from the
National Renewal Fund for payment of gratuity and
compensation under the Voluntary Retirement Scheme
to the staff of the Maharashtra State Textile Corporation
Ltd. and the Textile Corporation of Marathwada Ltd..
However. assistance from the National Renewal Fund
has been provided for implementation of Voluntary
Retirement Scheme in Central Public Sector
Undertakings only.

[Translation]

Concession to Foreign Manufacturers

2010. SHRI SATYA DEO SINGH
KUMAR! UMA BHARATI -
SHARI VIJAY GOEL :

Will the Minister of FINANCE be pleased to state

(a) whether the Government have given
considerable concessions to the foreign manufacturers
due to economic reforms.

(b) if so the details thereof.

(c) whether the Government propose to extend these
concessions also to the domestic manufacturers: and

(d) if not. the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(d). The tax policy does not differentiate between foreign
and domestic manufacturers.

Financial Assistance to Delhi by IDBI

2011. SHRI JAI PRAKASH AGARWAL : Will the
Minister of FINANCE be pleased to state :

(a) the number of applications received by Industrial
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Development Bank of India from the entrepreneurs of
Delhi for tinancial assistance during the last three years
and as on date:

(b) the number of applications from Delhi and other
States accepted during the said period and the number
of applications rejected: ’

(c) the details of the financial assistance provided
during this period. unit-wise:

(d) whether the Government are aware about certain
irregularities in sanctioning the financial assistance to
the entrepreneurs:. and

(e) it so. the details thereof and the action taken or
proposed to be taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
The number of applications received by Industrial
Development Bank of India (IDBI) from entrepreneurs of
National Capital Territory (NCT) of Delhi under IDBI's
direct finance scheme during the last three years
and the current year (April 1996 - June 1996) is as
under.

YEAR APPLICATIONS RECEIVED
1993-94 - 95

1994-95 95

1995-96 46

April 1996-

June 1996 4

(b)The number of applications sanctioned and
rejected under its direct finance scheme by IDBI during
the last three years and the current year (April 1996 -
June 1996) is as under:

Year Applications Applications

Sanctioned Rejected

All NCT All NCT

India of India of

Delhi Delhi

1993-94 1558 82 44 3

1994-95 1794 83 37 3

1995-96 1258 31 35 1

April 1996- 112 2 3 NIL
June 1996

(c) The details of assitance sanctioned by IDBI to
entrepreneurs in NCT of Delhi under direct finance
schemes during the above period ate as under:
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Year ‘ Amount Sanctioned
1993-94 414.3

1994-95 . 649.6

1995-96 12129

April 1996 - 95

“June 1996

However, in accordance with the practices and
usages customary amongst banks and in conformity
with provisions of statutes governing public sector banks
and financial institutions as also the provisions of Public
Financial Institutions (Obligation as to Fidelity and
Secrecy) Act, 1983, the unit-wise details cannot be
divulged.

(d) No, Sir. IDBI has reported that there have been
no irregularities in the sanction of financial assistance
by IDBI to the entrepreneurs in NCT of Delhi.

(e) Does not arise.

[English]
Vacant Posts in B.I.F.R.

2012. SHR! KRISHAN LAL SHARMA : Will the
Minister of FINANCE be pleased to state :

(a) whether two top posts of Chairman and Secretary

are presently lying vacant in Board for Industrial and

Financial Reconstruction (B.1.F.R.).

(b) if so. the date since when these are vacant
together .with the reasons therefor, and

(c) the time by which these posts are likely to be
filled up?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) - (a) to
(c). The post of Chairman, Board for Industral and
Financial Reconstruction (BIFR) fell vacant on 6th May.
1996 on retirement (on attaining the age of
superannuation) of Shri R.R. Gupta, the then Chairman.
BIFR.

In terms of the provisions of Section 6(5) of the Sick
Industrial Companies (Special Provisions) Act. 1985,
Government have authorised Shri M.M.S. Srivastava.
Member. BIFR to act as Chairman. BIFR with effect from
11th June, 1996 and upto appointment of a regular
Chairman. The post of Secretary, BIFR is vacant since
12th September, 1995. The competent authority has
approved appointment of an officer to this post but he
is yet to assume charge.
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Worid Bank Loan Cooperative Sector

2013. SHRI RAMASHRAYA PRASAD SINGH :
SHRIMAT! SHEELA GAUTAM :
SHRI RAMESHWAR. PATIDAR

Will the Minister of FINANCE be pleased to state :

(a) whether the World Bank is financing the
cooperative sector in the country;

(b) if so, the details thereof, State-wise: and

(c) the amount released for the purpose during the
last three years?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) :

(a) No Sir. There is no ongoing project in
Cooperative Sector with World Bank assistance.

(b) Does not arise.

(c) The World Bank aided National Dairy-Il Project.
with a total assistance of US $ 360.0 million closed on
31.12.95. It was a central sector project. designed to
support the Operation Flood-ill programme of NDDB,
with the objective of strengthening milk cooperatives in
the country at state, district and village levels. The
amount utilised for this purpose in 1993-94, 1994-95
and 1995-96 are US $ 51.7 million. 37.3 million and
0.622 million respectively.

National Renewal fund

2014. SHRI SANAT MEHTA :
SHRI VISHVESHWAR BHAGAT

Will the Minister of INDUSTRY be pleased to state:

(a) the amount allocated to National Renewal Fund
since its formation;

(b) the areas in which this allocation was spent
during the last three years. undertaking-wise:

(c) whether a scheme was recommended by
committee of NAF and same was not approved by the
Union Government; and

(d) it so, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) The National Renewal Fund was set up in
February. 1992. During the years 1992-93 to 1995-96. a
sum of Rs.1769.66 crores has been transterred to the
National Renewal Fund.

(b) The assistance from the National Renewal Fund
has been provided for implementation of Voluntary
Retirement Scheme in Central Public Sector
Undertakings, including investment in central public
enterprises of Ministry of Textiles and for implementation
of the scheme of counseliing, retraining and
redeployment of rationalised workers. Undertaking-wise
details of expenditure, as available upto the year 1994-
95 are given in the attached statement. '
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(c) and (d). The National Renewal Fund is
administered by an Empowered Authority, headed by
Secretary (Industrial Development). The NRF Scheme
regarding counselling, retraining and redeployment of
rationalised workers has been approved by the
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Government. The proposals regarding workers
compensation payments in cases of State PSUs etc.
and area regeneration scheme would be taken up after
operational modalities for assistance from the NRF have
been finalised.

STATEMENT
Details of expenditure met from the National Renewal Fund.

(Rs. in Crores)

Name of Ministeries/Departments and 1992-93 1993-94 1994-95
Public Sector- Undertakings
1 2 3 4
A. VOLUNTARY RETIREMENT SCHEME

Department of Chemicals & Petro-chemicals

1. Smith Stainstreet Pharmeaceuticals Ltd. 1.40 2.00 0.50
2. Bengal Chemicals and Pharmceuticals Ltd. 2.00 2.00 2.50
3. Bengal Immunity Ltd. 1.00 2.00 1.00
4. Indian Drugs and Pharmaceuticals Ltd. 15.60 34.00 21.00
5. Hindustan Insecticides Ltd. 1.60 1.20 0.50
Dopartmom of Fertilizers

. Hindustan Fertilizers Corporation Ltd. 22.00 - 2.20
2. Fertilizer Corporation of India Ltd. 25.00 - -
3. Pyrites, Phosphates & Chemicals Ltd. 0.50 0.50 0.80
4. Projects and Development India Ltd. 15.00
Department of Tourism

1. Indian Tourism Development Corporation 8.64
Ministry of Civil Supplies, Consumer

Aftairs and Public Diatribution

1. Hindustan Vegetable Oils Corpn. Ltd. - 7.00 -
Ministry of Defence (Non-Plan)

1. Bharat Earth Movers Ltd. 10.00 7.90
2. Viguan Industires Ltd. (subsidiary of BEML) - 0.15
3. Mazagon Docks Ltd. - 9.45
Ministry of Food Processing Industries

1. Modern Food Industries Ltd. 0.34 2.00 -
Department of Heavy Induatry

1. Bharat Bhari Udyog Nigam Ltd. S.1Q 24 .80 9.19
2. Bharat Opthalmic Glass Ltd. 0.50 061 043
3. Bharat Yantra Nigam Ltd. 20.00 11.84 7.00
4. Cycle Corporation of India Ltd. 5.00 3.74 -
5. Engineering Project India Ltd. 2.50 - 1.00
6. Heavy Engineering Corporation Ltd. 41.00 33.97 10.41
7. Hindustan Machine Tools Ltd. 715 30.00 27.89
8. Instrumentation Ltd., Kota 3.00 5.50 5.30
8. Mining and Allied Machinery Corpn. Ltd. 17.12 24 44 2.26
10.National Bicycle Corpn. India Ltd. 0.50 0.50
11.National Instrumentation Ltd. 1.50 1.75 -
12.Rehabilitation Industries Corpn. Ltd. 6.10 480 3.30

13.Scooters India Ltd.

2.40 13.20 -
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1 2 3 4 5

14 Bharat Leather Corpn. Ltd. 0.50 0.34 0.14
15.Tannery and Footwear Corpn. of India Ltd. 1.65 2.00 -
16.Tyre Corpn. of India Ltd 4.00 6.50 4.50
17 Hindustan Plioto Films Ltd. - 4.25 5.00
18.Hindustan Paper Corpn. of India Ltd 385 2.00 3.00
19 Nepa Milis Ltd 2.00 2.00 2.00
20.Cement Corporation of India Ltd. - 2.50 -
21.National Industrial Development Corpn : 050

22 Hindustan Salt Ltd - 0.50 0.50
23.Andrew Yule and Company Ltd - 3.85 330
Ministry of Mines

1. Bharat Gold Mines Ltd. - 16.28 6 50
2. Hindustan Copper Ltd. : 48 20

3. Mineral Exploration Corpn. Ltd. - 7.00 400
4. Bharat Aluminium Company Ltd - 1.00 2.50
5. Hindustan Zinc Ltd. - 10.00 22.00
Ministry of Steel

1. Hindustan Steel Works Construction Ltd. 10.80 30.00 20.00
2. Bharat Refractories Ltd. 1.00 2.00 1.52
3. Bird Group of \Companies 8.00 2.00 5.50
4. SAIL (for 1ISCO) . - - 10.00
Ministry of Surface Transport

1. Delhi Transport Corporation 3000 30.00 10.00
2. Central Inland Water Transport Corpn 8 00 300 500
3. Hindustan Shipyard Ltd. 10.00 3.20

4. Hooghly Dock & Port Engineers Ltd 4 66 2.00
5. Indian Road Construction Company Ltd - 007

Ministry of Textiles
(including investment in CPSUs in 1992-93
and 1993-94)

‘1 National Jute Manutactures Corpn 220 10 00 6 00
2 Brntish India Corporation - 075 700
3. Jute Corporation of India 050 0.20 200
4 National Textile Corporation Ltd 348 00 90.00 20 00
5. Elgin Milis 3525 26 50 500
6. Cawnpore Textile Mills 7 50 250
Ministry of Water Resources
1. National Projects Construction Ltd 10 00
2. Rashtriya Pariyojana Nirman Nigam Ltd - 6 00
Department of Atomic Energy
1. Electronics Corpn. of India Ltd. - 500 5.00

B. WORKER COUNSELLING AND RETRAINING SCHEME
Department of industrial Development - 010 1.00
Department of Small Scale and Agro & - 002

Rural Industries
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Sick Industries Registered with BIFR

2015. SHRI HARIN PATHAK : Wil the Minister of
FINANCE be pleased to state:

(a) whether the largest number of sick industrial
companies registered with Board for Industrial and
Financial Reconstruction (BIFR) as on May, 1996 relates
to Gujarat;

(b) it so. whether th¢ Government have conducted
any study to find out the reasons for sickness of
industrial units in the State in such a large number;

(c) it s0. the outcome thereof. and

(d) the remedial measures taken by the Government
in regard thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM): (a) The
Board for Industrial and Financial Reconstruction (BIFR)
has reported that as on 30.6.1986 the largest number
ot 282 sick industrial companies registered with BIFR
was from the State of Maharashtra followed by 211 from
Andhra Pradesh, 185 from Uttar Pradesh, 176 from West
Bengal and 161 from Gujarat.

(b) and (c). Reserve Bank of India (RBI) had made
a review of sick/weak industrial units based on
comprehensive half-yearly returns on sick end weak
industrial units furnished by scheduled commercial
banks as at the end of March 1995. The main reasons
for industrial sickness based on a number of factors in
respect of 2391 sick/weak non-SS| units in the country
as reported by the banks included both internal factors
(such as deficiencies in project appraisal. project
management and project implementation) and external
factors (such as non-availability of raw materials, power
shortage. financial bottlenecks. market saturation and
product obsolescence). The review has aiso brought
out that the preponderance of industrial sickness in
Gujarat and some other States could be attributed to
the existence of a large number of textile. engineering,
electricals and chemical units in which industrial
sickness was predominant.

(d) Detailed guidelines have been issued by the
Reserve Bank of india (RBI) regarding formulation and
implementation of rehabilitation packages in respect of
sick/weak units found potentially viable. Rehabilitation
packages, inter alia, provide for funding of existing dues
of banks and financial institutions with extended period
for repayment (7-10 years) thereof in a phased manner.
interest concessions. grant of fresh term loan as also
tresh working capital facilities. As regards. non-SS|
sick industrial companies. the BIFR, a quasi-judicial
body set up under Sick Industrial Companies, (Special
Provisions) Act. 1985 takes necessary action for
determination of preventive, ameliorative, remedial and
other measures for the rehabilitation of sick units and
expeditious enforcement of such measures. Where a
scheme for rehabilitation of company is sanctioned by
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the BIFR. banks/inancial institutions provide facilities
including reliefs concessions in terms of the sanctioned
scheme. ’

Pending Cases in Courts

2016. SHRI MRUTYUNJAYA NAYAK
SHRI N.S.V. CHITTHAN :
SHRI K.D. SULTANPURI :
SHRI SANDIPAN THORAT -

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) the number of writ petitions. criminal appeals
and |l appeals/revisions, civil appeals/il appeals/
Revisions pending as on June 30. 1996, High Coun-
wise and Supreme Court-wise:

(b) the number of such writ petitions, appeals/lind
appeals and Revisions which have become more than
10 years old in each Court and Supreme Court as on
June -30. 1996: and

(c) the number of such writ petitions. appeals/iind
appeals and Revisions which have become more than
15 years old as on June 30. 19967

THE MINISTER OF STATE OF THE DEPARTMENT
‘OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) to (c). The information is being coilected
and will be laid on the Table of the House.

Tenth Finance Commission

2017. SHRIMATI VASUNDHARA RAJE : Will the
Minister of FINANCE be pleased to state :

(a) whether the Tenth Finance Commission has
recommended a new formuia on passing on the total
receipt of the Government of india to the State
Government:

(b) If so. the reaction of the Union Government
thereto;

(c) whether some State Governments have
demanded for the increase in the share of the States:
and

(d) if so. the action taken thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) and
(b). The sharing of tax revenues between Centre and
States from 1995-96 to 1999-2000 shall be in
accordance with the recommendations of the Tenth
Finance Commission (TFC), as approved by the
Government of india. The TFC has recommended that
77.5% of net proceeds ot Income-tax, 47.5% of net
proceeds of Union Excise Duties and 97.797% of
Additional Duties of excise be distributed among States
besides Rs.380 crores annually as grant in lieu of the
Railway Passenger Fares.
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The TFC has also recommended an alternative
scheme of devolution wherein Central Taxes are to be
pooled and a portion of it is to devolve upon States. The
alternative scheme of devolution will require consultation
with States followed by a Constitutional amendment. if
necessary.

.

(c) and (d). Yes. Sir. The suggestion of the State
Governments will be duly considered while taking the
decision on the recommendation of the TFC.

Foreign Branches of Banks/Financial Institutions

2018. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have received
proposals from Banks/Financial Institutions from abroad
to open their branches in India;

(b) if so. the details of such proposais pending with
the Government as on date; and

(c) the reaction of the Government on each of the
proposals and the terms and conditions agreed upon
by the Government and the foreign banks?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (c).
The Reserve Bank of India has intimated that four
. proposals of foreign banks for opening branches in
India have been received. Action has been initiated to
consider these proposals by the Inter-Departmental
Committee set up for the purpose.

Legal System of the country

2019. SHRI SANDIPAN THORAT : Will the Minister
ot LAW AND JUSTICE be pleased to state :

(a) whether the Government have formulated any
action plan to upgrade the standard of legal education
and streamline the recruitment procedure for jedges at
various level:

(b) it so. the details thereof:

(c) the important recommendations of Law
Commission which are under active consideration of
the Government: and

(d) the other measure. which are under active
consideration of the Government on priority basis to
tune up legal system of the country?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (d). Information is being collected and
will be laid on the Table of the House.
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[Translation]
Textile Industry

«2020. PROF. PREM SINGH CHANDUMAUJRA
SHRI NITISH KUMAR
Will the Minister of TEXTILES be pleased to state :
(a) whether the Government have decided to chalk
out development and expansion schemes for each

segment of textile industry such as textile mill,
powerloom. handloom, separately:

(b) it so, the segment-wise schemes introduced so
far. and

(c) the expenditure incurred in 1995-96 in each
segment and the details of the plan outlay for each
segment in the current year?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):

‘(a) to (c). The Indian Textile mdustry comprises of various

segments. namely mill sector. powerloom, handloom.
sericulture. handicrafts, etc. Formulation of programmes/
schemes by the Government for these segments is a
continuous process keeping in mind the broad objectives
laid down in the Textile Policy 1985, and the needs of
the industry. The details of expenditure (unaudited)
under ‘Plan’ incurred during 1995-96 and their likely
allocation for 1996-97 is given in the enclosed statement.

STATEMENT

Plan (Rupees in Crores)
Sl.  Sector Expenditure Likely
No. During Allocation

1995-95 for 1996-97
(P)

1. Handloom 85 96 11350
2. Powerloom 275 350
3. Sericulture 67.79 7585
4. Handicrafts 50.72 45 95
5. Wool 3.50 450
6. Textile Reserach 7.27 4 50

Associations
7. National Institute 440 4 .00

of Fashions, Technology/

New NIFTs . .
8. Jute 10.96° 19775°°
9. Export Promotion 074 2.00
10. Research and - 25.00

Development
Total 234.09 * 303.55

(P) Provisional
* It includes Rs. 8.86 crores met from Jute
Special Development Fund

**It includes Rs. 18.00 crores from Jute
Special Development Fund
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Waiving of Loans of Riot Victims

2021. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of FINANCE be pleased to state :

(a) whether the Government have taken a decision
to waive all loans availed of by the Riot Victims of 1984

(b) if so, the details thereof:

(c) whether some representations in this regard
have aiso been recived by the Government:

(d) it so. the details thereof and the action taken
thereon: and

(e) the details of other financial assistance proposed
to be extended or already granted to the Riot Victims of
19847

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a} No.
Sir.

(b) Does not arise.

(c) and (d). As informed by the Ministry of Home
Affairs. a Memorandum was recently received with regard
to waiving off the loan and interest accounts of all victims
of November, 1984 riots. The matter is under
consideration and a final decision is yet to be taken in
this regard.

(e) The office of Deputy Commissioner, Delhi have
informed that as per order dated 5th July. 1936 from
Hon'ble Delhi High Coun, it has been directed that the
widows and families of the victims. who lost their lives
in the 1984 Delhi riots, be paid a sum of Rs.3.50 lakhs
in each death, as death compensation. The victims have
already been paid Rs.20.000/- in each case previously.

As regards bank loans to November. 1984 Riot
Atfected Borrowers are concerned. the reliefs/
concessions already extended by the Government. inter-
alia include:

i) Reduction of interest to 6 per cent per annum,
in deserving cases. on loans extended to
November. 1984 Riot Affected Borrowers from
1st November, 1984 or from the date of grant
of loan, if granted subsequently upto 31st
December, 1989.

ii) Write oft of loans where the principal of loan
was upto Rs.25,000/- at the time of grant of
loan. alongwith. the interest outstanding.

iii) Scaling down of interest to 1% per annum
(simple) in deserving cases. or loans from
18t November, 1984 or from the date of grant
of loan, if granted subsequently upto 31st
March, 1992.
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[English]

Multinational and Non-multinational MRTP Houses

2022. SHRI P.R. DASMUNSI : Will the Minister of
COMPANY AFFAIRS be pleased to state:

(a) the number of the Monoplies and Restrictive
Trade Practices Houses as on March 31, 1991 in the
country:

(b) the number of multinational units as on March
31. 1996 in the country; and

(c) the details of non-multinational and multinational
units which had shown profit as on March 31. 1995?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM): (a) The
number of the Monoplies and Restrictive Trade Practices
(MRTP) Houses as on March 31. 1991, each with assets
of not less than Rs.100 Crores. was 1995,

(b) and (c). There is no generally acceptable
definition ot a multinational/non-multinational company.
As such Government do not maintain any statistics on
companies operating in the country based on so-called
classification of multi-national or non-multinational
companies.

Monitoring of GDRs and ECBs

2023. SHRI ATAL BIHARI VAJPAYEE : Will the
Minister of FINANCE be pleased to state:

(a) whether the Government have formulated any
new proposal in respect of access to Global
Depositories Receipts (GDRs) and External Commercial
Borrowings (ECBs);

(b) it so. the details thereof:

(c) whether the Government have constituted any
cell/agency to monitor GDRs and ECBs by various Indian
Companies: and

(d) it so, the details of the monitoring system?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) - (a) and
(b). Yes, Sir. With a view to increase the mobilisation of
foreign capital in the international capital markets for
infrastructure and other sectors of the economy.
Government has announced through a Press Noté of
on 19th June 1996 revised Guidelines. fox issue of
Global Depository Receipts (GDRs) and Foreign
Currency Convertible Bonds (FCCBs) by Indian
Companies.

The Guidlines for a GDR/FCCB issues inter-alia.
provide for:

i) Relaxation in track record requirement for
Indian Companies raising Euro issues to
tinance investments in infrastructure projects:
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ii) Removal of restriction on the number of Euro
issues which may be floated by a company
or Group of Companies in a financial year:

iii) Broadening the areas of deployment of issue
proceeds;

iv) Permitting Banks. Financial Institutions and
Non-Banking Finance Companies [registered
with Reserve Bank of India (RBI)] to float
GDR/FCCB issues with the restriction that
the issue proceeds shall not be deployed in
stock markets and real estate sector.

Guidelines on policies and procedures for External
Commercial Borowings for the year 1996-97 were also
announced through a separate Press Note dt. 19th June.
1996. ECB Policy seeks to keep an annual cap or ceiling
on access to ECB consistent with prudent debt
management. The important changes in the ECB
guidelines are:

() Exportes. 100% EOUs and EPCG Licence-
holders are permitted to raise ECB upto US
$ 15 milllion equivalent or the average amount
of annual exports during the previous three

. years, whichever is lower, for meeting project-
related Rupee expenditure.

() Infrastructure projects in the Power,
Telecommunications and Railway Sectors,
-have been permitted to utilise the ECB
proceeds for Project-reklated rupee
expenditure.

() The limit under the existing US $ 1 million
Scheme, under which ECB can be utilised
for Rupee expenditure. has been enhanced
to US $ 3 million.

(IV) The corporates engaged in infrastructure projects in
telecommunications and oil exploration and
development (excluding refining). have been
permitted to raise ECB at a minimum avgrage
.maturity of five years. ‘

(V) In respect of infrastructure and greenfield
projects. the access to ECB has been limited
to 35% of the total project cost as appraised
a recognised Financial Institution/Bank:
however. greater flexibility shall beallowed to
power projects.

(c) and (d). The launch of GDR/FCCB issues,
related expenditure abroad. repatriation of issue
proceeds into the country. etc.. are subject to the approval
mechanism of RBI under the provisions of Fareign
Exchange Regulation Act (FERA) 1973. The companies
raising GDB/FCCB issues are required to report to the
RBI and the Government. on a quarterly basis. details
on deployment of issue proceeds till they are finally
expended on the approved purposes. Monitoring of ECBs
availed by Indian Companies is done by Central Office
of the RBI in association with its Regional offices.

JULY 26, 1996
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Credit/Deposit Ratio of Banks

2024. DR.T. SUBBARAMI REDDY : Will the Minister
of FINANCE be pleased to state:

(a) whether the growth rate of deposits and credits
of commercial banks has declined considerably during
the financial year. 1995-96:

(b) it so. the extent thereof and the main reasons
therefor: and

(c) the steps proposed to be taken to remedy the
situation?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to (c).
Reserve Bank of India (RBI) have reported that during
the year 1995-96 (31st March 1995 to 29th March 1996)
there was decline in the rate of growth of botht aggregate
deposits and bank credit as compared with the previous
year. While the growth of aggregate deposits of
scheduled commercial banks decelerated from 22.8 per
cent (Rs.71.726 crore) to 11.8 per cent (Rs.45 486 crore),
the growth of bank credit declined from 28.7 per cent
(Rs.47.143 crore) to 19.2 per cent (Rs.40.540 crore).

RBI have further reported that growth rates of the
banking variables are however not strictly comparable
as between 1994-95 and 1995-96. Firstly. there were
27 reproting fortnights in1994-95 as against the usual
26 fortnights. Secondly. the last reporting Friday for
1994-95coincided with March 31 and as such the year-
end bulge was reflected in the banking data for 1994-
95. The unduly inflated base of 1994-95 therefore got
reflected in lower order for growth rates in 1995-96 than
would have been the case otherwise.

Continuing the process of interest rate deregulation
and with a view to augmenting the resources of the
banking system. the RBI has taken a series of policy
measures since the second half of the year 1995-96.
Cash Reserve Ratio (CRR) was reduced in phases
from 15 per cent of Net Domestic Demand and Time
Liabilities (NDTL) to 12 per cent between November 11,
1995 to July 6. 1996. These measures have injected
liquidity into the system which stimulates deposit growth
as well. Other policy measures recently announced by
Reserve Bank of India include shortening of minimum
maturity from 46 days to 30 days and allowing banks
freedom to determine deposits rates for maturity above
one year. which is expected to have a favourbale impact
on deposit growth.

Effect of W.T.O. Agreement

2025. DR LAXMINARAYAN PANDEY: Will the
Minister of COMMERCE be pleased to state:

(a) whether the attention of the Government has
been drawn to the news-item appeared in the
‘Statesmen’ dated March 28, 19986 captioned
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“Government's handling of GATT negotiations criticised”
about a study undertaken by the National Working Group
of eminent jurists:

(b) if so. whether the said study has been made on
the direct and inevitable effect of the GATT/World Trade
Organisation dispensation affecting the right to
livelihood. the rights of farmers. the right to health and
cheap medicine and also of economic sovereignty loss
and threat to federalism in the set up of Indian
administration: and

(c) if so, the reaction of the Government on each
aspect and the recommendations”?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Yes.
Sir.

(b) In the study referred to in the question. opinions
have been expressed by the authors about the likely
socio-economic implications of the Agreements reached
under the Uruguay Round of Multilateral Trade
Negotiations under the GATT. These include:

(i) the Final Act intrudes extensively in every
aspect of the domestic economy:

(ii) the Government of India lacked the support
of the rest of the developing world:

(iii) the new imperative of globalisation at all
costs has been invoked to fmake the signing
of the Final Act a virtual fait accompli. Yet
even after signing the Final Act. India still
remains isolated and is the only major
industrial power which will not be part of any
regional bloc. in the aftermath of the Uruguay
Round:

(iv) the adverse eftects on domestic agriculture
and the pharmaceutical industry are
inescapable: and

(v) the Union Parliament and the State
legislatures have been ousted of their
legislative sovereignty.

(c) India was a Contracting Party to GATT 1947, and
after taking into consideration all aspects of the Uruguay
Round Agreements and after consulations with State
Governments and extensive public debate on various
facets of the Dunkel Proposals leading upto the Final
Act, India ratified the Agreement Establishing the World
Trade Organisation (WTO) alongwith the multilateral
Trade Agreements prior to the date of entry into force of
the WTO Agreement to became a founder member of
the WTO. The acceptance of the Uruguay Round
Agreement does not involve surrender of sovereignty.

Membership of the WTO would ensure that India's
external trade takes place in the context of a rule based
multilateral trading system which provides for stability,
predictability and non-discrimination in international
trade. India expects to be able to expand its exports ot
goods and services substantially under this system.
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Given the short period of operation of the WTO. it is
difficult to assess how well the rules of thé system will
protect India's particular trading interests. and will
depend upon how effective the enforcement of those
rules will be in practice. In evaluating for India the
balance of benefits and costs of this global trading
system. it is also important to bear in mind that all the
factors which had limited the realisation of India’s trade
potential have not been removed with the single stroke
of the establishment of the WTO. and that the outcome
of negotiations of global trading rules in future will
depend. inter alia. upon India's leverage in multilateral
negotiations. In forging international or multilateral trade
agreements. the interests of India's agriculture. leading
sectors of industry and our genetic resources would
continue to be protected.

Assistance to States By SIDBI

2026 SHRI SARAT PATTANAYAK : Will the Minister
of FINANCE be pleased to state:

(a) the amount of assistance provided by Small
Industries Development Bank of India during each of
the last three years. State-wise:

(b) whether the Government propose to widen its
capital base: and

(c) if so. the details thereof ?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMABRAM): (a) As
per information provided by the Small Industries
Development Bank of India (SIDBI), the assistance
disbursed during 1993-94. 1994-95 and 1995-96 State-
wise is given in the attached statement.

(b) No such proposal is under consideration of
Government at preseht.

(c) Does not arise.
STATEMENT

Small Industries Development Bank of India
State/Union-Terrirory Wise Assistance

Rs. Crore

Disbursements under all schemes
1993-94 1994-95 1895-96

1 2 3 4
EASTERN REGION

Bihar 934 17.22 5195
Orissa 29 .31 2940 53.35
Sikkim 0.39 0.44 186
Woest Bqual 8547 10042 15784
Andaman & Nicobar 0.08 0.08 0.00
Islands

Total 121.59 147.56 265.00
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1 2 3 4

NORTH EASTERN REGION
Arunachal Pradesh 0.84 043 1.05

Assam 1120 355 1785
Manipur 1.05 020 230
Meghalaya 2.44 2.04 1.97
Mizoram 0.16 0.10 043
Nagaland 0.40 0.03 1.13
Tripura 0.64 1.08 340
Total 16.73 743 28.13

NORTHERN REGION

Haryana 126.03 128.54 280.85
Himachal Pradesh 17.35 10.01 32.51
Jammu & Kashmir 2.71 3.10 9.85
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Punjab 9256 107.32 21870
Rajasthan 95.47 12147 19552
Uttar Pradesh 160.80 184.91 434 .14
Chandigarh 2.36 0.83 7 64
NCT of Delhi 214.94 428.36 211.17
Total 712.22 984.54 1390.38
WESTERN REGION

Goa 22.05 18.38 31.82
Gujarat 8043 93563 514.76
Madhya Pradesh 88.24 103.23 153.03
Maharashtra 435.23 55937 7507
Dadra & Nagar 048 0.54 1.77
Haveli

Daman & Diu 1.08 3.64 2.53
Total 927.51 1122.14 1454 62

SOUTHERN REGION
Andhra Pradesh 11178 149.18 258 .41

Karnataka 281.40 286.00 48829
Kerala 100.24 129.34 187.52
Tamil Nadu 358.04 503.95 69463
Lakshadweep 0.00 0.00 0.00
Pondicherry 4.31 1.58 3.31
Total 855.77 1070.05 1632.16

GRAND TOTAL 2636.82 3331.72 4770.29

Corporate Tax

2027. SHRI ANANTH KUMAR
SHRI ANAND RATNA MAURVYA
SHRI RAJIV PRATAP RUDY :
SHRI K.C. KONDAIAH
Will the Minister of FINANCE be pleased to state:

(a) whether some companies have been paying
dividends to their share-holders without paying the
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corporate tax due to a large number of tax exemptions
available to them:

(b) if so. the details thereof:

(c) whether the Government propose to charge a
minimum corporate tax from such companies:

(d) it so. the details thereotf; and

(e) the likely goal to be achieved by introduction of
this scheme?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM): (a) and
(b). Yes. Sir. A sample study conducted by the iIncome
Tax Department has shown that threre are some
companies which have been paying dividends to their
share-holders without paying the corporate tax due to a
large number of exemptions. deductions and incentives
available to them under the provisions of Income Tax
Act. Complete details of such zero tax companies are.
however. not maintained by the Income Tax Department.

(c) and (d). The Finance (No.2) Bill 1996. introduced

"in the Lok Sabha on 22nd July, 1996 contains a proposal

for levy of a ‘Minimum Alternate Tax' (MAT) on companies.
In a case where the total income of the Company. as
computed under the Income Tax Act after availing of all
eligible deductions is less than 30% of the book profit.
the total income of such a Company shall be deemed
to be 30% of the book profit and shail be charged to tax
accordingly. Companies engaged in the power and
infrastructure sector will. however, be exempted from
the levy of MAT.

(e) The minimum Alternate Tax has been proposed
with a view to levy some tax on those companies which
are earning substantial book profit and are paying
handsome dividends but are not contributing to the
Exchequer.

interest Ratea on T.D.

2028. SHRI MOHAN RAWALE : Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of India has given a
tfree hand to the scheduled commercial banks in the
country to fix any rate of interest on term deposits above
one year duration;

(b) it so, the details thereof:

(c) whether the foreign banks operating in the
country have started to attract depositors by increasing
interest rates on such deposits w.e.f. July 2.1996:

(d) it so. the details thereof and its impacts on the
deposits to be mobilised by the Indian Banks; and

(@) the reaction of the Government thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). Reserve Bank of India (RBI) have reported that
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effective July 2, 1996 commercial banks have been
allowed to determine their own interest rates on domestic
term deposits over one year.

(c) to (e). RBI have, further reported that as
commercial banks including foreign banks have been
given freedom to determine their own interest rates for
deposits over one year, it is open to individual banks to
determine the rates. taking into account. inter alia. cost
of funds, return on funds and their inter-bank borrowing/
lending status.

According to RBi. some of the foreign banks have
offered interest rates on term deposits at rates which
are generally higher than those offered by Indian Banks
in the public sector. RBI have stated that the foreign
banks operate on a narrow base, with few branches,
mostly in metropolitan centres and that their offering
higher rates on deposits is not likely to adersely affect
the overall deposits mobilisation efforts of Indian banks.

Lok Adalats in Delhi

2029. SHRI JAI PRAKASH AGARWAL : Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) the names of the places in National Capital
Territory of Delhi where Lok Adalats have been organised
during the last three years, till date;

(b) the number of cases disposed of during the
above period, year-wise.

(c) whether there is any proposal under
consideration of the Government to extend the
jurisdiction of Lok Adalats;

(d) it so, the details thereot and the progress made
so far in this regard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP): (a) On the basis of the information provided
by the Delhi Legal Service Authority, 23 Lok Adalats
were organised in Delhi during the last three years,
namely 1993, 1994 and 1995 and till July. 1996 at the
following places:

Name of the Place Number of Lok

Adalats

organised
i) Patiala House Courts Complex 13
i) Tis Hazari Courts Complex 04
iii) Karkardooma Courts Complex 04

V) Campus Law Centre, Delhi Univarsity 01

v)  Vidya Bhawan Maha Vidyalaya 01
Sr. Sec. School, Lodi Estate
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(b) Year Number of cases
disposed of
1993 598
1994 949
1995 2.898
1996 . 6.871
(till July)

(c) to (e). Lok Adalats which were heretofore
voluntary efforts for resolution of disputes through
conciliatory and persuasive methods have been
accorded a statutory base with the enforcement of the
Legal Services Authorities Act, 1987 with eftect from Sth
November, 1995.

According to sub-section (5) of section 19 of the
sald Act, the Lok Adalats shall have jurisdiction to
determine and to arrive at a compromise or settiement
between the parties to a dispute in respect of -

i) any case pending before, or

ii) any matter which is falling within the
jurisdiction of and is not brought betore. any
court for which the Lok Adalat is organised.

Lok Adalats shall. however. have no jurisdiction in
respect of any case or matter relating to an offence not
compoundable under any law.

Supply of Coal

2030. SHR! KRISHAN LAL SHARMA : Will the
Minister of COAL be pleased to state:

(a) whether the coal industry is likely to increase its
delivery schedule from 270 metric tonnes at present to
400 metric tonnes by the turn of the century;

(b) it so, the details thereof. and

(c) the steps proposed to be taken by the
Government to streamline the working of coal mines to
achieve this end?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) to (c). The
projections for Ninth Plan for the period 1997-2002 have
not been firmed up. However. the Planning Commission
has constituted a Working Group on Coal and Lignite to
prepare an approach paper for the Ninth Plan. The
provisional repornt of this Working Group indicates that
in the year 2001-02 the supply of coal would be 348
Million Tonnes from all sources excluding the captive
mining blocks which are expected to come up in the
private sector. These include the tollowing:-

(i) Opening up of new mines and increasing
efficiency and productivity in existing mines
by modernisation. application of new
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technologies and ensuring timely availability
of inputs and infrastructural facilities.

(ii)y Earlier. the coal companies were unable to
take up new mining projects since these were
not remunerative. The Governmept has
recently de-regulated the price of coking coal
as well as the price of grade A.B. & C of non-
coking coals. This is expected to make some
of the projects viable and will enable the coal
companies to increase production of these
coals.

(i) The partial de-regulation of coal prices is
also likely to make some additional funds
available with the coal campanies which
shall enable new projects to be taken up
with greater vigour.

(iv) The capital base of Coal India Ltd. has been
restructured to enable it to raise additional
tinancial resources from domestic and foreign
financial institutions in order to enable adding
new coal production capacity.

(v) Co-ordination with the Railways to remove
the transportation bottienecks in potential
coalfield areas.

(vi) Co-ordination with the State Governments to
remove the bottlenecks on account of land
acquisition.

(vii) Private sector companies engaged in
production of iron & steel. cement and
generation of power have now been permitted
to. take up coal mining. This is expected to
increase domestic coal production.

(viii) Modifications of existing washeries as well
as construction of new washeries are being
taken up to increase the availability of washed
coking coals in the country.

[Translation]

R.R.Bs in U.P.

2031. SHRI RAMASHRAYA PRASAD SINGH :
SHRIMAT!I SHEELA GAUTAM :

Will the Minister of FINANCE be pleased to state:

(a) the locations of the Regional Rural Banks in
Uttar Pradesh;

(b) whether the Union Government have received
proposals for setting up the branches of Regional Rural
Banks in Uttar Pradesh: and

(c) i so, the time by which the branches of Regional
Rural Banks proposed to be set up in the State with
locations thereof?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
National Bank for Agriculture & Rural Development
(NABARD) have reported that there are 40 Regional
Rural Banks (RRBs) in Uttar Pradesh with Headquarters
at Moradabad, Gorakhpur, Azamgarh, Barabanki.
Raebareilly. Farrukhabad. Sitapur, Ballia.Sultanpur.
Lucknow. Kanpur. Bahraich. Etawah. Badaun, Mainpuri,
Varanasi. Basti. Allahabad. Pratapgarh. Faizabad.
Fatehpur. Bareilly. Gonda, Aligarh, Banda. Etah. Jaunpur.
Orai. Jhansi, Bijnor. Shahjahanpur. Nainital. Mirzapur.
Lakhimpur Kheri. Agra, Muzaftarnagar, Pithoragarh.
Dehradun, Pauri and Ghaziabad. .

(b and (c). The licences for opening new branches
are not issued by Government of India. RRBs may open
new brances only after they have obtained appropriate
licence from Reserve Bank of India (RBI). RBI has
informed that proposals for opening of new branches
have been received from five RRBs of Uttar Pradesh.

[English]
Sick Textile Mills

2032. SHRI SANAT MEHTA :
SHR! S.D.N.R. WADIYAR :

Will the Minister of TEXTILES be pleased to state:

(a) the number of sick textile mills of NTC. State-
wise, particularly in Gujarat and Karnataka:

(b) whether the Government propose to close down
some sick textile Mills of NTC:

(c) it so, the details thereof;

(d) whether NTC propose to take over K.R. Mills.
Mysore; and

(eJ it so, the details thereof?

: THE MINISTER OF TEXTILES (SHR!I R.L. JALAPPA):
(a) 8 out of 9 subsidiary corporations of NTC have been
referred to the BIFR which has declared them to be sick
industrial companies. These 8 subsidiary corporations
have under their control 81 mills. A statement is enclosed
indicating the State-wise number of these mills.

STATEMENT
(a)

Name of No. of Mills

the Stata
1

N

Delhi
Punjab
Rajaathan

" Madhya Pradesh
Uttar Pradeah

O NE - -
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1 2
Maharashtra 22
Guijarat 12
Andhra Pradesh 6

- Karnataka 4
Kerala S
Pondicherry 1
Assam 1

' Bihar 2
Orissa 1
West Bengal : 12
Total ] 91

(b) and (c). There is no proposal to close down any
of the mills under NTC. However. 36 unviable mills are
proposed to be restructured into 18 viable mills by
merger. as per the modernisation plan prepared by the
Textile Research Associations.

(d) No. Sir.

(e) Does not arise.

Aceietance from N.R.F.

2033. SHRI HARIN PATHAK : Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Gujarat Government has submitted
any proposal for financial assistance from the National
Renewal Fund.

(b) # so. the details thereof alongwith the decision
taken thereon: and

(c) if not, by when the decision is likely to be taken?

THE WINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) to (c). Yes. Sir. Two proposals from the
Government of Gujarat have been received for
assistance from the National Renewal Fund for
restructuring of the Gujarat State Textile Corporation Ltd.
and Area Regeneration Scheme for closed textile mills.
under liquidation. The amount of assistance sought
from the National Renewal Fund for the above two
proposals is Rs.96.83 crores and Rs.168.37 croers.
respectively. Assistance from National Renewal Fund
is available only for Voluntary Retirement Schemes in
Central Public Sector Enterprises and Schemes for
counselling. ‘retraining and redeployment of rationalised
workers.

Export of Electronice and Computer Software

2034. SHRI MRUTYUNJAYA NAYAK : Will the
Minister of COMMERCE be pleased to state:

(a) whether the export of electronics and computer
software has increased during 1994-95 and 1995-96:
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(b) if so. the details thereof:

(c) the percentage of growth registered during the
above period:

(d) the amount of foreign exchange earned therefrom
during the above period: and

(e) the steps taken by the Government to boost the
export of these items?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (d).
Yes. Sir. The details about export. percentage growth
and foreign exchange earned are given below:- '

(Value in Rs. Crore)

1993-94 1994-95 1995-96
Electronic 1078.00 1507.00 2400.00
Hardware (39.80) (59.26)
(> Growth)
Computer 1020.00 1474.00 2650.00
Software (44.51) (79.78)
(°.Growth)
Total 2098.00 2981.00 5050.00
Foreign (42.09) (69.41)
exchange earned
(%Growth)

(Source Electronics &Computer Software Export Promotion
Council)

(e) The various steps taken to boost the export of
these products include participation in exclusive Indian
shows/international exhibitions. sponsoring of market
surveys etc. Besides. the general measures taken to
boost exports include introduction of Electronic Hardware
Technology Parks (EHTP) Scheme and Software
Technology Parks(STP) Scheme. duty free import of raw
materials/capital goods. Special Import Licence.
exemption from Income Tax on profits accrued out of
exports. assistance under Market Development Fund
etc

Export of Contaminated Wheat

2035. SHRI SANAT KUMAR MANDAL : Will the
Minister ot COMMERCE be pleased to state:

(a) whether the shipments of Indian wheat had run
into problems in Turkey and Morocco with authorities
there saying shat the cargo was contaminated:

(b) it so. the details thereof and the ultimate fate of
the contaminated wheat shipments;

(c) whether 21 countries have officially notified a
ban on import of wheat infected with the Karnal bunt
virus-fungus;

(d) it so. the details thereof. and
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(e) the action taken by the Government for the
proper inspection of the wheat consignments before
their shipment?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and
(b).Some consignments of wheat from India were
detained by the Turkish and Moroccan authorities as
they were found to be infected by Tilletia Indica (Karnal
Bunt) fungus. All consignments. except one. have been
re-exported from Turkey/Morocco. One consignment of
wheat is still in quarantine in Morocco.

(¢) and (d). Yes. Sir. Norway. Bulgaria. Hungary.
Macedonia. Tunisia. Turkey. Russian Federation
(including the independent Republics of Azerbaijan.
Belarus. Georgia. Kazakhstan. Kyrgyztan. Turkmenistan.
Ukraine and Uzbekistan). Algeria. Morocco. Saudi Arabia.
South Africa. China, Vietnam. New Zealand. El Salvador,
Honduras. Argentina. Brazil. Chile. Uruguay and
Paraguay have banned import of wheat infected with
Tilletia Indica (Karnal Bunt) fungus. In addition Canada
and Mexico are known to regulate the import of wheat
from countries where Karnal Bunt is known to occur.

(e). Inspection of wheat for issuing Phytosanitary
Certificate at the time of export for quarantine purposes
is being carried out by the Directorate of Plant Protection
and Quarantine. Ministry of Agriculture or the Directors
of State Agriculture authorised for this purpose by the
Directorate of Plant Protection Quarantine and Storage.

Subsidy on Fruits

2036. Will the Minister of COMMERCE be pleased
to state:

(a) the total amount of subsidy provided by
Agricultural and Processed Food products Export
Development Authority (APEDA) to Lichi. Mango.
Mushroom cultivators and exporters during each of the
last three years:

(b) whether the subsidy given to them have been
actually used and proportionate quantity of real export
and cultivation took place during the above period:

(c) it so. whether the Government ever physically
investigate in the actual operation in the field:

(d) if not. the reasons therefor. and

(e) the steps taken by the Government to investigate
the proper utilisation of subsidy?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! BOLLA BULLI RAMAIAH) : (a) The
total amount of financial assistance provided by the
Agricultural and Processed Food Products Export
Development Authority (APEDA) under its various
schemes as well as the air freight subsidy provided for
selected floricultural and horticultural products and
vegetables (including Lichi. Mangoes and Mushrooms)
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during the years 1993-94. 1994-95 and 1995-96 is as
under:-

(Rs. in lakhs)
1993-94 511.65
1994-95 615.14
1995-96 675.00

(b) to (d). Financial assistance is provided by
APEDA on a reimbursement basis. The amount of
financial assistance is released to the benetficiary only
after the required expenditure has been icurred by the
Beneficiary on the approved items.” In certain cases like
infrastructure development i.e. pre-cooling units.
grading/packaging units. refrigerated vehicies. quality
control systems. financial assistance is released only
after verification of the facility by APEDA.

(e) Does not arise.

Saving Rate
2037. DR T. SUBBARAMI REDDY
Minister of FINANCE be pleased to state:

(a) whether there has been a considerable fall in
saving rate in the country: and

© Will the

(b) it so. the main reasons therefor and the remedial

'steps being taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P CHIDAMBARAM) : (a) As

" per the latest data available with the Central Statistical

Organisation the saving rate measured as a ratio of
gross domestic savings to gross deomestic product at
current market prices showed a sharp increase from
21.4 per cent in 1993-94 (provisional) to 24 .4 per cent
in 1994-95 (Quick estimates).

(b) Does not arise.

Export of Meat and Livestock

2038 DR LAXMINARAYAN PANDEY - Will the
Minister of COMMERCE be pleased to state:

(a) the total quantity of meat and livestock exported
and the foreign exchange earned there from during
1995-96 in comparison to 1994-95. country-wise and
item-wise:

(b) whether the Goyvernment have considered the
modernisation of slaughter houses and factories in the
country and to extend this facility to the exporters of
meat and its products through Agricultural and
Processed Food Products Export Development Authority
(APEDA): and

(c) it so. the details thereof: location-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The
total quantity of meat and livestock exported and the
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foreign exchange earned during 1994-95 and 1995-96
is given as under:-

Export of meat
(Qty: in lakh MT)
(Value : in Rs. Crores)

1994-95 1995-96
(Qty.) (value) (Qty.) (Value)
1.31 397.25 1.82 624.72
Export of live animals
(Qty: in lakh numbers)
(Value : in Rs. Crores)
1994-95 1995-96(P)"
(Qty.) (Value) (Qty.) (Value)
28.00 2.65 87 91 8.78

*(P)- Provisional
(Source: DGCI&S, Calcutta)

Country-wise and item-wise details are available in
the Monthly Statistics of the Foreign Trade of India
Volume-! (Exports) published by the Directorate General
of Commercial Intelligence & Statistics. copies of which
upto December. 1995 are available in the Parliament
Library. Country-wise and item-wise export figures for
the month of January. February and March. 1996 are not
available.

(b) and (c). Yes. Sir. APEDA provides financial
assistance upto 50% of the cost of upgradation/
modernisation to the public sector slaughter houses/
processing plants engaged in export production to
enable them to meet the international standards
Financial assistance under the scheme is being
provided since 1989-90. Financial assistance provided
upto 1995-96. location-wise. is as under:-

Year Assistance Provided Location

(Rs. in lakhs)

1989-80 393 Idgah Slaughter House.
Delhi
1990-91 to 63.00 Deonar Abattoir. Bombay.

1995-96

Functioning of Indian Institute of Plantation
Management

2039. SHRI SARAT PATTANAYAK : Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government propose to expand the
functioning of Indian Institute of Plantation Management.
and
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(b) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) No.
Sir.

(b) Does not arise.

[Translation]

Trade Agreements

2040. SHRI JAI PRAKASH AGARWAL
Will the Minister of COMMERCE be pleased to state:

(a) the details of the countries who have shown
interest in increasing trade with India during the last six
months:

(b) whether any trade agreement has also been
signed by India with those countries during the above
period:

(c) if so. the details of areas identified in this regard.
country-wise: and

(d) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR!I BOLLA BULLI RAMAIAH) : (a) Efforts
to promote bilateral trade both by India and by its trading
partners is a continuous process. A large number of
countries including countries in North America. Latin
America and Caribbean region. Behrain Kuwait. Oman.
Qatar. Saudi Arabia. UAE. Iran, Israel. Jordan. Lebanon.
Republic of Yemen. Syria. Algeria. Egypt. Libya. Morocco.
Iraq. Sudan. Tunisia. Indonesia. Malaysia. New Zealand.
CIS countries. all major countries of East European
region etc. have shown interest in increasing trade with
india during the last six months.

(b) to (d). During the last six months. no trade
agreement has been signed by the Government.
However. a joint declaration on terms of reference for
establishing the Indo-Brazilian Commercial Council was
signed during the visit of the Brazilian President to
India on 27.1.1996. The Council will further develop
and strengthen trade. commercial and investment ties
between the two countries.

[English]

Judicial Reforms

2041. SHRI KRISHAN LAL SHARMA - Will the
Minister of LAW AND JUSTICE be pleased to state.

(a) whether a leading organisation of Industry of
the country has submitted a report on need of judicial
reforms in the country:

(b) if so. the main teatures thereof:
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(c) whether.the Government have accepted the
recommendations of that organisation; and

(d) if so. the action taken by the Government thereon?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (d). A report on Judicial Reforms
prepared by the task force constituted by the Federation
of Indian Chambers of Commerce and Industry has
come to Government's notice through a writ petition
filed by Shri D.C. Singhania and another in the Karnataka
High Court during February. 1996 urging the
implementation of their suggestions/recommendations.
The matter at present. therefore. is sub-judice.

North-South Dialogue and Non-Alignment Movement
Appeal for Changing the Policy on Exports

2042. SHRI RAMASHRAYA PRASAD SINGH: Will the
Minister ot COMMERCE be pleased to state:

(a) whether any perceptible changes have been
brought in policy of international trade of the developed
countries to accommodate exports from the developing
countries after North-South Dialogue and Non-aligned
Movement Appeal:

(b) whether any protective measures adopted by
the developed countries have related in any way:

(c) if so. the details thereof:

(d) whether our export with developed countries have
declined during 1995:

(e) if so, the details thereof; and

(f) the steps taken by the Government to boost export
with the developed countries?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) to (c).
Through North-South Dialogue. Non-Aligned Movement
and other similar fora. the developing countries have
been attempting to foster a supportive interhational
economic environment which accommodates the
developmental needs of the developing countries and
promotes their increased participation in the world
economy. The concerns of developing countries in
international trade such as lowering of protectionist
barriers (both tariff and non-tariff) and avoidance of trade
distorting and restricting measures including possible
trade restriction on grounds of environment or non-
compliance with labours standards by developed
countries. are also being highlighted in these fora.

It may not be possible to establish a direct nexus
between the policy changes of international trade of the
developed countries and the North-South Dialogue/Non-
Aligned Movement Appeal. etc. as at present the
international trade is largely governed by the multilateral
trading systems. However, the Uruguay Rond has
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resulted in important outcomes for the developing
countries. As a result of the Uruguay Round. there has
been substantial strengthening of the rule based
multilateral trading system and enhancement of
transparency and predictability in the trading system.
Trade has been and will continue to be stabilized and
liberalized through the binding and reduction of tarifts.
thus securing market access. Discipline has been
tightened in a number of areas including those involving
the use of subsidies. countervailing and anti-dumping
duties and safeguard measures frequently invoked
against developing countries by the developed countries.
Two major sectors, viz. agriculture and textiles and
clothing. which are of special export interest to the
developing countries have been brought into the ambit
of multilateral trading system. Further. the strengthened
dispute settlement procedures will enhance the
credibility of the multilateral trading system and provide
a level playing field to the developing countries. Special
and differential treatment provisions for the developing
countries and least developed countries have also been
provided in a number of agreements and arrangements
that constitute the Final Act of the Uruguay Round.

(d) No. Sir.

(e) Does not arise.

(f) Steps taken for export promotion by Government
include simplification of Export-import Policy and
Procedures, increasing export production, improving
efficiency and competitiveness, focussing on quality
improvement and technological , upgradation,
improvement in infrastructure and actively involving State
Governments in export promotion. The Government also
encourages Chambers of Commerce. Export Promotion
Councils, Commodity Boards to mount trade
delegations. organize buyer-seller meets, participate in
trade fairs. etc. Export promotion is a continous activity
and the Government constantly interacts with the
exporting community regarding steps required to
accelerate export promotion.

SC/ST Judges in Courts

2043. SHRI MRUTYUNJAYA NAYAK @ Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) the number of High Court Judges in each High
Court belonging to SCs. STs and Backward classes
respectively as on June 30. 1996; and

(b) the number of judges in Supreme Court
belonging to the above categories as on June 30, 19967

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) and (b). There being no reservations in
the matter of appointment of Judges of Supreme Coun
and High Courts on the basis of caste or class of
persons. information is not maintained separately for
caste or class etc.



181 Written Answers

Grant of Patenta to NRis for Turmeric

2044 SHRI A.C. JOS : Will the Minister of INDUSTRY
be pleased to state:

(a) whether the United States have granted patent
to two NRIs on the wound healing properties of tumeric:

(b) it so. whether the Government have assessed
the damage it will cause to Indian manufacturers:

(c) if so. the details thereof: and

(d) the steps being taken by the Government to
protect Indian interests in this regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) A patent for a method of promoting healing
of a wound by administering turmeric powder to a patient
afflicted with the wound has reportedly been granted in
USA to two non-resident Indians.

(b) to (d). The patent granted in USA is valid in that
country and does not have any legal eftect in India. Even
then. CSIR and Government of India are taking action in
this matter.

Merger of TOMCO with HLL

2045 SHRIMATI GEETA MUKHERJEE : Will the
Minister of COMPANY AFFAIRS be pleased to state:

(a) whether the merger of TOMCO with HLL has
proved to be a trend setter for merger and acquisitions
in the Corporate Sector in the country;

(b) whether the Uniliver group in India has
undergone a complete transformation with the
acquisitions of a number of companies:

(c) if so. the details thereof;

(d) whether the Government has evolved a clearcut
policy to draw a line where the economies of scale end
and monopolies begin; and

(e) it so. the details thereof and if not, the reasons
theretor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P.CHIDAMBARAM) : (a) The
amalgamation of TOMCO with HLL has not set a new
trend in the country.

(b) and (c). Restructuring of companies belonging
to this group has taken place through amalgamation of
companies within the group as well as by
amalgamation/acquisition of companies from outside
the group. Growth, diversitication and consolidation of
their business activities has taken place, resulting in
substantial increase in turnover.

(d) end (@). Concept of "Monopolistic undertaking”
as defined ynder Section 2(j) of the MRTP Act. 1969
was deleted from the Act with effect from 1.8.1984 by
the MRTP (Amendment) Act, 1984. In view of this. the
question of laying down any apriori distinction between
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monopolies and economies of scale does not arise.
However. the MRTP Commission is empowered to look
into allegations relating to the monopolistic. restrictive
and unfair trade practices under the provisions of the
MRTP Act.

Incentives to Investors by M/s Psraarsmpuri
Synthetics Ltd.

2046. SHRI SANAT KUMAR MANDAL : Will the
Minister of COMPANY AFFAIRS be pleased to state:

(a) whether attention of the Government has been
invited to the news-item appearing in “The Financial
Express’. New Delhi dated July 1. 1996 under captioned
“Parasram Puria offers gifts to woo investors”:

(b) it so. whether the Department of Company Aftairs
has examined the implications of the Company’'s
brokers offering heavy incentives to attract the investors
in the context of the provisions of the existing Companies
Act, 1956 and the Rules made thereunder:

(c) it so. the outcome thereof:

(d) whether it is in consonance with the existing
Law: and

(e) it not. the steps taken to discontinuance of such
malpractices?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) Yes.
Sir.

(b) to (e). The conduct of stock brokers and sub-
brokers is regulated under Stock-Brokers and Sub-
Brokers Regulations 1992 issued by the Securities and
Exchange Board of India (SEBI). In order to facilitate an
examination of the implications in the context of the
provisions of the Companies Act, 1956. the Department
of Company Aftairs (DCA) has requested SEBI to look
into the matter and send material regarding whether the
offering of heavy incentives was done with direct or
indirect assistance of the company.

Fixation of Seniority and Pay in L.I1.C.

2047. SHRI RAM NAIK
FINANCE be pleased to state:

(a) whether any punitive action has been taken
against officers of LIC and the Insurance Division of the
Finance Ministry tor denying the benetits ot seniority and
fixation as per the orders of the Ministry of Home Affairs
to staft of LIC: )

(b) it so. the details thereof:

Will the Minister of

(c) whether any mandatory orders have been issued
to LIC in this regard,

(d) it not, by what date will it be issued: and
(e) whether LIC will be asked to pay interest?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRiI P. CHIDAMBARAM): (a) to
(c). The Notification issued by the Ministry of Home Attairs
is applicable to the released Emergency Commissioned
Ofticers and Short Service Commissioned Officers of
the Armed Forces of the Union for their re-employment
in the Central Civil Services. These orders are not
automatically applicable to the posts in LIC. After
considering all aspects. orders were issued that only
last pay drawn of ex-ECOs/SSCOs will be protected and
not their seniority.

(d) and (e). Do not arise.

Khadi and Village Industries Commission

2048. SHRI HARIN PATHAK : Will the Minister of
INDUSTRY be pleased to state:

(a) the names of districts where Khadi and Village
industries Commission employment generation
programmes are being implemented: and

(b) what are the norms for adopting the districts for
the above programme?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) At present, the Special Employment
Programme (SEP) is being implemented by Khadi and
Village Industries Commission in the following Districts:-
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Name of District State
1 Kurnool Andhra Pradesh
2. Adilabad Andhra Pradesh
3 East Godavari Andhra Pradesh
4. Banaskanta Gujarat
5. Ambala Haryana
6. Chamba Himachal Pradesh
7 Anant Nag Jammu & Kashmir
8. Jammu Jammu & Kashmir
9 Kolar Karnataka
10 Alleppy Kerala
11 Pathanamthitta Kerala
12 Thriss Kerala
13 Koshikode Kerala
14 Sarguja Madhya Pradesh
15 Jhabua Madhya Pradesh
16 Chandrapur Maharashtra
17. Kalahandi Ornssa
18. Dausa Rajasthan
19 Tonk Rajasthan
20. Jaipur Rajasthan
21 Ramanathpuram Tamil Nadu
22 Tirunelveli Tamil Nadu
23 . Mau-Balia Uttar Pradesh
24, Jaunpur Uttar Pradesh
25. Birbhum West Bengal
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(b) The districts have been selected based on the
criteria such as concentration of Scheduled Caste and
Scheduled Tribe population and the potential for taking
up viable projects in the KVI sector: industrial
backwardness of the districts etc.

Hindustan News Print Ltd.

2049. SHRI RAMESH CHENNITHALA : Will the
Minister of INDUSTRY be pleased to state :

(a) whether the Government propose to expand
Hindustan Newsprint Ltd. Velloor. Kottayam. Kerala: and

(b) it so. the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No. Sir.

(b) In view of the untavourable market conditions for
newsprint. Hindustan Newsprint Ltd.. Kerala have
deferred their expansion plan for the present.

[Translation]

Iilegal Trade of Foreign Exchange

2050 SHRI MAHESH KUMAR M. KANODIA : Will
the Minister of FINANCE be pleased to state:

(a) whether the cases of illegal trading of foreign
exchange in Delhi have come to the notice of the
Government:

(b) it so. the number ot such cases and the value
of foreign exchange seized during the last six months:
and

(c) the steps taken by the Government for preventing
the illegal trading of the foreign exchange?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) and
(b). Delhi office of the Enforcement Directorate detected
eight cases of illegal trading in foreign exchange during
the last six months. As a result. foreign exchange worth
Rs.78 lakhs (approx) was seized.

(c) A strict vigil is kept and action as warranted
under the Foreign Exchange Regulation Act'73 is taken
as and when any such case i1s detected.

[English]
Foreign Investment

2051. DR. KRUPASINDHU BHOI - Will the Minister
of INDUSTRY be pleased to state:

(a) the details of the projects and areas in India
where foreign investors are interested for investment:
and

(b) the decision taken by the Union Government on
the proposals received?
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THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) During the Post Policy period i.e. from
01.08.91 to 31.05.96, 4679 proposals for foreign direct
investment were approved involving foreign direct
investment of Rs.71058.23 crores in different areas.

The details of such proposals viz, name of Indian
company. name and country of foreign collaborator. equity
investment involved and item of manutacture/activity are
published by the Indian Investment Centre as a
supplement to the Monthly Newletter and copies of these
are regularly supplied to the Parliament Library.

(b) The proposals were considered and approved
according to the Industrial Policy. in force.

Closure of Industries

2052. SHR! SRIBALLAV PANIGRAHI : Will the
Minister of INDUSTRY be pleased to state:

(a) the details of indutries closed down or declared
sick after the announcement of industrial policy:

(b) the detials of such industries which have been
captured by multinational companies or big industrial
houses after the announcement of industrial policy; and

(c) the steps taken by Government to safeguard the
interest of workers involved in such industries?

THE MINISTER OF INDUSTRY ( SHRI MURASOLI
MARAN) : (a) The provisions relating to closure of
industries are contained in the Industrial Disputes Act.
1947. According to the information available from the
Labour Bureau. the number of units closed during 1992.
1993, 1994, 1995, and 1996 (January to May) are 187,
493, 228, 183, and 29. respectively. As regards the sick
industrial units, the relevant data is compiled by the
Reserve Bank of India. According to the latest RBI data
available as at the end of March, 1995  the number of
sick industrial units in the small scale and non-small
scale sectors is as under:-

As at the No. of sick No. of sick
end of SSI units non-SSI units
March, 1992 245575 1536
March, 1993 238176 1867
March. 1994 256452 1909
March, 1995 268815 1915

(b) Such information 1s not centrally maintained

(c) The Industrial Disputes Act provides tor payment
of compensation to the workers in the event of
retrenchment/closure. Whenever proposals for merger
of units/companies are received, it is insisted that
conditions of amployment of workers are not adversely
affected in the event of such mergers/amaigamations.

SRAVANA 4, 1918 (Saka)
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